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LOK SABHA w:.hﬂ D. C. Sharma: May I know
Thurzdey Chaitra t {5 the quantum in terms of per~
’ M;?Slﬂ :‘s:::; / 15 tentage of liberahsation which has

The Lok Sabha met at Eleven of
the Clock

[Mr Speaxer in the Chair]
MEMBERS SWORN

1 Shri Brasmo de Jesus Sequeirs
(Goa, Daman and Diu)

2. Shri Devappa Gurulingappa
Patil (Myscre)

ORAL ANSWERS TO QUESTIONS

Pfoduciion of Fertilisers, Pesticides
and Agriculiural Implements

*289 Shrl D C Sharma: Will the
Ainister of Finanee be pleased to state!

(a) whether there is any proposal to
liberalise th: import of raw materials
and equipment need d for stepping up
production of fertiliser,, pestiuides and
agricultural mmplements, and

(b) If so, the details thereof?

The Deputy Prime¢ Minister and
Minjsier of Finance (Shrl Moraril
Desai): (a) and (b) Imports of raw
wmalerials, componants and gpares for
production of f rtlisers pesticides and
agncultural implements, both in the
public and private Sectors, have al-
ready been liberalised from June, 1868
treating these &s priorty indusiries.
Under the Liberalised Scheme as app-
Yeable to prior tv industries, import
Mcences are granted to cover the full
yaquirements for an initial perod of

months and thersafter as soon at

units have opend Letters of Credit

90 per cent or made shipments for
90 per cent of the valve of the initisl
Ycenoe, they can apply for supplemen-
tary lcence.

138 (i) 18D~1

been given to these industries as re=-
ferred to by the hen. Deputy Prime
Minister?

Sbri Moararjl Desal: There is ng
question of any quantum of it, Under
this stheme licences are granted to
cover the full requirements Therefore,
there 1s no question of giving any Der=
centage

Shrl D C Sharma: May I know if
it has been seen {p that thege licences
are not disposed of in the blaek mare
ket, if so, what steps have the Govern-
ment taken to see to i1t that the
licences are given to the persons who
really fabricate these things and who
make these fertilsers and pesticides?

Sbri Morarji Desai: I cannot guaran~
tee that there will be no misapplica-
tion whatsoever, but we are trying to
seq that there §s none. That ;s all
that I can say

Shrl Krishna Kumar Chatterfl: Is the
hon Mimster aware that governmend
undertaxings producing 1nsecticides
and pesticdes are not properly en-
couraged and the result s that there
hag been s'ow production, if s0, will
the Minister enl'ghten us as to what
steps are being taken to make produc-
uon-oriented atiempts there?

Bhri Morarji Deaai: I can look into
it only o such instances are brought
o my notcce On a genera] statement
it iy dificult for me t0 gnswer,

Shri Baburag Patel: There is another
aspect of this question of pesticides
which I want to bring to the notice of
this House These pesticides are mads
fromr very dangerous chemicals hke
carbon dumlphide calcium cyanids,
methyl bromids and the most notorl
ous DDT, Latest researches in the we
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of pesticides have come from America.
Independent scientists who are not
employed by chemical cartely have
given the following opinion, which I
am quoting.

Mr. Speaker: The hon,
should atk a supplementary.

Skri BRsburao Patel: This is a very
sma'l quotation and this Is very im-
portant,

Mr. Speaker: I know. But please ask
the supplemontary. No explanation
is necesaary.

Shri Baburao Patel: All right. Shall
1 come to the question?

Mr. Speaker: Yes, please.

Shri Baburao Patel: 1s the Govern-
ment prepored to appoint a committee
to investigate the extent of poisonous
contamination of fruits and foodgrains
&y the woe of vanious pesticidag amd”
the consequent danger to public health
before blindly importing expensive
equipments and raw materialy for the
manufacture of pesticides in our
country?

Member

8krl Morarji Desal: Sir, I understand
that a committee was appointed and
{ts recommendations have been imple-
mented. But if any details are wanted.
T cannot give them today because that
does not relate to this Ministry.

Shri Chengalrays Naldu: Will the
hon. Minister please consider the ques~
tion of reducing the excise duty on
the import of agricultural implements
such as tractors?

Shri Morarji Desal: That does not
arise out of this question because this
is not a question on import duties

Shri Shivajfi Rao 8. Deshmukh: Im-
port duty naturally comes out of im-
ports.

Mr, Speaker: The juestion is about
the import of raw materials.

#hri Shivajl Rao 8. Deshwrukh: But
fmport duty is todivisible from imports.

APRIL &, 1987
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Mr, Speaker: He may give notice of
& separate question, The details ave
not available with the Minister,

Shri 8. KandaPpan: It i3 a matter
of common knowludge that quite a
large number of tractarg are lying
idle due to want of spare pa-ts. In
view of that while jmporting equip-
ments for agricultural purposes will
Government give priority o spare
parts of tractors?

Shri Morarji Desgl: May I request
the hon. Member to address this ques-
tion to the Ministry of Agriculture?

Shri 8. Kandappun: This question
specifically deals with  agricultural
implements and My question ako
desls with the same subject.

Shrl Morarji Desa; 1f it is addres==3

%0 the Agriculture Ministry he will
get the informatjon.

Mr, Speaker: Evidently, he has no
information with him. That informa=
tion has to be supplied by the Agri-
culture Ministry.

Shrl Morarjl Desnj: The question of
the hon. Member wag about the import
of spare parts. I dg not knuw if they
are required. Even if th’y are re-
quired, I have no objection. But it is
for them to say What s required and
what is not requireq,

Shri Shashi Ranjan: 1n actual prac-
tice what happong i whi'e the licence
for the import of necessary raw mate-
rials for the manufacture of fertili-
zers and pesticides are issued by the
Central Governmeny the actual exe-
cution of the projects lieg with the
State Governments. Qur actual un-
fortunate experience ig that the States
take & very long time to set up the
units for the manyfacture of these
things. Will the Minister periodically
check up whether the import licences
that are lssued are properly utilized
n time and there iy po Inordinade
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delzy cn the part of the State Govern-
mentsy

Shry Morarf Deml: The Finance
Ministry's powers are limited. Thay
do not extend to supervision.

Shri Jyotirmoy Basu: Has the
Finance Ministry asked the Agricul-
ture Ministry to find out the possibility
of menufacturing organic manure from
the locally available resources?

8hri Morar}i Desal: We are trying
to manufacture whatever we can here.
If any suggestions are given in this re-
gard we shall be very grateful to the
hon. Mambers.

Shri Jyottrmoy Bast: The resources
are very great in thig country.

Shr{ Morarj] Desal: I am, therefore,
requesting for specific suggestions,

Shri R. Barua: How many, of the
import licences issued were either gur-
rendered or not utilised on thiz account
after devaluation?

Shri Morarjl Desai: I have not got
the details. If a separate notice s
given, I may furnish the information.

L]

Prof. R. K. Amin: In view of the
higher value of the foreign exchange
in terms of rupees and the possibility
of black-marketing or sellng of licen-
ces at premium prices, will he consi-
der auctioning of licences and giving
subsidies from the returns on the
liconces to the farmers?

these 18 yeary have the Govertmerd
set up any machinery or do they not
Propose to do so?

Shed Morar)i Desal: Government &re
trying to look into it as much as it is
possible within the ocapability of the
Government to do so.

Pref. R. K Amin: Thatis why I
gave the suggestion of auctioning the
licences.

Shri Jyotirmoy Basm: I asked about
organic manures.

Shri Morarji Desai: The hon. Mem-
ber wanty to know from me what 9

ness to deal with this.

Shri Jyolirmoy Besu: Has the
Finance Ministry asked the Agricul-
ture Ministry to explore the possibi-
lity? Your answer is, “No.” That i»
what I understand.

Sri X Suryanarsyana: Will the

pesred from time to time, by people
connacted with the fertiliser industry
and the Fertiliser Corporation of India
in thig country, may I know specifh-
cally what are the raw materia's for
manufacture of fertilisers whose im-
port Government wants 1o stimulate
by liberalising imports when it s
being said that the essential basic raw
matesial resources are avai'abley in

thiy country?

Bhri Morarii Demai: 1 have not &
list of these with me.

Shri ¥. Venkstasubbaiah: What s
the decision of Government in the
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matter of import of liguid ammonia
in preference to naphtha?t

Shri Morarji Dessi: This question
.#WWWmM.

Sarl Vasudevan Nair: This Finance
Minister is ignorant of everything.

oY %o wvo foardt: woum Agray,
& gg AT aq g wd off fe g v
qx faw wiq afeyw gift 1 s ¥
qard ¥ oY ag A frwelt § fw
o g @ g+ ¥few fae
QWA ITT @@L

Mr. Speaker: Even after 15 ques-
tions, still so many of them are stand-
fng up 1 agree with you, but there ia
no point of order,

Shri Pashabhal Patel: Does the hon
Finance Minister know that the pri-
vate sector set up many factories to
manufacture tractors and agricultural
implements and before their capacity
is peached, while they are gtarved for
Jock of components and raw materials,
you are importing complete tractors
from Europe and America? Has Goav-

ernment got Anything to say about
hat?

Shri Morar]l Desal: 1 can only say
that I shall go into this question and
examine it,

fawrk wrandt forgwrer o wficfr =
wiw

E
*290. «ft fryfr fowy :
ot we wro fiwrd :

v fewd st fge sidt ag v
® g0 W fe ot fow o §
Ay 3 fawrk syt o1 wsaaw WX
¥ far Frges wsaaw oo W Fararfion
o fanfay sy & fay woert &
wrstafr ¥ g ?
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The Minister of Irrigation and Powen
(Dr. K. L. Rao) A statement giving
the information is laid on-the Table
of ths House.

STATEMENT

Thirume! Rao Committee known as
‘Minor Irrigation Team' was appointed
in 1958 by the Committee on Plan Pro-
jects, Planning Commission, to make a
study of minor irrigation works in
different States of India with regard
to their efficiency in respect of their
construction, maintenance and opara-
tion, as also their financial agpects.
Based on fie'd studies in different
States of India, an All-India review of
minor irrigation works was brought
out. This as weall as the reports on
individual States, have becn s=ent to
the concerned State Governments, for
further action.

One of the recommendations of this
committee, which pertains to the
Ministry of Irrigation and Power also,
js about setting up of a High-level All.
Indin iorigation Commission.  This
Commission iz to~study the problems
relating to kocation, quantitative
assessment of resources, creation of
jrrigation potential and possibilities of
its speedy utilisation along with agro-
economic, administrative, financial
and other aspects from an Al-India
point of view. This recommendation
is under consideration, and ig being
placed before the Conference of Irriga-
tion and Power Ministers which is
programmed to be held in the next

month.

ot frgfr frsr : 1050 ¥ wiEw
# @ger gur fe s gfcm &
ww ¥ Wi *%E W | 1950 ¥
g% w32 ot frad Jqotw ot feerw
AT & 1amwd ¥
25 X7 1966 W WA Feid & o
ey feam w9 W AT | YA 1966
# Foq2 foraely WYX W g 7T 6 Wity
19671 ¥ g ¥ ¥ €t dare
Sty §
WOt vhwth
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©gw & wd ¥ wwwwy §
wxfoy WY ww
wurh A2 & 1wt o
¥ ...

waR Wit : g0 feiid ) foerw
1 X« aH

oft fewfe fam @ 99 ey
fr ag €2z 7 ¥W | TP
Nt dfmargfe:

“One of the recommendations of
this Committee, which pertaing to
the Ministry of Irmgation and
Power also, is about setting up of
a High-level All India Irmgation
Commission. Thig Commission 18
to gtudy the problems relating 1o
location, quantitative assessment
of resources, creation of wurigation
Potential and possibilities of its
speedy utl'isation along with agro-
economie, administrative, financial

1%
~3

1

;!
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and other aspecty from an pli-
India point of view. This recom-
mendation jg under consideration
end is being placed before tha
Conference of Irrigation and
Power Ministers which 13 pro-

grammed to be held in the next
month.”

"OAIC & e s & e e
fear 1 foad sk 1 feT dfioimwr Wi
gyt fafaeet & agr @7 | W YE%
T wiH AT | W Ay ¥ gw A
wt a2 x@ foid & day v % )
dww ww g oy v qfeew § o
& sowrT ¥ v g § fe wme ag
sty ¥ e # derar wT g gl
§ & wrer s & wvew @ W
STt ¥ 1 forrer & X e quv §
TawT wow fear wd o

Dr. X. L. Ras: The hon. Member
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Shri Sidheshwar Pramdc Wiy 4id
you accept it then?

Dr. K L. Rgo:; So far ag the mafor
Irrigation schemes are
there js only bne recommendation witly
which we are concerned, that is, the
setting up of a High-level Al-India
Irngation Commission. As the hon,
Member may be awark, we had a
similar commission as for back ®#
1901-1803. To set up a commission
hike that, we have got to get together
various Ministries and see how far this
is feasmible. It also involves financial
commitments and so on. The Commia~
sion will have to go all over India.
Ay the first step, I thought we would
discuss it at the forthcoming meeting
of the Irrigation Ministers which I am
going to call in the middle of next

3|
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oetned, we know that they do not give
appreciable

off fvfr foows s o2 . . .
Dr. K. L. Rao: I do not understand #wred by any standard. Irrigetion is

the hon. Member as to where i3 the
tnistake. I am wery clear.

ot frnfiv formr : gt fiefireze WY
ot ot ware AT wifgd s wy wod @
1 A 1 St w8 o wgr gy
fr ot ok 1 Fedd Fag

Mr. Speaker: I do not know what
you asked and what he replied. So, it
is all right for both. Shri X. N. Tiwarl

oft frsyfer forwr : wrsaw e,
az sl v agl T @
foord % § s @l @7 et wifgd
srewy wiifoge 7 fi Wy sifogee |
Y § gAra ffoi v X § oy fedfiay
¢ 7 fr adfiar ) wafad & g § f
ot ages v & ) &

Dr. XK. L. Eao: The hon. Member
may be aware that the Government
of india has taken every step jn order
fo praoceed with the largest number
¢4 irrigation projecty in this country.
Actually, the frrigation potential that
lws been built up in this country is
more than what any other nation in
the world has done in the last 1§
years. Therefore, I do not pee what
more the Government can do except
to proceed with the various projects

oft furgfix frmt = % qur @ fs
T W e . .

Mr, Speaker: I would suggest that
Yioth of you discuss the problem out-
side the House.

Shri Bibhwi] Mishrs: He hag rot
replied my question. He says that s0
many irrigation projects are there, I
want to know whether irrigation pro-

entirely Intended only for food.

Wt wo we furdy: ww v ¥
fowr

* . . « to make a study of
minor irrigation works in diffe-
rent States of India with regard
to their efficlency in respect of
their construction, maintenance
and operation, as also their finan.
clal aspects.”

Dr. K, L. Rao: T am sorry to say
once again that tubewells come under
minor irrigation scheme which is un-
der the Ministry of Food & Agricul-
ture; we have nothing to do with it
{Interruptions).

Shri K. N. Tiwary: He has given
this in the statement which he has
placed on the Table of the House,

Dr. K L. Bao: The hon. Member
has asked a question with regard to
tubewells and their performance, how
they are going on and what amount
of money has been spent om that.
Naturally it is a question which has
to be answered by the Ministry of
Food & Agriculture because it comes
under the Ministry of Food & Agri-
culture,
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minor frrigation, Why is he shirking
to give a reply?! Why is he telling
that it concerns the Ministry of Foud
and Agriculturel If that concerns the
Ministry of Food & Agriculture, this
question should have been ad

to the Ministry of Food & Agricul-
ture. Why (s he replying?

Mr, Speaker; He ought not to have
sccepted it, it that did not concern
him.

ot wy fored : of ¥o ro Rrarld
Namasg) e
o &1 v & wiw 5 ? wg dw A
TR e

Mr. Speaker: I have already told
hum. it it is not hig concern, he cught
to have ref rred it to the Ministry of
Pood & Agriculture. I 'have alrcady
said it. What else can be done now?

ot gvn wT wyne : I L
ggenga |

Shrl HMem Barua: It was reported
that in Bihar the funds allocated for
minor irrigetion projects, instead of
being channe'led into the field, w.re
channelled into somebody's pockets.
1f this is so, may 1 know whether
sovernment have inquired intn these
allegations and if they have, what is
the conclusion that they have arrived
at?

8hri P. Venkatasubbaish: How can
water be channelled into somebody’s
pockets?

Dr, K. L. Rao; I have already ans-
wered that munor irrigation does not
pertain to my Ministry. if the hon.
Member asks me a question about
major or medium irrigation projects
in Bihar or elswhere, 1 will be able
to answer, 1 am very sorry that thws

uestion was accepted by my Minls-
?ry. 1 do not know how this has come

about. 1 was not aware of it. It was
a mistake.

Mr. Speaker: Lot us g9 to the next

Oral Amswers 3060

Shri Thiramala Rao: May I make it

Mr. Speaker: It iy about Thirumala
Rap Committee's Report. He will be
able to exp ain better,

Shri Bal Raj Madhok: This ig an
important question. Something about
him, about his Ministry, can be asked.

Mr. Speaker: How can we ask?

Shri Bal Raj Madhok: Something
about the report which he has given.

Shri Thirumala Rao: I am not a
party to this question and I hdave not
sought to raise this question. 1 saw
only from the order paper that
this qu stion had been put. It reters
to me. So, 1 want some clanfication
from the Minister concerned. This 1
a Committee of Plan Projects of thy
Planning Commission, appointed by
the Chairman of the Plan Projects,
the former Home Minister, What is
the connection between the Ministry
of Irrigation and Power and thiy Com~
mittee, that he has taken this question
on hand for answer? Another
thing he says i3 that these as
well az the reports of the Individual
States have been sent to the concern-
od Bta'e Governments for furthep
action. Have the Ministry passed their
remarks on these reports and then
asked the State Government to con-
sider those remarks or have they
merely invited their opinion before
they could make up their minds on
these things? With regard to the other

Mr. Bpeaker: Since it is by mistake
that it has been reterred to this Minis-
try, what is the point in asking sup-
plementary questions now? Let us
pass on to the other questions. The
hon. Minister has clearly stated that
minor irrigation is the concern of some
other Ministry. So, I would suggest
that we might go over to the mext
question so that we may elicit some
useful information.

8kri D. N. Tiwary:
eoncerns also major

This question
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Shri Thirnmala Rao: What is the
difficulty in answering my question?

Shri D. N. Tiwary: If it concerns
the Food Ministry, he may collect the
information and supply it to us during
the next session.

Mr. Speaker: That may be done.

Shri Shasi Ranjan: An important
question like this should not have been
neglected in this manner.

Prices of Essential Comm~2dities

+

¢291. Shri S, C. Samanta:
Shri C. C. Desai:
Shri Chintamani Panigrahi:
Shri M. Sudarsanam:
Shri C. Janardhanan:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:
Shri Hirji Bhai:
Dr. Mahadeva Prasad:
Shri R. Barua:
Shri M. N. Naghnoor:
Shri D. C. Sharma:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that there

has been a steady increase in the
prices of essential commodities
throughout the country during ‘he

last three months;

(b) if not, the States in which the
prices have fallen; and

(c) whether Government have taken
any concrete measures to stabilise the
prices of essential commodities in the
country?

The Deputy Prime Minister and
Minister of Finance, (Shri Morarji
Desai): (a) and (b). Wholesale prices
of essential commodities have gene-
rally increased during the past three

months, At certain centres prices of

a few commodities have, however,
.declined and a statement showing the
commodities and the centres where a
fall in prices has been reported is laid
on the Table of the House.
{n the Library. See No. LT-265;67].

APRIL 6, 1867

[Placed
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(¢) Measures taken by the Govem-
ment to contain the prices of essentiat
commodities include, among others,
subsidy on foodgrains, fertilisers and
petroleum products, liberalisation of
imports to stimulate production, ex-
pansion of the network of consumsrs
cocperatives opening of departmenta
stores in major cities and the appoint-
ment of the Civil Supp’ies Comiuis=-
sioner to take corrective action in
regard to essential commodities as and
when necessary. Government has alzo
stressed the neeq for fiscal and mone-
tary restraint to check the pressure
of demand.

§ =it g@o wo ORAT @ HAGHT
TEIHT & {eA g4 ¥ IAT a9 9
FOU § AR AR FH A B
fag 7 Far ¥ T 7T _§?

Shri Morarji Desai: I have not fol=
lowed the question.

Mr. Speaker:

He may translate it
into English.

Shri 8. C. Samanta: What are the
reasons for the increase in the prices

of essential gnods and what steps have
been taken to check it?

Shri Morarji Desai: I have already
stated what steps have been takea
The causes for rise are mainly the
rise in food prices and the prices of
agricultural produce because of
scarcity and drought for two years
There may be other causes also, I
would not say that there are no other
causes, but the immediate causes are
these. The best remedy is to increase
production for which also action is
being taken. As regards the other
steps taken, I have indicated th:m
in my reply.

sy qRe o AWwT: I TT
T TA & g GG TARED S/
FFE gy fom @ A A far
a1 a1 tfisa@ e Ffava #@f
aE@ 1 F9E  feed WY m@Adr
® oawaw g ?
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s AT S ¢ wETEAA R
WFA gz & fau #ud frew
W 95 a% A9 g wHer f@sw
¥ a3 a3 W @ fag feam
® w23 TG oM Wi SEE
Shri 5. . Samanta: [ am talking of

the cost of production.

8 AR W ¢ TTRE MR
SRFA gz1d % fAq g7 dawt agwie
T ZAT | 89 X QF HI F Hod
@d §ET T AmT g5d AfFA F
X ®C ad ol TFAT & HIHT dzAr
g s | Afew sSrETwws s @
wg SarEr g1 g faEar strave @
TFY HEMr R ag SART a3 9 9
O AT SISTAA W FgIAT | gEifad
SEEI A T FIW S & [aQ
AR 4 ®As Fora fag § 1 9Ed
U dRATES FFad<d gl &1
9™, g% &1 Zaam wiwd §
OR @ gt fau U9 Q9 sgmar
W g7 IR Q@ g
Shri 8, C. Samanta:
whether any commitee

set up to fix the cost
of all commodities?

May I know
is going to he
of production

Shri Morarji Desal: To fix the cost
of production by a committee will not
be a practical step. But to take steps
to see that the cost of production is
kept down is another matter., That
has constantly to be inquired into and
gone into and remedial steps taken.

Shri Chintamani Panigrahi: It was
guggested by the Foodgrains Inquiry
Committee that because of specula-
tion in the foodgraing trade, prices are
rising over which Government has no
control. Therefore, it was suggasted
that greater social control over the
wholesale trade in foodgrains must
be enforced. Has Government done
anything in this respect or does it

propose to do anything in that direc-
tion?
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Shri Morarji Desal: One method of
tacklirg the question was the setting
up the Foad Corporation.

Shri Chintamani Panigrahi rose—

Mr. Speaker: He has answered it,

Shri Chiniamani Panigrahi: He has
not explained it. Notices had appeared
in Calcu'ta papers for the auction of
damaged foodgrains by the Food Cor-

poration. What was the quantity
damaged?
Mr. Speaker: How can the Finance

Minister answer that?

Shri Chintamani
extent of damage.

No.

Shri M. Sudarsanam: What about

giving some incentives for larger pro-
duction?

Panigrahi: The

Mr. Speaker:

Shri Morarji Desai: All steps are
being considered, and if there are any
suggestions in this direction, they will
be welcome.

Shri R Baroa: Apart from the
question of low production excessive
money supply and the utilication of
PL, 480 rupee funds have got a direct
bearing on the prices of essential com-
modities. Are Government consider-
ing measures to put a stop to these
things at least partially?

Shri Morarji Desai: The question
of excessive money supply is consi-
dered and the supply is curtailed as
far as it is possible to do it. The
question of PL 480 funds utilisation
is also considered, Those funds are
being utilised. They also add to in-
jecting more funds; that is quite true.
But we have got to get the PL 480
grains because we require them.

Shri M, N. Naghnoor: Government
were pleased to state that they have
taken measures to open departmental
and consumer stores. These institu-
tions will serve only the urban re-
quirements. Will Government take
similar steps to cater to the needs ef
the rural areas?
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Shrl Morar)i Desal: It is possible
to open these co-operative stores, for
Government, in urban areas. In rural
areas, this should be done only
through cooperative societies. If co-
operative societies take them up, Gov-
ernment would certainly encourage
them and help them

Shri D. C. Sharma: I am afraid
the hon. Deputy Prime Mfnister has
over simplified the question. The rise
in prices of esssential commodities
is due not only to below-rorrmal pro=
duction but also due to the Inflation-
ary process we have set up on account
of excessive government spending and
also due to lack of controi of hoard-
ers, blackmarketeers and anti-social
elements. Therefore, I would like to
ask the hon. Deputy Prime Minister—
1 am very happy that he is Deputy
Prime Minister—to give us a compre-
hensiv: answer as t0 what steps he
is taking to curb the price; «f e=sential
commodities, because I find that the
prices are going up and coming down
and again going up, How cioes it hap-
Pen? What ig the mechanism which
makey the prices rise s0 quickly and
fall so quickly and again rise so
quickly? Has the hon. Miniter gtudi-
ed it?

Bhri Morarji Desal: The factors
given by the hon, Mcmber [or the rise
of prices are there. I have no dispute
with that, and whatever sitcps, Gov-
ernmeont can take, are being tiken, and
some of the steps taken are men*ioned
in the reply which I already read out.

Bhri D. C. Sharma: What is the
net result of those steps?

Shri Morarjl Desal: Not yet very

ot shaol ¥k : @ srr I
asd § Wit @rErd WY v M
vy % frfred & av wwigy anlt
¢

Shrimati Jyotsna Chanda: Do the
Government propose to constitute a
high-power committee to go luto the
causeg of the rise in Prices and also to
find out ways and means to control
the prices?

8hri Morarji Desal: I do not know
whether a committee can be useful
for this purpose but is a suggesiion
which certainly will receive careful
consideration.

oft sirereefy Yark : 2 qre QWY
fawrgy aff ar &1 Swr v ?

dence a3 to what is the basis of Gov-
ernment’s assumption that the rise
prices is primarily due to the rise
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the price of foodgrains and agricullu-
ral products, when consistently for
years together studies and researches
conducted by the market advisers of
the Government of India are highlight-
ing this point that the rise in prices of
agricultural produce bvars absolutely
no relation to the rise in prices of
other manufactured commodities, and
n fact, the prices are much loss wnile
compared to them” How does he pro-
pose to reconcile the statement which
he has laid on the Table of the House
that there hag been fall in pricss of s0
many agricultural commodities not &c-
companied by a fall in the prices of
manufactured articles?

Shri Morarji Desal: I stick to the
statemqnt that [ have made in spite
of what my hon. friend hag snid. It
1s obvious, it does not require anything
more than common sense to know that
when food prices increase, other prices
also increase, and food prices
increase because of scarcity. They
have increased during the last
three years and a half when w® have
got al] th 'se factors coming into force.
Of course, injection of more moncy on
account of the Plan and defencc ex-
penditure and other things are also
responsihle for it but all these factors
can be countered by greater produc-
tion. If th re is greater production,
then fall in prices will come, Then
there is a'so a demand by friends like
my hon. friend that prices should go
on increasing for foodgraing all the
while. That is also a reason for the
increase in prices.

Shri Shivajirao 8, Deshmakh: The
latter part of the question has nut
been answered. He himself has laid
a statement before the House detailing
the fall in prices of agricultural com-
modities which unrelated to the fall
in the price of manufactured goods.

Shri Morarji Desal: These are tem-
porary fluctuations and only in some
places, not in a'l places. Some are
seasonal.

Wt wrm wvidn : aim Oww
i it sl sl By v
tfs vt Ol v T W}
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§. ¥fer agt agt whiw firdndy aoet
wHE wid o fw @ &
wet Fwrw frc RS war sl
st Y ) Qur qEfey wew AR
foed R wT § wwy wr oy fr
:;:ﬁn wgt et ek gt
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Esamit % feraren ?
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Bricacss (wm)
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fs st ot ot Wit 3% e o
e g §?

ot ool ¥tk : oY TR R
W wark W e &) owre e @

wrar wgd § NAfew €F drfec
aur {7

Sirl Hem Bartia: Whatever the hon,
Deputy Prime Minister might say, the
prices have reportedly come down
particularly in the States with non-
Congress Governments and the Con-
gress States hod only followed suit.
That shows that the hoarders who had
been basking s¢ long in the sunshine
of Congrcss patronage had played a
redoubtable part in’ creating artificial
scarcity conditions in the country. In
the light of these facts, what steps s
be going to take t0 gee that the hoar-
ders are not allowed to play g part in
creating scarcity conditions in the
country?

Shri Morarji Deaal: May I say that
the insinuation in the question is not
ecarrect,

Mr, Speaker: It iz a repetition of
the same question,

Shrl Morarji Desai: His facts are
not correct. He says that it first
started in non-Congress S ates. It is
not so. It wassimuitaneousin ajl the
States. Therefore, it is not true to say
that this was followed by them. I
may even say that the non-Congress
States followed the Congress States.
That also would not be correct. I do
not claim that either. My hon, friend
does not give facts. I give the true
facts which he does not take.

wrew dvw gew g Waieator sl
(i) fufidy

*292. sit oy frmdt : vt AMforgm
ot e weft o WA 1966 @&
awifer T@ @@ 185 $IUx &
waw ¥ g W W g s@ fx
T s s @ W i
% g dpdefor sl (meds)
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fafidy & st g & Wt St
Hwar wrdbefr W &7

The Miniuter of Staty in thy Mink-
try of Petroleum and Chemicals and
of Planning and Social Wellare (Shrd
Razbhu Ramalah): The connecled matt-
ers are still sub judice. Government
will await court decisions betore con-
sidering any further action. It moy,
however, be added that, although the
Ministry following the agreement with
the various undertakings passed orders
in February 19668 that all those under-
takings should follow the standardied
code of procedure for black'isting,
until May 1966 orders were belng
placed on this blacklisted firm by the
Indian Oil Corporation Limited. Soms
explanation is on record ag to how
this happened. But this requires fur-
ther examination and that is being
done.

ot ww feerd : weTw WY, W@
et ¥ T e wEt ¥ wror ey
ol 1964 % wrelt gt F wew

waT

Shri Raxdbn Ramalah: I may

the position which is as follows: this
firm was blacklisted in 1964. The let-
ter went from this Ministry to the
Indian Oil Corporation in 1064 itself
showing that this firm also was black-
listed. 1 am giving the facts as are
available in the file,

@t wq R : fov arow W

(wwam)... vd § [ W}
s orlw W ?
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Mr, Speaker: Date is demanded.

Shri Raghu Ramsish: The date on
which it wes sent was 2ist May 1934
It is true that until 1986 there was no
order that & firm blacklisted by any
‘Government department ghould auto-
‘matically be blacklisted by any public

undertaking. That decision was ar-
rived at in 1986, but still even earlier
information regarding blacklisting
was being sent to them on the ex-
poctation that they would act on it
but they did not act on it. Another
fact ig that on further looking inlo the
files we now notice the exp'anation
which is as follows: the Indian Ol
Corporation says thrre i an entry in
the register cancelling the receipt of
this ietter but that letter was not trace-
abl? go that the officers who placed the
‘orders after February 1866 had no
knowledge of this order. Further-
more, the Indian Oil Corporation says
that in that entry relating to the re-
ceipt of this letter the name “Bharat
Barrels” was not there. All *hes= arc
circumstances which must be investi-
gated and we are going to do that.

sft w1 fempi : wemw wErw aW
i3 vy e aa? e & 0Q
&) ¥ wAwd FHIIR OF WO
5T s ¥ faws 1 & R Qw
fiz up wiff g3 &7 N g &
farrs sma gewe #& & AT
wign g feam dara gré B Aok
Qar wizw Iy fegr & s ore gay
# g7 &F @ sy frodg gar
& 3@ 9T wwe 7 fear oy 1 w7 WA F
M AR TR AW F
&% fog mr AT xeTA AT K w2
o fog 3q? QF a7 3 Og O o
W N AT AT kAN
\ARAFQ WT ] 4

Strl Raghu Ramalah: On 17-6-1068
telegraphic orders were received from
the High Court, Punjab, ordering that
the black’isting order Of January 1964
be stayed up to 13th July, 1965, Lawr
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on, on 18-7-1966, the High Court, Pun.
jab, directed the suspension of the
blacklisting order till further orders
But I may say so far as this Ministry
is concerned, no orders have been
placed after May, 19686 on this firma.
The value of the orders placed on this
firmm between 1964 and 1968 is of the
order of Rs. 77.26 lakhs.

o wy (&w3 . woow W W
so TT I Ay fwerT ag wem aw
o ¥ W9 @R | wifaee aeat
®) @xag At #1 e @ N
g = a¥ g TATATC
1 g A wn @A wfed fe
frcar T far wr | @ N IO
ST forear TR, v #r gy
fa=rtr @ §, 77 sra ¥, 1 wrik faw
T WA W W el ¥
gaHIMY o ¥TATWM
TF O @ F 5§ qCARTT AW
E ¥ %1 §T% wary e wifgd
The Minister of Planning, Petro-
Jleum and Chemicaly and Soeial
Welfare (Shri Asoka Mehta); We are
giving all the information, [
do not understand his saying—
8 &9 & g9 H aw W qwrd)
I am afraig it is not possible to gpive

information if this kind of insinuation
is going on.

ot w3 famd : gfwws o g,
WITH 77 AT FT WIET & 7% 7 Fagr
g Tgwrim R awm F e f
Shri Asoka Mehta: May I know

whether the Question Hour is the time
for g7 to be made?

Mr. Speaker: The Question Hour
iz intended to elicit information. Mr.
Bancrjee?

shhwy fomd : AT wwr w7 IAC
seid? wReTIwTERT ARy

Mr Spesker: No, please. He has
declined to answer it.
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Wt ag fwwd : ¥R &7 I
wT gt vy ?

Mr. Speaker: Not that. What is the
use? He is not prepared to answer
insinuations.

! wy forg : wew W
g AAECD ¥ oF wE A Wi §,
R a1 gax Wi Ag wmar ?
W QYA §H T # TowT T &
vt W MBI g
6 w1 ¥ qg v« @y § 9 whwqon
AT § T § AR 9 g WE 9
) frawr wrer yeyr o7 faar oy 7

Mr. Speaker: It may be so, but not
in the Question Hour.

Bhri 8, M. Banerjee: This Bharat
Barrel and Drum Manufacturing Com=
pany is headed by a very big industria-
list Mr Jalan. When this firm was
blacklisted, how ig it that between
1664 and 1866 all the materlaly were
{sgued, quotas and licences were also
issued and they got orders through the
D.G.S.&D.7 1would like to know whe-
ther it i3 a fact that though this firm
was blacklisted, and they are facing
trial and investigation, they were
shown some leniency because they
donated a huge amount to the coffers
of the Congress during the 1967 elec-
tiona,

Mr. Speaker: Shri Indrajit Gupta.

SBhri 5. M. Banerjes: I rise on a
point of order under Rule 378. A
question is asked to elicit certain infor-
mation; it is not for joke's sake,...

Mr Speaker: It is noj information

that i3 sought. Some insinuation
should not be made,

@t xy e :
aft WAy § dwr e g

Mr. Speaker: Not in question time.

ing.
they had no information at that tume.
want to know whether, it is a fact
er the investigation, conces-
sions were shown to this firm beca~
use Mr, Jalan had given g handsome
Let

Mr Speaker: Shri Indrajit Gupta

oft %y femq : GHHT W @
# warw A § g W wAwTq wht
RE W W ww -
e W or B oy w_qm ?

Mr. Speaker: I have absolutely no
Objection to allegations being made.
But he must take some other opportu-
nity for that; not in question time.
Thiz is not the opportunity to ask
whether some body has contributed to
the Congress party or to some other
party fund

BShri 8. M. Banerjee: This will have
to be investigated by the CBI

Shri Indrajit Gupta: If I heard him
correctly, he said that between 1984
and 1966 orders worth about Rs. 77T
lakhs were placed by the Indian Oil
Corporation with thig company.

May 1 know whether these entire
orders were duly fulfilled and the
comp'ete payment of Rs. 77 lakhs was
made to this company or whether, sub-
sequently, when it came to light that
the Indian Ol Corporation was ignor-
ing the earli:ex circular, any step was
taken to freeze this position and try
to save some of that money at least?

8hri Raghu Ramalah: In April 1068
a complaint was received that in spite
of the fact that this company
blacklisted orders worebchuphud
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May onwards they stopped placing
any orders. Aj to whether there was
ful] execution of those orders or not,
1 have no information at present. I
presume it was done, but I gould like
to check up.

Shri Asoks Mebta: Sir, I would like
to explain one point. The Indian Oil
Company, as you know, is a public
corporation. It took some time for us
to reach a reciproval agreement with
the public Corporations. If we black-
listed someone the corporation was not
prepared to blacklist them automati-
cally. The question they put was whe-
ther if they blacklisted some firm the
Government wag willing to do the
same thing. All these things needed
to be straightened out and that was
the reason why any automatic black-
listing arrangement could not be made.
Automatic blacklisting arrangement
hag now been made 50 that any black=
listing done by government is also
automatically applicable to the public
underiakings.

Shri Tennet] Viswanatham: The hon,
Minister admitted that, after blacklist-
ing, orders were placed. We want to
know the reasons. There is no in-
sinuation, no allegation. Let the Mi-
nister give the answer.

Shri Raghu Ramalah: I have already
explained that the explanation given
by the Indian Oi11 Corporation is not
considered, at the moment, satisfac-
tory by us, and we are going to investi~
gate the matter further. (Interruption)

off gwqre fag : WP ¥@ oy
w1 w9 Wi Tg war § fe forw arher
¥ fow =t B Wiy Aw-fay v §,
+dt arliw % 3@ w1 Wiz Aw fear
ag e ¥ FarmETd 7w Ew ?

Shri Raghu Ramaiah: This has al-
ready been explained by Shri Ascka
Mehta, that until 1968 there was no
arrangement whereby once a firm was
blacklistsd by Government automati-
cally that blacklisting was binding de-
finitely on the Indian Oil Company or
umy other public undertaking, On this
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an agreement was arrived at in 1968
and thereafter, after that waa comr
municated to théem—that is, after 6th
May onwards there were no further
orders Pleced on this firm by the
Indian Oil Company.

Shri 5. M. Banerjee: Sir, I want
to seek a clarification. This iv a very
serious matter. The hon Minister,
Bhri Asoka Mehta said that tmis Grm
was black isted and automatically it
did not follow that the firm was also
blacklisted by the Corporaiion. Thus
particular firm was blackiisted because
of certain nefarious activities where
the Government was convinced that
the firm must be blacklisted Now.
the Indian Ol' Corporation s an autu=
nomous corporation but it is a Gov-
ernment corporation. Orders were
placed on this firm even after it was
blacklisted by Government. I would
like to know whether sny action was
taken against the officecs of the Indian
Oil Company who were responsidle
to ignore or flout the urders of the
Government of India and give them
furthey orders? That has not been
made clear by the Minister,

Bhri Asoka Mehia: Everything has
been made clear. Firsiiy. the Ind.aan
Oll Corporation was not bound auto-
matically to blacklist them till this kind
of an agreement was madr with them,
because they are an autonomous cor-
poration. This agreement between the
ministries and corporations has now
been made. Secondly, it has Leen
pointed out that the letter that ‘was
sent from here was not on the flle.
We are looking into the matter. We
are not satisfled with the explanation.
The concerned parties will be asked
to explain and necessary action taken.
All this has been explained ear’ler.

Shri K. XK. Nayar: When the Gov-
ernment blacklists a firm, I think i
does it for a certain purposa, namely,
to secure or ensure thst the firm will
not be in a position to do that kind of
nefarious activities for which black.
listing has been done. In the prezent
case, it appears that after black'isting
the firm was able to cor‘lnue I
nefarious sctivities for two yewrs
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What is the procedurs under ‘which
blacklisting has been made effective
by the Government so far and how did
It fail in this particular case?

Shri K. Raghuraansiah: Since ‘his
agreement of 1966 all the public under.
takings are bound gfutomaticaily to
take action on the b’achlisting of firms
and not to give orders to those firms,
That is the procedure now. .

s !ihttvmgim 1Yz arenT WY
wE og 77 £ avg ¥ angd| W weEr
feor v 3 ) OX @ Ay ¥ Iw Wy
wieargwt dd W WEEw AT
4 9T A% IY B T[0T TH W I
1 v+ I 7 wxdw, @ § s
wcq § Fe sw 3 ferlt omg Wi
feax Arsiw Y 1% & Wi frw fow
g qE A G W E 7

Shri K. Raghuramakh: The main
question relates to the Indian Ojl Cor-

poration while the supplementary re-
lates to fertilizer licences.-

st where ey @ear @ IFTE A
& v 7gl w7 @ § afew Fr a3y
W7 =TT & 5 S Y feeet sgt
quag Arraa Wi e fer o 7
Mr. Speaker; The question hour is
over. Now, the Short Notice Question,

ot T0 fwo mfew : smor wdwww
wrae ¥ oF & B 30 w ¥ e
®aT 3, 4 1 qF 9T ¥F § Y w47 oY
O T OF W W HAW 4 T7 5 A
@ st afx dar g A fioz O7 & fag
T § wfus gaw T o s §
it

SHORT NOTICE QUESTION
Generation of Electricity in States

8NQ. 7. S8hrl G. B. Reddl: Will
the Minister of Irrigation and Fower
be pleased 1o stale:
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(a) the names of States where elec-
tricity generated per person is less
than the average; and

(b) the steps taken to rectify the
imbalance specially in the Statew
where power generation per capita 13
the lowest?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) and (b).
A statement giving the requisite in-
formation is laid on the Table of the
House, [Placed in the Library., See
No. LT-266/67.]

8hri G. 8. Reddl: May I know how

much of loan was advanced to rectify
the imbalance?

Dr. K. L. Rao: Substantial finan-
cial assistance is being given for the
power projects,

WRITTEN ANSWERS TO
QUESTIONS

Quarters for Labourers in Delbi

*293, 8hri Xanwar Lai Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether any subsidy or loan
has been given to Delhi Administra-
tion for the construction of labour
quarters in the Capital;

(b) if so, the number of quarters
required and how many of them have
been cons.ructed;

(c) whether the mill owners pof
Delhi have also been asked to cons-
truct labour quarters for their em-
ployees; and

(d) if so, the result thereof?

The Minister of Works, Housing and
Supply (Bhri Jaganath Rao): (a) A
sum of Bs. 15332 lakhs was made
available to the following agencies up-
to the year 1966-67 for construction of
houses in Delhd for industrial
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workers—under the Subsidised Indusatrial Housing Scheme:-—

(i) Delhi Administration .
(i) Co-operatives . . .

. . « Rs. 143°81 lakhs.
Rs. 8-36 lakhs.
. . + R, 1'05 lakh-,

Rs. 153-22 lakhs.

{b) The estimated requirement of
bouses for eligible indusrtia} workers
in Delhi is 75,000. 3167 houses have
been constructed so far.

{c) and (d). There is no statutory
obligation on industrial employers to
construct houses for their industrial
workers. Under the Subsidised In-
dustrial Housing Scheme they can,
Sowever, utilise Central financial as-
sitance upto 75 peér cent (50 per cent
as loan and 25 per cent as subsidy, to
the approved cost of projects for cons-
truction of houses for their industrial
workers. Out of 3167 houses, 443
fiwouses have been constructed by im-
dustrial employers under the Scheme,

{.okur Comumiitee on Scheduled Castes
and Scheduled Tribes

*294. Shri 8. M. Banerjee:
shri D. 5. Patil:
Shri A, V. Patil:

Will the Minister of Social Welfare
be pleased (o state:

(a2) whether the Report of the
Lokur Committee on the Scheduled
Castes and Scheduled Tribes has been
considered,

(b) if so, the main retommenda-
tions thereof; and
(c) the reaction of Government.

thereto?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenu Guba): (a) to (c). A state-
ment showing the recommendations
made by the Lokur Committee is laid
on the Table of the House. [Placed
én the Library. See No. LT-267/67).
The whole question of the revision of
the lists of Scheduled Castes and

138 (ai) LsD—2,

Scheduled Tribes is now in an ad-
vanced stage of consideration and is
likely to be finalised soon.

Delhi Master Plan

*205. Shri N. O, Chatterji: Will the
Minister of Works, Housing and Supp-
ly be pleased to state:

(a) the progress made i the imple-
mentation of the Master Plan for
Delhi;

{b) whether it is a fact that the
Master Plan for Delh! was prepared
more on theoretical grounds ignoring
the realities of the existence of prac-
tical difficulties of the people who are
settled; and

(c) if so, the steps taken to revise
the Master Plan in the light of practi-
cal difficulties encountered?

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): (a)
Copies of the Master Plan for Delhi
Development Act, 1857 (Act 81 of
1857) are available in the Library of
the House. A stalement showing the
progress made in the implementation
of the Master Plan is being prepared
and will be laid on the Table of the
Sabha.

(b) No. The Master Plan for Delhi
was prepared after extensive physical,
social and economic surveys of the
city and its surrounding areas. Due
regard was paid to the existing land
uses and other factors such as traffic
and transportation, public utilitiez and
community facilities having a bearing
on the life and well-being of the com-
munity. The draft Master Plan was
published for public objections and
suggestions and an ad hoo Board con-
sisting of Members of Parllament,
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Municipal Councillors, eminent mem-
bers of the public and officials exa-
mined nearly 600 objections and sug-
gestions and also carried out local
mmspections before making its report,
‘Thereafter an Advisory Council as
provided in the Act examined all the
proposals and made modifications in
the Master Plan before it was fina-
lised.

(¢) Does not arise; bui the Delh:
Development Act, 1957 provides under
Section 11-A fu: mod:fica‘ions to the
Master Plan and the Zonal Develop-
ment Plans

Committee on Essential Drugv

*296. Shri Yashpal Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathl Pradhani:
Shri Heerjl Bhail:

Will the Minister of Health and
Family Planning be plecased to refer
to the reply given 1o Starred Question
No 613 on the Tst December, 1966 and
state’

(a) whether the Report of the Com-
mittee on FEssential Drugs has since
been submitted;

(b) it so, the main features thereof,
and

(c) the
thereto?

The Minister of Heallth and Family

reaction of Governmint

Planning (Dr. 8. Chandrasekhar):
(a) No, Sir.
(b) and (e¢). Do not arise.

Gold Smuggling in Bombay

*297. Shrl Hukam Chand Kachha-
valya: Will the Minister of Finance
be pleased to refer to the reply given
to Starred Question No 73 on the 3rd
November, 1968 and state:

(a) the progress made so far in un-
earthing gold smuggling racket in
Bombay with its national and inter-
national links in September, 1966; and
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(b) the action taken against the
18 persons arrested in this connection?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
Eight more persons have been arrested
bringing the total of those arrested to
26. The investigation, which is com-
plicated, spread over the States of
Maharashtra, Mysore, Madras, West
Bengal & Delhi, is being pursued by
the Central Bureau of Invesligation.

(b) The 18 persons previously
arrested have been released on bail
under the orders of the Chief Preci-
dency Magist: ale, Bombay

PL 4380 Funds

*298. Shri Chintamani Panigrahi:
Shri Indnlal Yajnik:

Will the Minister of Finance be
pleased to state

(a) the tot v amount of money de-
posited n terms of Rupees 1n PL 480
Funds 1n India 1ll March, 1967,

(b) the withdrawais from thus fund
during the periogd fiom October 1966
to February 1967 and

(¢} the diffetent heads under which
the withdrawals have been made?

The Deputy Prime Minister and
Munister of Finance (Shri Morarjl
Desai): (a) The total amount of
money deposited 1n PL 480 Funds 111}
1st March, 1967, was about Rs. 1652
crores

tb) The withdiawals from this Funa
during the period October 1868 to Feb-
ruary 1967 were as follows:

(Rs. crores)
QOctlobe1 66 . 245
November '66 412
Decembeor 66 . 3 4C
January "67 .. 3-00
February '67 . 6:65
Total: s 19‘“

(c) Rs. 1'6B crores were withdrawn
for Cooley Loans and Rs. 17'84 crores
for US Government expenditures.
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Al frem USA, snd USAR. for Pro-
Jects in Fourth Plan

*299. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of
pleased to state:

(a) the projects under the Fourth
Five Year Plan for which the Govern-
ment of India have approached U.S.A.
and U.S8.R. Governments for aid;
and

Finance be

(b) the progress made so far in
that direction?

The Depuly Prime
Minister of° Finance (Shri Morarfi
Desaj): (a) and (b). A list of pro-
jects under the Fourth Five Year Plan
for which loan afrcements have been
signed so far with the Governments
of US.A. and USSR, is laid on the
Table of the House [Placed in the
Library. See No. LT-268/67].

Minister and

Improving of Data-Collecling
Machinery

*300. Shri N. K. Somani: Will the
Mintws'er of Finance be pleased to
statae:

(a) whether the statistics relating 1o
the 1industrial production, economic
and fiscal matters available at a given
time are wholly inadequate and out of
date which do not help to obtain the
current situation correctly and objec-
tively:

(b) whether there are any plans
under consideration 1o improve the
data collecting machinery and timely
analysis of various trends; and

(¢) 1f so, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) to (c). There 1s no general
inadequacy of statistics as such, al-
though difficulties are sometimes en-
countered in certain fields. It is the
constant endeavour of the Govern-
ment to improve the statistical machi-
nery and special provisions are made
{or the improvement of statistics under
the Five Year Plans.

Punjaly National Bank Lid.

*301. Shri Abduvl. Ghanl Dar: Will
the Minister of Finamce be pleased to
state:

(a) whether 1t 18 a fact that the
Central Government have ordered an
Inquiry into the irregularities com-
mitted by the Directors and top offi-
cers of the Punjab Nationa] Bank Ltd:

(b) it so, when the inquiry was
ordercd and when it was actually held
and whether any report has been sub-
mitted to Government: and

(c) the result of the inguiry?

The Minister of State in the Minls-
try of Finance (Shri K, C. Pant): (a)
to (¢) The CGovernment decided in
May, 1965 to investigate certain comp-
laints agamnst some officers of the
Punjab National Bank. The investi-
galions are sfill 1n progress.

Financial Aid to Meet Drought Situa-
tion in Blhar

*302. Shri Yogindra Sharma:
Shri Bhogendra Jha:
Shri Chandra Shekhar Singh:
Shrimati Tarkeshwarl Sinha:

Will the Minisier of Finance be
pleased to state:

(a) whether the Government of
Bihar have asked for special financial
aid from the Centre to meet the situa-
tion created by unprecedented drought
in the State;

{b) if so, the nature and extent of
aid asked for; and

(c) the action taken thereon?

The Minister of State in the Minis.
try of Finance (Shri K. C. Pant): (a)
Yes, Sir,

(b) and (c). A statement is laid on
the Table of the House. [Placed in
the Library. See No. LT-269/8T7).



Forign Ospiial Tevestwent

*343. Shri 8. 5. Kothari:
8hri D. N. Patodia:
Shri Solanki:
Will the Minister of Fypance be
pleased to state:

(a) the quantumof inflow of forsign
investment capital into the country
during the past five years;

(b} whether it shows & deciining
trend;

(¢) it 80, the reasons therefor; and

(d) the steps being taken tg stimu-
late such inflow?

The Deputy Prime Minjster and
Minister of Finance (Shrl Morarji
Desal): (a) The inflow of foreign
Business Investments in the Private
Sector since 1st January, 16g] is indi-
cated below. Information subsequent
to 31st March, 1885 is not yet avail-
uble.

(Rs. Crores)
As st the end of
1961 1962 1962-¢ » -(§
1. ﬂ!;x;mh in-
» 1. i .3
2. Retained 44.9 513 94.1 95
earnings 15.8 7.8 74 21.1
Gross inflow T T
(1 +3) 60.7 59.1 10t.¢ 116.3

Note 1. There has been g change in
the statistical peripd from
salander yoar )y  fAnancis)
Year.

2. Thig informatiop is com-
piled by the Regerve Bank
afier conducting a survey
by Issuing & guestionnaire.
There is always g time lag
involved in such compilation
and, as such, jnformation
for the years 1pg5.88 on-
wards is not yet available,

(b) No, Sir.

(c) Does not arise,

(d) Government has been taking
wvarious steps from time o time to
encourage inflow of foreign invest-
ment, such as free repatriability of
profits subject to payment of income

WITen Alswers APRIL 8, 1987
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tax and of capital invested in approved

projects, nom-discrimination

foreign investors in regard to the ap-

plication of Indian laws relating to

industrial and Import licensing, taxa-

tion etc. Government had also

announced some measures {0 encourage

foreign investment in private sector

fertiliser projects.

Gold Belwurey by Castomg and Exocise
Departments

*304. Shri 5. K. Sambandhan: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
smuggling of gold is on the increase
and

(b) if so, the steps taken to tighten
smuggling of gold?

The Minister of State in the Ministry
of Finance (Shri K. C. Pant):
It is not possible to make a pre-
cise estimate of the quantity of gold
smuggled into India. There is also no
material before the Government to
indicate that smuggling of gold is on
the increase.

(b) Does not strictly arise. How-
ever, a statement showing the impor-
tant sieps taken to check smuggling is
placed on the table of the Sabha.

Statement

Among tki waportant steps taken to
check smuggling are systematic collec-
tion and follow-up of information,
rummaging of suspected veasels and
aircraft, patrolling of vulnerable sec-
tions of the coastline and land fron-
tiers and launching of prosecution in
suitable cases in addition to depart-
mental adjudication. In the field of
legislation the Customs Act now pro-
vides for imposition of heavier sene-
tences of imprisonment by courts of
law. In the case of seizures of gold,
diamonds and watches provision has
also been made in the Customs Act
for placing the burden of proof that
these goods are not gmuggled on the
persons from whom they are selzed,
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Among the mportant economic mea-
sures taken, the two significant ones
are: (i) replacing by a special cur-
rency in 1969 of the Indian currency
notes circullating in the Persian Guilf
area which provided an means
of financing illegal gold transactions
and (il) introduction of the Gold Con-
trol,

Narmada Valley Project

*305. Bhri Indulal Yajnik:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:
Shri Hirji Bhai:
Shri Shashi Bhushan:

Will the Minister of Trrigation and
Power be pleased to state:

(a) the latest steps that have been
taken by Govermment to settle the
differences between the Government
of Gujarat and other States concerned
regarding the details of the Narmada
river project ag recommended by the
Khosla Committee;

{b) the nature of the differences
that remain to pe settled between the
Governments concerned;

(c) whether the Central Govern-
ment have decided tp implement the
Narmada Velley scheme as a Central
scheme along with some others, as
finally settled in consultation with all
State Governments concerned; and

(d) whether any practical steps have
been taken by the Maharashtra Gov-
ernment to carry out the Jalasindlm
Dam schéme without waiting for the
final settlement of the dispute by the
Central (iovernment?

The Minister of Irrigation and Power
{Dr. K. L. Rao): (a) and (b). After
separate dispute discussions with the
Chief Ministers of Gujarat, Madhya
Pradesh, Maharashtra ang Rajasthan
at the respective State Capitals during
May-June, 1968, further jdiscussions
were held by the Union Minister of
Irrigation and Power at a joint meet-

ing on the 22nd August, 1988, In the
intervening period, the Chief Engin-
eers and other officers of the concer-
ned States and the Chairman and the
concerned officers of the Central Water
and Power Commission and the Minis-
try of Irrigation and Power discussed
the technical aspects. At the joint
meeting of the Chiet Ministers, some
suggestions emerged and it was de-
cided that these should be discussed
later among the Chief Ministers con-
cerned, particularly the Chief Mints-
ters of Madhya Pradesh and Gujarat,
to arrive at an amicable settlement
of the problem. Further action will
be taken to settle the isswe.

(c) As the scheme hazs not been
sanctioned as yet the question has not
been considered.

(d) No.
M/s. Bird & Co.

Wil the Minister of Finance be
pleased to state:

(a) whether Government have taken
any action against Mi(s. Bird and Co.
Calcutta;

(b) if so, the nature of such during
the last 8 years and the penalty im-
posed on the company;

(¢) whether Government have re-

ceived any further reports about the
Irregularities of the said Company; and

(d) it so, whether @Government
would investigate into the affairs of
the Company?

The Minister of State in the Minis-
try of Finance (Bhrl K. O. Pani):
(a) and (b). The nature of actions
taken and penalties imposed on Mls,
Bird & Co (P) Ltd, by the Customs,
Income Tax and the Enforcement
Direciorats of the Ministry of Finance,
during the last § years are as detailed
in the Statement Isld on the Tsbie of
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the House. [Placed in the Library.
See No. L.T.-270/67].

(e) and (d). No fresh reports about
the irregularities on the part of Mis.
Bird & Co. have been received.
However, as mentaioned in the Btate-
ment referred to in the reply to parts
(a) and (b) of the Question, investi-
gations and scrutiny of documents
already seized are being carried out
by the three apencies mentioned
therein.

National Policies for Prices, Wages and
Dividends

+308. Shrimati Tarkeshwari Sinha:
Wil the Minister of Finance be
pleased to state:

(a) whether Government’'s attention
hag been drawn to the statement made
by the Governor of Reserve Bank
wherein he had stated that fiscal and
monetary policies had to be changed
for fighting the evil of inflation in the
country; and

{b) if so, the step Govermment pro-
pose to take 1o formulate national
policics for prices, wages and diwi-
dends?

The Depiity Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir,

(b) A Steering Group appointed by
the Reserve Bank has 1ecently sub-
titted a report on "A Framework for
Incomes And Prices Policy”. The sug-
gestions made in the report are under
consideration of Government.

Consolidation of Banking Stracture

309, Shri Ram Kishan Gupta: Will
the Minister of Finanee be pleased to
state:

(a) whether the policy of consolida-
tion of the banking structure has been
actively pursued by the Reserve Bank
of Indi¢ and

(b) it so, the result thereof?

APHIL 6, 1967
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The Minister of State in the Minis-

;ry dm:‘lnuce (Shri K. C. Pant): (a)
es, )

(b) As a result of the policy adopt-
ed by the Reserve Bank o!i?::dia tke
number of banks functioning has been
brought down from 342 at the begin-
mng of 1861 to 87 at the end of March
1987. The process has helped in the
growth of economically viable units,
thereby imparting strength and stabi-
lity to the banking structure and en-
hancig itg capacity to cater to the
banking nceds of the country in a
more efficient manner

Promotion of Fertilizer productipn

*310. 8hri R, K Birla:
Shri K. P. Singp Deo:

Will the Minister of Petroleuy and
Chemicals be pleased to state:

{a) the present policy of Govern-
ment in regard to the promotion of
fertiliser production in the country in
view of the urgent need to augment
food production;

(b) the Government's estimate of
total production of fertilisers in the
couniry at present and the total do-
mestic 1equirement; and

(¢) the steps taken to fill up the”
gap”

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
and Chemicals and of Soclal Welfare
(Shri Asoka Mehta): (a) Fertilizer
prod-iction in the country is proposed
10 be inecreased by the establishment
of additional fortilicr factories and
expansion of existing factories,

(b) During 1867-88, the produttion
of nitrogenous fertilizers is estimated
to be about 525,000 tonncs in terms of
nitrogen and of phosphatic fertilizers
275,000 tonnes in tertits of P2 Of.
The total domestic requirements are
madeawb.bftheo:derofl”
million tonnes of nitrogen and 03
million tonnes of P2 O6.
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(c) Four new plants are under con-
struction at present besides expan-
sion of an existing plant. This will
add 309,000 tonnes of yearly nitrogen
capacity in 1087-68 to the existing
capacity of 585,000 tonnes. Three
other new plants and expansion of two
existing plants will add 534,000 ton-
nes of yearly nitrogen capacity in
1969-T0

Further capacity of over 1.3 million
tonnes of yearly nitrogen i1s in vari-
ous stages of implementation and is
likely to be installed before the end
of the Fourth Plan, taking the total
installed capacity to sbout 28 million
tonnes.

Contraceptivey

*311. Shri 8. K Tapuriah:
Shri Meetha Lal:

Will the Minister of Health and
Family Planaing be pleaged to state:

(a) whether th. existing produc-
tion of all types of contraceptives is
able to meet the total requirements;

(b) if not, what is the shortfall bet-
ween the demand and supply and when
will Government b, in a position to
meet the entire demand: and

(c) whether Government are satis-
fied that the programme they have In
hand will be effective in arresting the
high growth-rate of population within
& measureable period of time

The Minister of Health and Family
(Dr. 8 Chandrasekhar): (a)
Except for condoms, and diaphragms,
the production of other types of con-
traceptives like Jellys/Cream/Paste,
Foam Tablets, Loops and inseriers Is
suficient to meet the requirements.
The diaphragms are not manufactur-
ed in the country but their require-
ment is very small,

(b) The gap between the annual
demand of 50 million pieces of con-
doms which was the maximum during
the last five years and the present
production in the country is 30 million
pieces, On the basis of the Family
Planning Programme for 1967-68, the

demand i1s anticipated at about 180
million pieces. In subsequent years,
the demand is likely to go up still
further and it may be about 300-400
million pieces annuall by 1970-71,
The shortfall will be met partlly by
increasing production in the country
and the balance by imports, as neces-

sary.

For ncrcasing production in  the
country, the rated capacity in the pri-
vate sector has been increased and a
factory in the public sector is being
set up at Trivandrum in collaboration
with a Japanese firm which will go
into production in the later half of
1968.

(¢) Yes, Sir. The Government are
amung at and working for reducing
the birth rate from the existing 41
per thousand population to 25, »s
expeditiously as possible,

Strike in the Hindustan Housing
Factory, New Delhl

*312 Shri Bal Raj Madhok: Will the
M:nister of Works, Housing and Supply
be pleased to state:

(a) Whether there was a sirike in
the Hindustan Housing Factory, New
Delhi in December last;

(b) the reasons for the strike and
their demands of the workers; and

(c) the steps taken to meet their
demands”?

The Minister of Works, Houslng and
Supply (Shri Jaganaith Rao): (a)
and (b). Towards the end of Decem-
ber, 1966, a labour dispute arose in
the Hindustan Housing Factory on
account of a claim for the grant of
dearness allowance at the Central
Government rateg to the workers.
This developed into an illegal stay-in
strike which lasted from the Bth to
the 30th January, 1967.

(c) The dispute has been referred
to the Industrial Tribunal, Delhi for
adjudication,



(a) the total nuxnber of foreigners
employed in India during 1963-88 by
(i) the banks and (ii) Insurance
companies;

(b) the reasons therefor;

(¢) whether the Indwan citizens wers
available for thesc jobs; and

(d) if so, whether Government pro-
pose to take any steps to ensure prio-
rity to Indian citizens in guch jobs?

The Minister of Biate in tbe Minis-

of Finance (Shrl K. C. Pant): (a)

A statement 1s laid on the table of the

House. [Placed in the Library. See
No. LT-271/67).

(b) & (c). Though Indians may be
available for these jobs, the foreign
companies would prefer to employ
peraons of their own nationality in
higher supervisory posts.

(d) The position relating to the em-
ployment of foreigners is reviewed
every year and the forelgn companies
are requested to take adequate steps
in regard to the indianisation of the
supervisory cadre, w lerever neces-
sary. ‘The proportion of foreigners in
thig cadres as compared to Indians has
been progressively brought down.

M8, Bird and Co,

s314. Shri Indrajit Gupta: Will
the Mimster of Finance be pleased
to state:

(a) whether it is o fact that a
substantial reduction has been per-
mitted in the fines imposed on Mi[s.
Bird & Co, for violations of customs
ang foreign exchange regulations;

(b) if go, the extent gf such reduc-
tion and grounds for the same: and

(c) how much of the personal
fines imposed on certain ex-Direc-
tors of the Company have been
realised to date?

Written Answers 3138
The Minkiar of Stxte in the
(Bhrt K O

Paunt): (a) and (b). Presumably

volving Mis. Bird & Co. (P)
Calcutta. In one of these cases,
penalty on Mis. Bird & Co,
Itd, was reduced from Rs. 20 lakhs
to Rs. 3 lakhs and in the other,

Rs. 1 crores to Rs. 30

decisions of the Board
considered by Government,

(¢) Out of the personal penalties

elmore amounts of Ra. 8'!223“

of Rs. 58,011.18 respectively have been
realised to date.
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Fertilizser Policy

*316. Shri N, K. Laskar: Will the
Minister of Petiroleum and Chemicals
be pleased to state:

(a) whether Government's policy
on the fertilizer industry has been
reviewed since the marketing and
pricing concessions granted to it was
upto March, 1967; and

{b) it so, the details thereof?
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The Minister of Fianning, Petroleum
and Chemicals and BSovial Welfare
(Shri Ascka Molta): (a) and (b). As
anpounced in the statement made in
Parlinment on the 3lat March, 1967,
all proposals pending on the 3lst
March, 1967 for the establishment of
fertilizer factories will be dealt with
under the policy of December, 1968,
provided negotiations with the con-
cerned parties culminat, in the issue
of industrial licences by the 31st Dec-
ember, 1967 and the projects could be
cxpeeted to make a timely contribu-
tion to the increase in indigenous
production. Any new proposals re-
ceived will be dealt with in the same
manner, provided they satisly the
same conditions.

Expansion of Money Supply

*317, Shri R. Barua: Will the
Minister of Minance be pleased to
ate:

(a) whether average expansion of
money supply during the past six
months following devaluation was on
the increase;

(b) if so, at what rate the money
supply went on; and

(c) the steps taken or contemp-
lated to be taken to check this
malady?

The Deputy Prime Minister and
Minister of Finance (Shri Merarfi
Pemi): (a) The money supply with
the publie declined during the six
months’ period following devaluation.

(b) and (¢). Do not arise.
Enquiry into Utilisation of Fereigm
Funds

*318. Shri P. K. Deo: Will the
Minister of Finance be pleased to
state:

(a) whether he had made a state-
ment at a Preas Conference held on
ths 24th March, 1967 that the Central
Intelligence Bureau will be engaged
to inquire into all foreign funds wuti-
lised in this country; and

(b) if so, when the investigation is
likely to be completed and which are

the foreign fundg that are to be prob-
ed into?

The Deputy Prime Ministey and
Minister of Finance (Bbri Morarjl
Desai): (a) and (b). It will be re-
called that during the half hour dis-
cussion in the Lok Sabha on March
23, the Foreign Minister announced that
an enquiry would be made into the
allegations that money from foreign
sources had been used jin the recent
general elections. I was asked qucs-
tions about this at my meeting with
the press the next day, March 24, and
I said I agreed that such an enquiry
should take place and that it should
cover the use of funds from any and
all foreign sources mbout which al-
legations had been made. As stated
by the Home Minister in this House
on March 20, the Government have
recently ordered the Intelligence
Bureau top make such an enquiry and
its findings are awaited.

Food Aid Consortium

Shri C. C. Desal:
Shrl A, K. Gopalan:
Shri Umanath:

Shri R. Barna:

Will the Minister of Finanoe be
pleased to state:

{a) whether it is a fact that a Con-
sortium consisting of some western
countries and U.S.A. has been formed
at the suggestion of U.B.A. to coordi-
nate their food ald to India to tide
over the present Yood situation in the
country due to drought conditions;
and

(b) if so, the composition of the
Food Aid Consortium and how they
are helping India to meet the shortage
of foodgrains so far?

"The Deputy Prime Minister and
Minister of Finance (Shri Merarjl
Demi): (a) and (b). No, 8Sir. The US
Goverament have
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countries such has India should re-
ceive multilateral consideration from
developed countries. In the case of
Indin, a forum already exists which
consuders and discusses development
ard vz, the India Consorium Meet-
mgs of this Consortium arc taking
place in Paris on the 4th, 5th and 6th
April, 1967 and 1t has been agreed that
the question of feod aid to India may
also be considered in these meetings.

Major Irrigation Projects in Orissa

§22. Shri Chintamani Panigrahi:
Will the Minister of TIrrigation and
Power be plcased to state:

(a) the major )rrigation projects in
‘Onissa for which Central assistance is
likely 1o be granted or has been gran-
ted m the year 1967-68, ang

(b) the iotal amount allotted there-
for”

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) and (b).
The allocation for major  irrigation
projects out of the Central assistance
1o be granted 1n 1967-88 will depend
upon the sector-wise composition of
the State plan and the break up of
the Ceniral aswistance Among the
sectors This will be knuwn only after
the detmis of the State Plan are

received

Rural Water Supply Schemes in Orissa

623, Shri Chintamani Panigrahi:
Will the Minister of Health and Fami-

iy Planning be pleased to state.

(a) whether the Orissa Government
have made any specific requests to
1he Central Government for sddition-
a) outlays for their rural piped water
supply schemes;

(bY 1f 50, the amount which has been
allotted for Orissa for this purpose in
ghe year 1067-68; and

Written Answers APRIL 8, 1967
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(e) the details thereof?

The Minlsier of Health and Family
Planning (Br. 8. Ohandrasekhar): (a)
The Goverament of Orissa had re-
quested for an g'locmon of Rs, 25
lakhs during 1985-88 for their rural
piped water supply sthemes to be
executed under the Local Develop-
ment Works Piogramme In view of
the hmuted allotment of Rs 184 lakhs
only for the Local Deve'opment Warks
Programme, during that year, an allo-
cation of Rs, 10 lakhs only could be
made to Orissa. How:zver, on the
basis of the actual expenditure re-
ported by the State Government, a
sum of Rs. 380 lakhs only was releas-
ed as Centra' ossistance during that
year The Local Development Works
Programme in respect of piped rural
water supply schemes was discontinu-
ed from 1066-67 and no further allot-
ments werc made to Orissa or any
other State fo rthis programme.

No specific request hus been receiv-
ed from the Government of Orissa for
addisonsl putlays during 1967-68 for
then rural piped water supply sche-
mes under the rural phase of the Na-
tional Water Supply and Samitation
Propramme

(b) and (¢) The Goveinment of
Orissa proposed an outlay of Rs. 25
lakhs for rural water supply schemes
for 1967.68 The Working Group on
Water Supply and Sanitation recom-
mended Rs 150 lakhs keeping in view
the problems to be tackled on the
rural water supply front, especially in
regard to the very difficult and scar-
city areas However., the amount ac-
iually provided by the State Govern-
ment is not known. It may be stated
that the Water Supply and Samtation
Programme 18 a (Centrally-Aided
Schem for whjch necessary provision
has to be made in the State Plans. It
is primarily for the State Govern-
ments to make suitable provision for
rural water supply schemes in their
Plans. c«;:::: :!u’?um is admis.
sible on the per cent grants.
in-ald
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L1C. Investment in Orissa

624. Shyi Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
Pleased to state:

(a) the amount of investment made
by the Life Insurance Corporation of
India in Orissa State during the Third
Tive Year period, year-wise, either 1n
Industry or in other sectors;

- —— — -

1889 (SAKA) Written Answers 3126

(b) whether any scheme has been
submitted by Orissa Government to
the Corporation for further investment
in the State; and

(c) f so, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) The investment made by
the Life Insurance Corporation in the
industrial and non-industrial sectors in
the State of Orissa during each of the
vears of the Third Plan period is as
follows

“in lakhs of rupees)

R

Amoumt of investments made

e ™ = S —

Year Industrial MNon-industrial Sector
Sector (mecluding nyest-
ments 10 State Govt
loans)
1961-62 , 26 3 2.10 6
196263 . " " . 33 o0 465 2
1963-63 . ) 937 104 ©
1964-65 . 13 4 9:.37 2
1965-66 . 37 s 489 9
(b) No Sir (b) 386 (As on 31-12-68) In addi-

{¢) Does not arise

Accountant-General’'s ONce at
Bhubaneshwar

Shri Dhuleshwar Mieena:

Shri Ramachandra Ulska:

Will the Minister of Finamce be
pleased to state.

(a) the number of persons of all
categories working at present in the
Accountant-General's Office at Bhu-
baneshwar;

(b) the number of employees from
the said office who were provided
with family quarters till the end of
December, 1966; and

{c) the steps taken to provide family
quarters to the remaining employees?

623.

Miniter of Finance (Shei Moearfl
Desal): (2) 1043. (As on 31-12-1968).

tion, 83 quarters “are utilised for ac-
commodating =taff without families

{¢) Additional staff quarters num-
bering 258 are under construction and
there 1s g proposal to construct another
256 quarters for which vstimates are
under preparation by the Central
Public Worka Department.

Income-tax evasion Cases pending in
Orism

628. Shri Dhuleshwar Meena:

Skri Ramachandras Ulaka:
Will the Minister of Finance be
pleased to state the number of cases
regarding the evasion of Income-tax
in Orissa which are pending at
present?

The Deputy Prime Minister and
Minister of Finance (S8hri Morari
Desal): 210 as on 15-3-1987T,
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Supply of Kerosene Of to Oriena

827. 8hri Dhuleshwar Meens :
8hri Ramuchandrs Ulaka:

Will the Minister of Petroienm and
Chemicals be pleased to state:

(a) the normal monthly require-
ment of kercsene oil of Orissa State;

(b) the quantity now available for
distribution; and

{c) the plans for meeting the nor-
mal kerosene requirement of Orissa
State?

The Minister of State im the Minis-
try of Petroleum and Chemicaly and
of Planning ang Socis] Welfare (Shrl
Raghuramalah): (a) to (c). On the
basis of sales during July, 1988 to
January, 1967, when there were *no
complaints of shortage, and the Stat-
es requirement of Kerosene Qil was
being met in full, the normal monthly
requirements come to 4700 tonnes.
The existing quota of 5,750 tonnes per
month, is adequate to meet the re-
quirements of Origsa in full,

Dams for irrigation in Orissa

628. Bbri A. Dipa: Will the Min-

ister of Irrigation and Power be pleas.
ed to state:

(a) whether the Central Govern-
ment have received any proposal from
the Orissa Government for the cons-
truction of dama for irrigation purposes
on the rivers Bag Nadi, Khadang,
Sagadia, Satighat and Laksminal; and

(b) if 30, what stepes Government

are going to take in the matter and
when?

The Minister of Irrigation and
Power (Dr. K. L. Bao): (a) No.

(b) Does not arise.
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wyrorey W wiwt o Rreelt ofy syevay

629. sft ¥o fino wyfew :
ft wwwen :
ot o go qifew :
off whawt : *

w fewrg wite fage siot o v
Y §9T w4 for e dvedfr greew ¥
wgras & wet ¥ el o sweer
¥ 9T 3w ferlt wwrofn s @
o€ 4t ?

fawrt wre feqn ot (me go

Wo W) : 2,011.92 WIW T |

Surplug Credited to Foreigm Govern-
ments Accounts

630. Shrl Manubbai Amersey: Will
the Minister of Finance be pleased
to state the total surplus credited to
the Accounts of Foreign Governments
with whom India has Rupee Payment
Agreement?

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarjl Desal):
A statement showing Credit balances
of Rupee Payment Countries as on
28th February 1967 is placed at the
Table of the House, [Placed in the
Library. See No. LT-272/87)

dteereif ® soefr owdl W & of
fuelra ey
631. off ifrew oy wiwdy :
w1 few Wt ag W N w0 S @
fir:

(%) ¥=hw goerT ¥ qgeh, gl
ey Frey Gt oot o s
& wew T WY Uy fireredY-fisedy
fir & off;

() frforer vA9t & werier ey
fer & quw-qug wiwd v §;

(W) oot ¥ Irder ofer ¥ ¥
fewh afr wr sinf fiear; e



3139 Written Answers CHAITRA 16, 1880 (SAKA) Written Answers 3rs0

(%) wr ww ¥ x ar ™t wfe
aw et wY € iy ?

sy vt ofie faer iy (Wt
ot k) (*) & (v).
g S # wr off § Wik e
auy ¥ ¥ 7T o frar wrr

Development of Rouse Avenus Aren,
New Delhi

632. ghri Eswara Reddy: Wil the
Ministey of Works, Housing and Bup-
ply be pleased to state:

(a) whether the area in Rouse
Avenue, New Delh: is being develop-
ed and plots allotted to the various
cultural and educational organsa-
tions;

(b) it so, whether the plots have
been handeq over to the wvarious orga-
nisations t6 whom the allotments have
been made; and

(o) if not, the reasons for the delay?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes An area
of sbout 4 acres has been added for
institutional use in Rouse Avenue
under the Master Plan

(b) Only one plot has so far been
handed over to the allottee orgamsa-
tion,

() It wnll take some time to get the
existing houses in the area wvacated,
to demolish the structures and to re-
develop the area by providing roads
and gervices,

Family Planning Programme

633, Shri Baburag Patel: Wil the
Minister of Health and Fuamily Plan-
ning be pleased to state:

(a) the precise monetary incentives
‘Government propose to offer to pri-
vate medical practitioners in  the
family planning programmes,

(b) the sdale and smount payable
to the medical practitioners;

(c) other cash incentives to the
willing to undergo vasectomy
and steralisation,

(d) the hospidal facilities (hat
would be made available tp those

desiring any king of birth control
measure;

(e) the names of cities and hospitals
where such Yacilities would be made
available,

(f) whether these facilities would
be free; and

(g) if not, the charges to be levied?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
Detailed discussions in this regard
have recently been held with the ze-
presentatives of the India Medical
Association, The matter is under
active consideration and is likely to
be finalised wery soon.

(b) The required information is as
Yollows*

1 Amount payable to doctors-—
A sum of Rs 100 p.m. s payable
to private medical practitioners work-
ing on part time basis in a regular
Family Welfare Planning Centre for
a minimum period of six hours per
week.

2 For Stenluzation —(1) An hono-
rarium of Rs 10 for vasectomy ope-
ration and Rs. 100 for ten operations
(including fees for professional ser-
vices, transport and other expenses)
while assisting in Sterlization campe
arranged by State Governments.

(11 Rs 100 for 5 Salpingectomy
operations in a hospital.

8. For IUCD —Rs 2 for each case of
insertion—The amount varies from
State to State according to the pat-
tern adopted by the State.

(c) The Government of India

pay
at the rate of over-all amount of
Rs. 30 and Rs. 40 for esch case of
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vasectomy and tabectomy respective-
ly. These amounts cover the pay-
ment of out of pocket expenses 1o the
individual concerned, to the oti-
vator, to the doctor, for transport and
for drugs and dressings. The discre-
tion to decide the break-up of .hese
amounts has been left to the States
concerned.

(d) and (e). Necessary hospital faci-
lities are made available for steriliza-
tion operations n almost a'l hospitals
throughout the country, and for loop
insertions in many of the hospitals
where lady doctors are posted.

(f) Yes.

(g) Does not arise.

Forelgn Exchamge Violation Cases

€34, Shrl Baburao Patel: Wil
Minister of Flnance be pleared
state:

ihe
to

(a) the number of foreign exchange
violation cases apprehended in 1988
till the 31st December, 18066,

(b) the names of first hundred vio-
lators and the amounts of foreign vx-
change involved therein;

(c) the stpes taken by Government
to punish the offenders;

(d) the number out of them who
have been actually pumshed so far;
and

(¢) the details of the fines or pro-
gecutions lodged against the offenders
and their name.”

The Deputy Prime Minister and
™Minls‘er of Finanee (Shri Morarji
Desal): (a) During the year 1966

2860 cases of suspected violation uf
the provisions of Foreign Exchange
Regulation Act, 1947 were registered
for investimation by the Enforcement
Directorate;

(b) to (e). The information is being
collected.
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Foreign Exchange Vickation by Shei
B. S, Tolani of Eastern Machisery

Trading Ltd.

635. Shri Baburao Patel; Will the
Minister of Finance be p ecased to
state:

(a) the stepg taken and penalty
levied for violation of foreign ex-
change regulations in the case of
Shri B. S. Tolani of the Eastern
Machinery Tiading Ltd. of Bombay;

(b) the stage at which the prosecu-
tion instituted against Shri B. 8.
Tolani by the Enforvement Directo-
rate stands;

(c) the reasons for the delay; and

(d) the reasons why the files of
Shr1 B, 8. Tolani have not been 1e-
turned to him so far by the Enforce-
ment Directorate?

The Deputy Prime  Minister and
Minister of Finante (Shri Morarji
Desal): (a) The premises of the firms
of Messrs. Eastern Machinery &
Trading Co. of Bombay, ¢ which Shn
B. S. Tolani is a Partner, were first
searched in July, 1956 and in the ad-
judication proceedings that fgllowed
the Director of Enforcement imposecd
a penalty of Rs 5000 on the fim.
The premises of the said firm were
again searched by the Dircctorate of
Enforcement in June, 1962 ang as a
result of adjudication proceedings tne
Director imposed a penalty of
Rs, 50,000 on the firm in July, 1965.
Once again in August, 1865 the pre-
mises of this firm were searched by
th officers of the Enforcement Direc-
torate Four show-cause notices have
so far been issued and the adjudieation
proceedings are in Progress.

(b} and (¢) The firm paid up the
penalty of Rs, 5000 imposed in the
first cuse. The pena'ty of Rs. 50.000
however, still remains unpaid.
Acvcordingly. for non-payment of this
penalty prosecution was launched
sgainst this irm and its two Partners
under Section 23F of the Foreign Ex-
change Regulation Act, 1947. In the
meantime the party went in sppeal to
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the Yorelgn DBxchange Regulation
Appeliate Board against the order of
the Director of Enforcement passed
in this case. The Appellate Board
Board allowed the appeliants tihe to
deposit the penaity within one week
of the service of the notice of the
hearing of the appeal. In view of this
direction of the Appellate Board the
progecution case before the court had
to be withdrawn. No date so far has
been fixed for the hearing of the case
by the Foreign Exchange Regulation
Appellate Board.

(d) The seized dacuments in the
case at present under appea)l will be
returned to the party only on com-
pletion of the appellate process. 'n
so far as the third case i1s concerned, it
is at present under adjudication and
the doruments relating to it cannot be
returned at this stage.

Palai Ceniral Bank Ltd

637, Shri Teaneti Viswanatham:
Will the Mimster of Finance be
pleased to state

(a) whether the Official Ligquidator
of the Palai Central Bank (under
liquidation) 1s stil] looking after some
liquid assets of the Pala: Central
Bank;

{b) if so, the approximate value of
such assets and the recurring expen-
diture on the maintenance of the
Office and staff of the Official Liquida-
tor; and

(c) when il 1s proposed to declare
the next dividend?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) Yes.

(b)) On the 28th March 1987, the
liquidator held liquid assets amount-
ing to Rs. 36-80 lakhs, comprising of
cash, bank belances and Government
securities. The monthly recurring ex-
penditure on the pay and allowances
of the liquidator and his staff and on
the maintenance of his office amounts
to about Rs. 7600.

{c) An application has been filled
before the High Court of Kerala,
under whaose supervision and direction

the ligquidation proceedings are being
conducted, for permission to declare g
further dividend of 3 paise peor rupee.
If the Court agrees, the payment of
the dividend will commence 1 June
this year.

Menta] Patlents of Manipur

638. Shri M. Megha Chandra: Wil
the Minister of Health ang Family
Planning be pleased to state:

(a) the number of mental patients
of Manipur getting treatment in  the
various mental clinics in the country,

(b) the expenses involved In ther
ticatment during the year 1966-67;

(c) whether the proposed scheme
for setting up a psychiatrie clinic for
mental patients in Manipui has 'eu.
shelved; and

(d) 1if so, the reasons thereof”

The Mimister of Health and Famlily
Planning (Dr. B. Chandrasekkhar):
(a) At present 37 mental patients of
Manipur are getting tresiment in
various Mental Hospitals in the coun-
try.
(b) The total expenditure incurred
on the:r treatment during the yea:
1966-87 is Rs 68,800

(¢) Funds for the purposc have. :n
fact, been provided in the  annual
Plan for 1967-68.

(d) Does not arise

Relle! to Goldsmiths in Manipur

639, Shri M Megha Chundra: Will
the Minister of Finance be pleased
to state*

(a) the amount santtioneq to give
relief to the goldsmiths of Manipur
upto March 1967, year-wise,

(b) the number of goldsmiths wh»
have been given the relief so far; ard

(c) whether Government are con-
templating to give them further relief
either in terms of grant or loan?

The Deputy Prime Minister and
Ministor of Finanoce (Skri Morarji
Deanl): (a) and (b). The information
is being collected.



benefits under the various
rehabilitation assistance schemes
according to the original terms and
«<onditions of such assistance,

Commitico on Untouchabllity

#40. Bhri 8. M. Siddayya: Will the
Minister of Soclal Welfare be pleased
to state:

(a) the recommendations made by
the Committee on Untouchability in
its interim report submitted in Decem-
ber, 1068;

(b) whether all or any of the re-
<ommendations have been implement-
o4 so far;

(c) the financial implications of
those recommendatione. and

(d) if the re
be in the negat
tor?

The Mimlster of Btate in the Depart-
ment of Social Weltare (Shrimati
Phulrenu Guha): (a) A statement
glving the main recommendations
made by the Committee in its 1nterim
report is laid on the Table of the
House. ([Placed in the labrary. See
No. LT-278/67T].

(b) to (d). The recommcndations
of the Committee are being examined
It will take some time for decwsions to
be taken as consultations will have
to be held with State Governments
and other authorities. Financial im-
plicationsy can be worked out only
after decisions on the recommendations
have been taken,

Revision of List of Scheduled Castes
and Scheduled Tribes

#il, shrl 8. M, Biddayya: Will the
Minister of Secial Welfare be pleased
to state:

(a) whether any decision regarding
the revision of the 'ists of Scheduled
Castes and Scheduled Tribes in the
<couniry has been taken;

Written Awswers 3398

(b) it 30, the nature thereuf; and
(c) when the Bill to revise thy lists

Fhulrenn (a) to (c). The
matter is undey consideration, and is

642, Shri George Fernandes: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether any promise was made
by the Prime Minister to tha Presi-
dent of the Bombay Pradesh Congress

Bombay, four weeks before the Fourth
General Elections;

(b) if so, the nature thereof; and

(c) whether the said promise has
been fulfilled?

The Deputy Minister in the Minis-
try of Works, Houslng and Supply
(Shri Igbal Singh): (a) No.

(b) and (c). Do not arise.

wew  qfciomn
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Uniformity in Pay and Allewances of
Oeutral and Siate Government
employeos

645, Shri Bibhuti Mishra:
Bhri K, N. Tiwary:
Shri 8hri Chand Goel:

Wil the Minister of
pleased to state:

Finance be

(a) whether Government are con-
sidering over the question of bringing
uniformity in the pay and allowances
of Central Government employees and
State Government employees;

(b) 1f so, the amount of additional
expenditure to be incurreq by the
Central Government to bring the em-
ployees of different States at par with
those at the Centre?

The Deputy Prime Minister and
Minister of Finance (S8hri Moracjl
Desai): (a) No, Sir.

(b) Does not arise.

vt  warr o R
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qmmb,m Develop-
meni Axthority

647. Shri Kanwar Lal Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of quarters com-
pleted by the Delhi Development
Authorlty so far;

(b) the number of plots fully deve-
Joped and how many of them have
been actually allotted;

(c) the annual cxpenditure opn the
administration of the Delhi Develop-
ment Authority; and

{d) the steps taken by Government
to increase the pace of development?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) 180.

(b) 6,660 residentin] plots had been
developed upto the 31st January, 1967
and 4,018 plots had been disposed of
by auction or allotment.

(c) A statement is laid on the
Table of the House. [Placed in Li-
brary. See No. LT-275/67].

(d) The main difficulty has been
about the provision of services, e,
water, sewerage and electricity by the
Delhi Municipal Corporation. Ways
and means are bemg explored by
which these services could be provid-
ed by the Delhi Development Autho-
rity itself, where the Delhj Munici-
pal Corporation are not In a position
to provide them in the near future.

Pay Scales of State Bank Employees

648. Shri S M. Banetjee: Will the
Minister of Finance be pleased to
state:

(a) whether the State Bank Emp-
loyees including class 1 and IT Of-
cers have demanded better pay scales;
and

(b) if so, the reaction of Gevern-
ment thereto?
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Writton Amwers 3140

The Deputy Prime Minister and
Minister of Finanee (8hri Morarjl
Desal): (a) Yes, Str.

{(b) The demands are presently
under negotiation between the State
Bank and its staff. There are no
circumstances warranting any action
by Government at this stage.
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Income-tax Arrears against a
Kanpur Industirialist.

651. S8hri Hukam Chand Kachha-
valya: Will the Minister of Flmamce
be pleased to refer to the reply given
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to Unstarred Question No. 510 on the
Srd November, 1956 and state:

(a) the action asince taken by
Government against a Kanpur indus-
trialist in respect of whom Income-
tax arrears amounting to Rs. 31 lakhs
were written off; and

(b) the details of assets concealed
by him?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) The Tax Recovery Officer
has issued notices for payment
of dues to the assessees, who have
filed a writ petition, against the same,
For the balance, a civil suit has been
filed.

(b) As the matter is before Courts
of law it would not be desirable to go
into the details of the case at this
stage,

Gold Smuggling by Post

652. Shri Hukam Chang Kachha-

valya: Will the Minister of Fin-
ance be pleased to refer to
the reply given to Unstarred
Question No., 384 on the 3rd
November, 1986 and state:

(a) the further action taken against
two persons who were apprehended
by the Bombay Customs in the month
of September, 1988 for sending gold
bars by post; and

(b) the country from which that
gold was smuggled?

The Deputy Prime Minister and
Minister of Finance (Shri Moraril
Desal): (a) Departmental adjudi-
cation proceedings in the cases
have been initiated and show cause
notices have been issued to the parties
concerned. Further action wil}] be
considered after adjudication proceed-
ings are completed.

(b) No information iz available re-
garding the country from which the
gold was smuggled.
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Loop Factory, Kanpuy

653. Shri Hukam Chand Kachha.
valya: Wil the Minister of Health

and Family Plamning be pleased to
state:

3144

(a) whether it is a fact thal State
Government have decided to hand
over the loop factory at Kanpur to the
Central Government;

(b) if so, the reaction of the Cen-
tral Government in this regard; and

(c) the amount spent on this fac-
tory?

The Minister of Health and Fami.
ly Planning (Dr. 8. Chandrasekhar):
(a) The Government of Uttar Pra-
desh agreed in principle to the trans-
fer of the LU.CD. Factory, Kanpur
to the Hindustan Latex Ltd, (A Pub-
lic sector undertaking under the Mi.-
nistry of Health and Family Plann-
ing).

(b) The Government of India have
also approved the taking over of the
I1UCD. Factory, Kanpur by the
Hindustan Latex Ltd.

(¢) The capital investment on the
factory ia about Rs. 6 lakhs.

Smuggling in Foreign Exchange

654, Shri Hukam Chand Kachha-
vaiya: Will the Minister of Finance
be pleased to refer to the reply given
to Unstarred Question No. 408 of the
3rd November, 1966 and state:

(a) whether the inquiry against
the smugglers of foreign exchange ap-
prehended in Punjab and Maharashtra
has geen completed;

(b) if so, the details thereof; gnd

() if not, the further time likely
to be taken in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfi
Desai): (a) and (b). The enquiries
are still In progress, and show causa
notices have been issued on thirtesn
persgns,
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(c) Every effort is being made to
complete the investigation as early
as possible,

Irrigation ang Power Bchemes of

Orissn

655. Shrl Chintamani Panigrahi:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to state the number
of irrigation and power schemes of the
Government of Orissa at pres
sent with the Central Government for
sanction, with their details in terms
of money involved and the benefits
likely to be accrued therefrom?

The Minister of Irrigation and
Power (Dr. K. L. Rao): A statement
containing the requisite information
is laid on the Table of the
House. [Placed in Library. See No
LT-276/87].

Capacity of Power Generation In
Orissa

656, Shri Chintamani Panigrahi:
‘Will the Minister of Errigation and
Power be pleased to state:

(a) the present capacity of Orissa
for generating electricity;

(b) whether there is any proposal
to increase the quantum of power in
that State during 1987-68; -

(c) if so, the details thereof; and

(d) the amount of money that the
Central Government have proposed to
advance for assisting these projects?

The Minister of Irrigation and Power
(Dr. K, L, Rao): (a), The installed
generating capacity in Orissa at pre-
sent iz 314.5 MW comprising 3044
MW Hydro, 43 MW Diesel and 5.8
MW Thermal instaliations,

(b) and (c). Yes; four 62.5 MW ther-
mal generating sets are under instal.
lation at the Talcher power station.
Of these three units are expectad to
be commissioned during 1987-68.
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(d) No earmarked assistance is de-
ing given to Orissgq State for Talcher
Project. However, this project is in-
cluded in the list of power
proposed by the State Government
for miscellaneous loan assistance,

Consignment of cloves of & repa-

triate from Zanzibar

657. Shri Madhu Limaye: Will the
Minster of Finance be pleased ¢o
state:

(a) whether the attention of
Government has been drawp to the
injustice, done in the matter of with-
holding the consignment of cloves of
a repatriate from Zanzibar despite
the High Commission’s written assu-
rance to the party (Mr, R. D. Bhim-
i);

(b) whether Government have re.
viewed their decision in this regard
in the light of the representation
made to the Prime Minister by an
opposition Member of Parliament du-
ring the Winter Seasion of Third Iok
Sabha; and

(e) if so, the result thereof?

The Deputy Prime Minister and
Minister of Flnance (Shri
Morarjl Desal): (a) ShriR. D.
Bhim)i, g repatriate from East Africa
imported two consignments of cloves
weighing in all about 135 tonnes, In
accordance with the concessiong ap-
plicable to repatriates from Zanzibar
he was entitled to clear the first con-
signment which had arrived on 30th
December, 1964 but the second comn-
signment which arrived after 3$ist
December, 1984 had tn be sold to the
State Trading Corporation at c¢lf.
price to which Shri Bhimil was not
agreeable. The concession referred to in
the High Commission's letter was not
applicable to the second consignment
which arrived after 31st December,
1064 and, therefore, the question of
any injustice to Shri R.D. Bhimji does
not arise,

{(b) uend (¢). The Govemn-
ment reviewed the decision in this
regard in the light of the representa-
tion received from the Member dur-
ing the Winter Session of Third Lok
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Sabha and the Government ssw no
justification for giving Shri Bhimji
any concession whith was not avail-
able to other repatriates,

Fertiliser Delegation to U.8.A.

658. Shri M. Sudarsanam: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether there is any proposal
to send a Fertiliser Delegation to the
United States shortly; and

(b) if so, the details thersol?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
ot Planning and Social Welfare (Shri
Raghuramaiah): (a) No.

(b) Does not arise,

Property Douated by M/s. Ashoka
Marketing 144, to Saha Jain Trust

668, Shri Madhu Limaye; Will the
Minister of Finance be Pleased to state:

(a) whether Government’s attention
has been drawn t0 the fact that M/s.
Ashoka Marketing Ltd. have donated
some property to the Sahu Jain Trust
in 1084-65;

(b) whether the value shown of this
Property is much below the market
price;

(¢) whether the Income-tax Depart-
ment suffered any loss as & result of
this transection; and

(d) if so0, the stepy taken to recover
the Income-tax?

The Deputy Prime Minister and
Minister of Fimanoe (Shri Morarii
Demal): (a) Yes Sir. An examingtion
the acoounts of M/s. Ashoka Mar-
keting 1id. shows that land and build-
ings were gi as gift to Sahu Jain
Trust in August, 1964 and July, 1963;

(b

. The assessments of the

R

uwbove company for relevant years,
Which are 1965-66 and 1986-87, have
not yet been made. Al these maiters
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will be considered when the mssess-
menty are made.

Production of Antl-Blotics

661. Shri Ramachandrs Ulaks:
Shri Dhuleshwar Meena:

Will the Minister of Petroletn and
Chemicals be pleased to state:

(a) the efforts made to increase the
production of Anti-bloticg in the coun-
Wy; and

(b) the results achieved a0 far?

The Minister of State in the Milnks-
try of Petroleum, Chemicals and of
Planning and Soclal Welfary (Shri
Raghuramaiah): (a) and (b). Steps
have been taken to increase the pro-
duction of antibiotics 30 as to make
the country self-sufficient in thig field.
Based on trends in consumption, health
programmes undertaken by the Minis-
try of Health, development taking
place in the chemical industry to meet
the raw material requirement, targets
of production are drawn for jmple-
mentation. A statement ghowing the
hameg of major antibjoticg that are
produced or gOINg to be produced jn
the country along with their targets
fuggested by the Development Counci]
for drugs and pharmaceuticals, for the
third and fourth five year plan periods,
their licensed/approveq capacities as
on 31-3-1861, actual production and im.
ports for the last three years is laid
on the Table of the House. [Placed
in Library. See No, LT-227/67).

Production of amoninm sulphate st
Sindri Fertilizsor Factory

662. Shry Ramachandra Ulaka:
Shri Dhuleshwar Mosna:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it i3 a fact that the
production of amonium at

the Sindri Fertilizer Factory has fallen
during recent montha;

(b) if g0, the reasong therefor; and

(c) the steps taken by Government
to maximise the production?
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The Minlster of State in the Minis-
try of Petroleum and Chemicalg and of
Plaoning and Social] Wellare (Bhrl
Raghuramaish): (a) No.

(b) ang (c). Do not arise,

Master Plans for Big Citles

663, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Works, Honsing
andl Supply be pleased to state:

(a) the names of States to whom
assistance has been given for the pre-
paration of Master Plang for their big
cieg and towns since 1885-66 so far;
and

(b) for which of these cities and
towns Master Plangs have been pre-
pared®

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri 1gbal Singh): (a) Andhra Pra-
desh, Assam, Bihar, Gujarat, Jammu
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Nagaland, Orissa Punjab, Haryanas,
Rajasthan, Uttar Pradesh and West

(b) Gauhatj (Assam), Patna (Bihar),
Ahmedabad Metropolitan Area (Guia-
rat) and Faridabad (Haryana).

Mechanised Brick Plants

664 Shri Ramachandra Ulaka:
Shri Dhuleshwar Moena:

Will the Minuster of Works, Housimg
and SuPply be pleased to state:

(a) whether Government propose wo
set up mechanised brick plants in the
country mn the near future;

(b) 1f so, the detaily thereof; and

(¢) the total expenditure likely to
be incurred thereon?

The Deputy Minister in the Miniy-
try of Works, Housing and Supply
(Shri Igbal Simgh): (a) Four
mechanised brick plants have so far
been set up by the State Governments
Public

and Kashmir, Kerala, Madhya Pra- and Central Government
desh, Madras, Maharashtra, Mysore, Undcrtakings at the following places:
Agency setting up the plant, Lozation
(1) Brick and Tile Board, West Bengal, Government . Palta (West Bengal)
(2) Jammu and Keshpur Goverument . Pampore.
(3) Heavy Engineering Corporation Litd. Ranchi Ranch.
Sultanpur (Delhy)

(4) Nauoasl Buildings Construction Corporation Lid. Delb

The following authorities are =also
contemplating to set up mechamsed
brick plants:

(i) Madras State Housing Board.
{ii) Mysore State Housing Board

(iil) The Capital Projects Cirvle,
PWD, Gurat Govern-
ment.

(b) and (c). The plant of National
Co!

expected to go into production shortly
and will produce about 4 crore bricks
per year. Similar information sbout
the plants at Palta, Pampore and
Ranchi 1¢ being collected and will be
laxd on the Table of the Sabha m due
course.

T B. Clinics

665. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Wil the Minister of Health and
Family Planning be ploased to state:

(a) the number of T. B. clinies
which have already besn opened gnd
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are functioning in the country at pre-
sent; and

(b) the form of aid offered to the
voluntary organisations which take
stepg in that direction?

The Minister of Health and Family
Planning (Dr., 8. Chandrasekhar): (a)
427,

(b) The following assistance is
given to voluntary organisations:

I. Grant for the purchase of
equipment like X-ray units,
microscopes and other hospi-
tal equipment required for
treatment of T. B. patients.

II. Grant for improving buildings
by additions and alterations.

IIL. Free supply of Anti-T'B drugs to
all TB clinics undertaking
domiciliary treatment of
Tuberculosis.

Power Generation

666. Shri P. K. Deo:
Shri G, C. Nalk:
Shri K. P. Singh Deo:

Shri A, Dipa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether recently Soviet Union
have been drilling holes ten miles deep
in the crust of the earth to extract heat
for purposes of power generation; and

(b) whether gimilar experiment is
proposed to be carried in this country
to mitigate the power shortage in this
country,

The Minister of Irrigation and Power
(Dr. K. L, Rao): (a) According to a
report submitted to the lntumtionul
Oceanographic  Congress,

1966, drilling down to 10 kimm
was in progress in U.SSR.

(b) No. However, a Committee was
recently set up to study the prospects
of geothermal power generatioa in
India.
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Price of Geld

687, Bhri Yaskpal Singh; Will the
mmufrm. be pleaved to

(a) whether prices of primary gold
have fallen considerably since the for-
mation of new Mihistry at the Centre;

(b} it s0, the reasons therefore; and

(e) whether it will have any reper-

cusgions on the economic conditions of
the country?

The Deputy Prime Minister and
Minister of Flnance (Shri Morarfi
Desal): (a) A fall in the unofficial quo-

tations for primary gold was reported
in March, 1967.

(b) Fluctuations in gold prices
reflect mainly supbly and demmand and
expectations regarding them.

{e) No, Sir.

Indravatl Project in Orissa

668, Shri P. K. Deo:
Shri G. C. Naik:
Shri K. P, Singh Deo:
Shrt A. Dipa:

Will the Minister of Irrigation and
PowWer be pleased to state:

(a) whether the indravati project
in Kalahandi District in Orissa has
been recommended by the Orissa
Government 10 be jincluded in the
Fourth Five Year Plan; and

(b) if so, the decision taken in the
matter?

The Minisier of Irrigation and
Power (Dr. K L. Rao): (a) and (b).
The Govermment of Orissa had pro-
posed for Investigations of the
Indravati Project in their Draft
Fourth Five Year Plan proposals
submitted to the Planning Commis-
sion, The State authorities bave
been requested to furnish the
scheme-wise detajls in respect of
the various schemes proposed under
the Fourth Plan, which are awaited.
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Repatriation of Poreign Exchange
by Firms

889. Shri S, Supakar: Will the Mi-
nister of Finanoe be pleased to state
the number of firms liable to re-
patriate foreign exchange worth
more than one crores of rupees each
who have failed to do so beyond the
permisgible time limit of six months”

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): None, Sir.
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Malaria Eradication Programme
672, shri Onkar Lal Berwa: Will
the Mimster of Health and Family
Planning be pleased to state:

(a) whether it is a fact that the
malaria eradication programme in
the country has been completed in
its first phase; and

(b) if so, what is the follow.up
programme for the complete eradi-
cation of malaria?

Planniug (Dr. 8. Chandrasekbar): (a)
The phasing of thy National Malaria
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Eradication Programme during 1967-88 is as under:
No. of Populstion Percentage
Phming unts in
() Attack Phase . 44°55 st 10
(%) Consolidation Phase , 120-76 147 30
(4ii) Maintenance phase after eradication of malana 22794 291 6o
ToraL 39328 439 100

It will thus be observed that the
malaria eradication programme has
been completed among 60 per cent
of the population while 40 per cent
of the population is still in the
earlier phases of attack and consolida-
tion of the programme,

{b) For the complete eradication
of malaria from the entire country,
the malaria programme is to be con-
tinued till such time as the entire
country enters the maintenance
phase. The follow-up action for the
maintenance of malaria-free status
in areas which have entered the
maintenance phase will be entrusted
to the general health services for
carrying out vigilance activities
through Primary Health Centres

Narmada Project

Shri Vishwa Nath Pandey:
Shri Ram Kishen Gupta:
Shri Shashi Bhushau:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of USSR, is willing
to assist financially and in other
ways the Narmada Project; and

(b) if B0, in what manner and the
reaction of Government thereto?

The Minister of [Irrigation and
Power (Dr, K, L. Rao): (a) and (b).
The Narmada Project has not get
been sanctioned as no final settlement
has yet been arrived at in the dispute
regurding Narmada Waters. This
question hag been distussed at va-
rious levels in the recent past and

is likely to come up again at a joint
meeting 10 be held with the Chief
Ministers of Gujarat, Madhya Pra-
desh, Maharashtra and Rajasthan. [t
15 only when this ques.ion has been
settled that the guestion of its sanc-
tion and posing for forcign assis-
tance may be considered

Rural Drinking Water Supply
Scheme

674.Shri N. K. Somani: Will the
Minister of Health and Family Plan-
ning be pleased to state-

(a) the current policy in the mat-
ter of pioviding drinking water faci-
iities in the villages;

tb) the number of additional wells
provided during the Third Plan in
villages and the cost thereof; and

(c) the percentage of rural and
urban population that still do not
enjoy reasonable drnnking waler
facilities, fit for human consumption,
in Rajasthan?®

Thz Minister of Health and Famlily
Planning (Dr, S. Chandrasekhar):

(a) The broad objectives of the
Rural Water Supply Programme dur-
ing the 4th Plan are (1) to eradicate
as far as possible endemicity to
Cholera and Filariasis in rural areas;
and (i1) to give a bigh priority Yor
rural water supply in the scarcity-
affect-

Upto the Third Plan, Central assis-
tance for rural water supply schmes
executed under the National Water
Supply and Sanitation Progsamme
which is 80 per cent GCrant-in-aid
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was given to the rural areas with
population not exceeding 5,000. In
the Fourth Plan, this asmstance is
proposed to be extended to areas
with a population upto 20,000.

(b) The required information 1s
given in the statement annexed.
[Placed in Library See No LT-279/
87.

(e) 98:2 percent of the rural popu-
lation and 28'5 percent of the urban
population in Rajasthan do not have
protected water supply facilities,

Allocation in Fourth Plan for
Haryana State

675.Shri Abdul Ghani Dar: Wiil
the Minister of Planning be pleased
to state:

(a) the total amount under diffe-
rent heads tentatively allotted to
the State of Haryana under the
Fourth Five Year Plan; and

(b) the total amount under the
same heads asked for by the Govern-
ment of Haryana®

The Minister of Planning, Petro-
lenm and Chemicals and Soclal Wel-
fare (Shri Asoka Mehta): (a) and (b).
A statement 1s placed on the table
pi the House indicating by heads of
development the Fourth Plan out-
lays proposed by the State Govern-
ment and as agreed to after discus-
sion with the former State Chief
Minister 1n November, 1866. [Placed
n Library. See No, LT-280/87]

Enqguiry Committee for Backward
Districts of Haryana

676.5hri Abdul Ghani Dar: Will

the Minister of Plansing be pleased to
state:

(a) whether there 15 any proposal
under consideration of the Planning
Commission to appoint an enquiry
committee 1o look into the backward-
ness of districts of Gurgaon, Mohin-
dergarh and Hissar in_ Haryana on
the pattern of the Patel Commission
for esstern districts of U. P; and
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(b) if so, the details thereof?

The Minister of Planning, Petre-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta) (a) No, Sir.

(b) Does not arise

Crash Programme to reduce Birth
Rate

877.Shrl Yashpal Singh
Shri Vishwa Nath Pandey:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether a crash programme
for bringing down by 50 per cent the
present birth rate in India is envi-
saged; and

(b) il so, the details thereof?

The Minister of Health and Fa-
mily Planning (Dr, S. Chandrase-
khar (a) Yes. A crash programme is
envisaged for bringing down the
birth rate from the present 41 per
thousand tg 25 per thousand as ex-
peditiously as possible,

(b) The reduction in birth rate as
mentioned above is to be achieved
by gradually increasing the number
of couples in the reproduclivity age
group practising various methods of
family planning including steriliza-
tion, IUCD insertion, conventional
contraceptives and other methods,
through extemsive educational and
motivational efforts and incremsed
supphes and services.

Implementation of Plan Projects

€78. Shri C. C. Demai: Will the
Miruster of Planning be pleased to
state:

(a) whether Government have
taken any concrete measures to en-
sure proper implementation of plan
projects, as per their schedule, in
States where non-Congress Minist-
ries have been formed;

(b) if so, the details of the mea~
sures taken; and

(c) whether there is any proposal to
consult the Chief Ministers of those
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States at the forthcoming Conference
of Chict Ministers of Steves to mainy TS & ey wowrt wifaret

tain the procesa of implementation
of the Plan?

The Minister of Planning, Petro-
leum and Chemijeals and Social Wel-
fare (Shri Asoka Mehta): (a) to
(c): Btate Plans are drawn up in
consultation with the State Govern-
ments and their further review, es-
pecially of the progress of their im-
plementation is also wundertaken
jointly with them. It is the respon-
sibility of the State Governments to
take measures for the proper imple-
mentation of their Plans. In the con-
text of this procedure the question
of taking any special measures in
this respect in the case of States
which have non-Congress Ministries,
does not arise. There is no proposal
to specifically discuss matters relat-
ing to the Five Year Plan at the
forthcoming Conference of Chief Mi-
nisters,

Debis owed by the Siates to the
Centre

679. S8hri C. C. Desal:
Shri 8. 8. Kothari:

Will the Minister of
pleased to state:

(a) Whether it is a fact that some
State Governments have recently
asked the Central Government to
write off debts outstanding against
them including the amount of over-
drafts on the Reserve Bank of India;

Fioance be

(b) if so, names of the States with
details of the amount anvolved in
each case; and

{c) the decision taken by Govern-
ment in that regard?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) No such request has been
received by the Government of
India.

{b) and (c) Do not arise.
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Irrigation in Mysore State.

682, Shri K. Lakkappa: Will the Mi-
nister of Irrigation and Power be
pleased to state:

(a) the Central assistance given to
Mysore Btate zince 1064 up-to-date
for various irrigstion projects, major
and medium;
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(b)  how many projects have been
started and completed;

(c) whether Centrsl assistance
given is adequate; and

(d) what are the proposals sent
by the State Government in respect
of irrigation projects?

The Minister of [Irrigation and
Power (Dr. K, L. Rao): (a) and (c)
No earmarked assistance for any
major or medium irrigation project
of Mysore has been given during the
vears 1064-85, 1585-88 and 1068-87.
Certain major and medium {rriga-
tion schemes are, however, assisted
every year indirectly through the
Miscellaneous Development loan as-
sistance, which is sanctioned to the
State Government to cover the gap
between the Central assistance al--
located and that received under spe-
cific Heads of Development on the
basis of expenditure incurred. The
amount of Miscellaneous Develop-
ment Loans sanctioned to Mysore
during each of these years Is inm-
cated below:

(Rs. in lakhs)
1064-65 1844.27
1965-66 1568.80
1966-67 1575.06

(b) Out of 8 major and 17 medium
schemes taken up during the three
Plans, one major and 8 medium
schemes were completed by the end
of Third Five Year Plan. Two more
medium scheme have been practi-
cally completed.

(d) The Government of Mysore
had proposed an outlay of Rs. 60 cro-
res for the Fourth Plan for major
and medium frrigation projects, out
of which a sum of Ra, 8:24 crores
was for new schemes to be taken up
in the Fourth Plan,
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Eleciric connections to the Tube
Wells in Chandigarh

684, Shri Shri Chand Goel: Will the
Minister of Irrigation and Power be
Pleased to state:

(a) whether it 1s a fact that three
tube wells had been constructed in

village Maleya of the Union  Terri-
tory of Chandigarh;
(b) whether the owners of these

tube wells had applied for the grant
of electric connections to the tube
wells more than an year ago: and

(c) the reasons for the non-grani
of electric connection so far?

The Minister of Irrigation and
Power (Dr. K. L. Roa): (a) Yes.

{b) The applications for grant of
electric connections were received
on 19-8-1066;

(¢) Major portion of the work
was done by the end of Januay,
1967. The works could not be com-
pleted for want of 11 K V. Pin In-
sulators which were not availab'c
in the stores of the Punjab Stale
Electricity Board. These have now
been arranged and the connections
are hikely to be given shortly, after
the same are inspected by the Elec-
trical Inspector

Exploration in Cambay Gnuilf

685.Shrl Yashpal Singh:

Shrimatl Tarkeshwari Sinha:

Will the Minister of Petroleum
and Chemicals be pleased to state:

{a) whether 1t is a fact that ofl-
shore exploration of the Cambay
Gulf for crude oil is in jeopardy be-
cause of the last munute withdrawal
by one ur the two American O1l Com-
panies from the venture;

(b) 1if s0, the reasons which com-
pelled the company to back out; and

(c) the action contemplated in the
matter?

APRIL, 8, 1887 Written Answers
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The Minister of Siate In the M-
nistry of Petrolum and Chemioaly
and of Planning and Social Welfare
(Shri Raghp Ramaiah): (a) One of
the group of two companies with
whom negotiations were initiated has
withdrawn from the negotiations.
Negotiations are however progressing
with the other company in that
Rroup,

{b) The reason was reported to be
certain difficultiex in forming an ade-
quate group to undertake the explo-
ration

(c) Government is awaiting the
final outcome of the negotlations
NOwW In DProgress

Opium seized on Delhi-U.P. Border

686, Shri Vishwa Nath Pandey:
Shri B. N. Shastri:
Shri K. M. Madhukar:

Will the Minister of Finante be
pleased to state:

(a) whether it is a fact that ninety
two seers of contraband opium
worth ncarly Rs 1 lakh was seized
from o truck on the Delhi.Uttar
Pradesh border on the 19.h March.
1987; and

(b) if so, the persons or parties
involved and the action Government
have taken so far in the matter®

The Daputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) Opium weighing 24
seers, 9 chhataks and 3 tolas (88-27
kg) and vajued at about Rs. 8800
at the official ex-factory price was
seized by the Delh: Police from a
truck on Delhi-Uttar Pradesh border
on 19-3-87.

(b) The truck was also seized and
4 persons were arrested. A case
under the Opium Act has been re-
cistered at Police Station Shahadra
and is now under investigation
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Seizmze of Golg at Palam Airport

687, shri Vishwy Nath Pandey: Will
the Minister of Finanoce be pleased
to state:

(a) whether 1t is a fact that the
Cugtoms authorities at Palm air-port
recovered 220 tolag of gold valued at
ahout Rs. 40,000 from a woman passen-
ger who arrived in Delhi on the 18th
March, 18687 from Bombay; and

(b) it so, the action Government
have taken so far in the matter?

The Deputy Prime Minister and
Minister of Finance (Shrl Morarjl
Desai): (a) On 19th March, 1887 the
officers of the Delhi Central Excise
Collectorate apprehended a woman
passenger on her arrival at Palam
airport from Bombay and on search of
her purse as well as her person reco-
vered 220 tolas of gold bearing foreign
marking and valued at Rs 21,652 at
the international rate

(b) The passenger was arrested and
subsequently released on bail Seven
other persons were also arrested. Some
residential and business premises in
Delhi and Bombay have since been
searched and a few incriminating
documents seized. The matter s
under investigation
Seizure of watches and luxury goods

in Bombay

6888, 8hri Vishwa Nath Pandey: Will
the Minister of Finance be pleased to
state: v

(4) whether it 15 a fact that on the
19th March, 1967, the Customs officials
at Santa Cruz, Bombay seized 262
wrist watches and other luxury
good valued at Rs 32,000 from two
Indians who arrived by a  British
QOverseas Airways Corporation plane
from Dhubai in Persian Guilf area;
and

(b) 1if so, the action Government
have taken in the matter?

The Deputy Prime Minister and
Minister of Finance, (Shri Morarji
Desal): (2) On the 19th March, 1967
Bombay Customas authorities seized

'

262 wrist watches valuad at Rs. 30,800
approximately alongwith dutisble
goods valued at about Ra. 5,200 from
two Indians who arrived at Santa
Cruz Air Port, Bombay, by a British
Overseas Airways Corporation flight
from Dhuba:

(b) Both the persons were arrested
and presented before the Presidency
Magistrate who later released them on
bail. Further investigations are in
progress

Indian Embassy in Washington

689. Bhri R. Barua:
Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state-

(a) whether Government have
entered into a further contract with
Mr Ganju of “Public Relations
Attaches International” in the matter
of publicity by the Indian Embassy in
Washington; and

(b) if so, the special considerations
leading to the renewal of this contract?

The Deputy Prime Ministey and
Minister of (Shri Morarji
Desai): (a) It has been decided to
renew the contract with Messrs.
Public Relations Attaches Interna-
tionil for one year with effect from
the Ist March, 1967;

(b) The considerations leading 1o
the renewal of the contract were:

(1) A specialised agency was re-
quired for meeting the pub-
Leity requirement of the
Indian Embassy in Wash-
ington and Messrs PRAI
was considered to be the
most suitable:

The terms offered by this flum
were the cheapest; and

The performance of this firm
during the periog of the ori-
ginal contract has been good.

(n)

(m1)
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Uppor Krishna and Malaprabha
Projects

€90. 8hrl Nohsin: Will the Minis-
luﬁmmhwarbeplemd
to te:

(a) the present stages of construc-
tion of the Upper Krishna Irrigation
projects and the Malaprabha project;

(b) the reasons for the delay in the
construction of these projects over
such a length of time; and

(c) the number of years it will take
to complete these projects?

The Minister of Trrigation and
Power (Dr. K. L, Rao): (a) Upper
Krishna Project: The  foundation
excavations for the Almatti Dam have
been done to the extent of 2,897,881
cum out of a total quantity of 5,11,888
cum.

Malaprabha Project: Out of a total
quentity of 87,967 cum, excavations of
foundation to the extent of 18712
cum have been done. Work on the
canal near the entrance and exist of
the tunnel in the head reaches is
under progress. The work of exava-
tion and bank work has also been
taken up in various reaches of the
Nargund branch canal.

(b): It has not been possible for the
State Government to make adequate
provision for the projecty within the
State plan ceilings,

(¢) Uupper Krishna Project: The
project report envisages completion
of the project in seven years.

Malaprabha Project: This profect is
expected {o be completed in the Fifth
Plan.

Upper Tungabhadra Project

601, Shri Moksin: Wili the Minister
of Irrigation and Power Ove pleased
to state:

(a) whether any proposal for Up-

per Tungabhedra Project is being
mﬂuad'by the Centra) Govern-
ment;
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(b) if so, the wtage at which the
Pproposal stands: and

(c) the area that would be irrigatad
it this project comes into being?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (2) to (c).
Upper Tungabhadra is one of the
Projects mentioned in the draft out-
line of the Fourth Five Year Plan of
Mysore. Detailed surveys and investi-
gations have been recommended dur-
ing the Fourth Plan period
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Kadana Dam in Gujarat

663. Shri Indulal Yajalk: Will the

Minister of Irrigation and PoWer be
pleased to state:

(a) whether the Central Water and
Power Commision has approved of the
project of Kadana Dam to be bullt on
the River Mahi in Gujarat as agreed
upon between the Government of
Gujarat and Rajasthan;
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() the detalls of the project as
sanctionad by Governmaent; and

(o) the details of the financisi aid
which the Central Gvarnment have
sgresd to give to Gujarat State for
earrying out the project?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes,

(b). The project, az approvel, en-
visages the construction of a dam to
& snaximum height of 208 4. from the
deepest river bed level and of 5 length
of 300 ft. 'The estimated cost of the
project is Rs 18M8.78 lakhs and the
annual irrigation will be 1,04,108
acres,

(e) Gujarat has not asked for any
financial aid for this project. The
Project will, however, get assistance
indirectly through loans sanctioned
for Miscellaneous Development
Schemes,

Hyéro-Electric Ukal Dam on Taptl
River

854, Shrl Indulal Yajnlk: Wil} the
Minister of Planning be pleased to
state:

(a) whether the Planning Commus-
aion has drastically cut down the gri-
ginal plan to build the Hydro-Elec-
tric Ukai Dam on Tapti river in Guj-
arat with 5 view to convert it into a
mere irrigation project,

(b) the details of the plan as appro-
wed by the Planning Commission; gnd

(c) whether the project ag approved
by the Planning Commission will com-
pletely divest it of its Hydro-Electrie
potential?

The Minister of Planning, Petroleum
snd Chemisals and BSoclal Welfare
(Bhyl Agoka Mehtn): (a) No, Sir.

(b) The details of scheme-wise out-
lays and provision in the plan are
awaited from the Government of
Gujarat,

(e) No.
183 (Al) LSD—4.

u}-kﬂu.mnum.
Caloutta

685 Shri A K Gopalan:
Shri Jyetirmoy Basu:
Bhri C, K. Chakrapani:

Will the Minister of Finamoe be
pleased to state:

(a) whether M;s. Jardine Hender-
son and Co, Ltd., Calcutta has beem
brought to book by Government;

(b) it so, the total amount of pena-
1ty imposed by his Mmistry in ench
case during 1964 and 1988; and

(c) the charges levelled against the
Company?

‘The Deputy Prime Minister and
Ministor of Floance (Shri Mowarjl
Desal) (a). to (c). A few cases of Im-
port of goods sx unmanifested cargoe
in vessels of which Messrs, Jardine
Henderson were agents came to notice.
The goods were confiscatey as the
goods were imported without wvalid
Import Trade Control licences, and a
redemption fine of Rs. 34 205|-was im-
posed.
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Mahanadi Deita Irrigation Projet

697. Shri 8. Sapakar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made so far in the

(b) the totul loan sought from ab-
road and the amount out of that

spent so far un the project?

The Minister of Irrigation and
Power (Dr. K L, Rao): (a) The diver-
sion weir at Mundalli has been com-
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(b) No loan has been sought from
abroad for this project.

Committes on Transport and Co-
ordination

€98, Shri Khagapathi Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;
Shri Hirji Bhai:

Will the Miruster of Planning be
pleased to refer to the rep'y given to
Starred Qcestion No. 223 on the 10th
November, 1966 and gtate:

{a) whether the Report of the Com-
mittee on Transport Policy and Co-
ordination has since been conmdered
by Government; and

(b) if go, the decision taken thereon?

The Minister of Planning, Petroloum
and and Social
Welfare (Bhri Ascka Mehta):
(a) and (b). The Final Report of the
Commuttee on Transport Policy and
Coordination was considered at a joint
meeting of the Economic Committee
of the Cabinet and the Cabi-
net Committee on Trans-
port in December 1968. At this meeat~
ing the main recommendations of the
Committee inciuding the general ap-
proach to transport policy and coor-
dination and the scheme of regulation
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given to Stwred Question No. 77 on Hnldhham since been considered;

the 3rd Novemnber, 1966 and gtate:

(a) whether Government have gince
taken any decision with regard to the
proposal to teke over or finance some
major projects; and

(b) if s0, the broad details thereof®

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The question 15 under consideration
in the context of the outlays proposed
for irrigation In the Fourth Five Year

Irrigation Scheme in Fourth Five
Year Plan

700. Bhry Khagapath] Pradhani;
Shri Ramachandrs Ulaka:
Shri Dhuleshwar Meena:
Shri Hirji Bhai:

Wil the Mimster of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 22¢ on
the 10th November, 1966 and state:

(a) whether the proposals for ir-
rigation 1n the Fourth Five Year Plan
which have been formulated by the
State Governments of Uttar Pradesh
and Madhya Pradesh and which are
under discussion wth the Planning
Commission have since been finalised;
and

(b) if so, the resuit thereof?

The Minister of and
Power (Dr. K. L. Rao): (a) Not yet.

(b) Does not arise.

Refinery-cum-Lube-Plant at Haldia

701. 8hri Khagapathi Pradhani:
Shry Ramachandra Ulaka:
Shri Dhuleshwar Meens:
Shri Hirji Bhai:

Will the Minister of Petroloum and
Chemicals be pleased to refer to the
Teply given to Starred Question No.
802 on the 1lst D:cember, 1966 and
state:

(2) whether the proposals of French
firmg for a refinery-cum-lube-plant at

(b) if so, the detaily thereof?

The Minister of State in the Minis-
try of Petroleum and Chemioals snd
Planning and Social Welfare (Shri
Raghu Ramaiah): (a) sand (b). Th
negotiations are still m progress and
a final decision has not yet been
taken,

Gold Control Order

702 Shri Khagapathi Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri HirH Bhai:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No 6068 on the 1st
December, 1966 and state:

(a) whether the Informal Com-
mittee set up to review the working
of Gold Control Order has since sub-
matted its final report; and

(b) if so, the broad fcatures there-

The Deputy Prime Minister and
Minister of Flnanoe (Shni Morarjd
Desaf): (a) The Informal Commuttee
on Gold Control was asked to consider
the gquestion of “continwung, discon-
tinuing or modifying Gold Control
having regard to the financial in-
terests of the Community and in the
light of the actual working of the
measure”. The Report submitted by
the Committee on 30th August, 1986
was g fTairly complete document and
covered the issue mcluded in its terms
of reference The Government, upon
consideralion of the Report, took
the decision to continue the Gold
Control in a modified form and the
detailed scheme of this modified form
of Control has in fact already issued.
Accordingly no further report is
awaited from the Committee on the
basic policy issue referred to it.

(b) Doas not arise.
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Legalisation of Abertion

703. Shri Hirjli Bhai:
Shri Khagapathi Pradhani:
Bhri Ranmechandrs Ulaka:
Shri Dhuleshwar Meona:

Will the Minister of Health and
Family Planaing be pleased to state:

(a) whether the Commuttee appoint-
od to go into the question of legalisa-
tion of abortion has since submitted ita
Report; and

{(b) i s0, the recommendations

The Minister of Hemith and Family
Planniag (Dr. S, Chandrasekbar): (a)
Yeg

(b) A note containing the broad
recommendations of the Commuttee 18
laid on the Table of House. [Placed
in the LiBrary. See No. LT-281[87].

Statues of National Leaders in Delhi

764. 8hri Hirjl Bhai:
Shri Ramachandry Ulaks:
Bhri Dhuleshwar Meena:
Shri Khagapathi Pradhani:

Will the Minister of Works, Hous-
ing and Supply be pleaged to refer to
the reply given to Starred Question
No. 508 on the 24th November, 1966
and state:

(a) whether any decision has gince
been taken in regard to the installa-
tion of statues of national leaders in
Delhi; and

(b) if so, the details thereof”

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(3hri Iqgbal Rimgh): (a) No

(b) Does not arise.

Spiitting of LLC. {nto Zones

705. Shri Meerji Bhai:
Shri Ramachandra Ulaka:
Shyi Dhuleshwar Meena:
Shri Khagapathy Pradhani:

Will the Minister of Finance be
pleayed to refer to the reply given t0
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Starred Question No. 67 on the &rd
November, 1968 and state:

(a) whether any decision has gince
been taken resarding the splitting of
the Life Insurance Corporation iato
several zones in order to provide sti-
mulant to efficiency; and

(b} if so0, the nature thereof?

The Deputy Prime Minlster and
Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir.

(b) The decision in this regard has
been communicated to the Committee
on Public Undertakings who had made
a specific recommendation that the
present Zomeg oOf the Corporation
should be constituted into completedly
independent Corporations. The Com-
mittes on Public Undertakings will,
no doubt, report the matter to Parlia-
ment,

High Level Irrigation Commission

706, Shri Hirji Bhai:
Shri Ramachandra Ulska:
Shri Dhuleshwar Meena:
Shri{ Khagapathli Pradhani:

Will the Minuster of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 72 on
the 3rd November, 1968 and state:

(a) whether the suggestion of the
Irrigation Team of the Committee on
Plan Projects for setting wp a High
Level Irrigation Commission have
since been considered; and

(b) if so, the decision taken in the
matter?

The Mimister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Thig suggestion is being placed be-
fore the forthcoming State lrrigation
Ministers Conference.
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(b) if so, the decision taken there-
on?

The Deputy Minisier in the Minis-
try of Works, Housing and Supply
(Bhri Igbal Singh): (a) and (b). The
proposal is still under consideration.

Annuity Deposits

708. Shri 8§ R. Damani: Will the
Minister of Finance be pleased to
state:

(a) the details
made under the Annuity
Scheme in different States;

(b) whether the collections have
come according to the estimate; and

(¢) if not, the reasons for the short-
mall?

of the collections
Deposit

lactions uptg 31st March,
Etate-wise details thereof are not
readily available. These are being
collected. These along with replies to
parts (b) & (c) of the Question, which
are dependent upon reply to part (a),
will be laid on the Table of the Houpe
ap s00n &8

Virms owned by Mis Chandmall Batia

7¢0. Shry Indrajit Gupia: Wil the
llinister of Fimamoce be plessed to
gefor to the reply given o Unstazred

Question No. 2328 on the 24th Nov-
dmber, 1908 and stata the progress
made in investigation of complainty of
financial irregularities committed by
certain Calcutta firmg owned by Mis
Chandmall Batia?

The Deputy Prime Minister and
Minister of Finance (Sl Morarjl
Demal): As a result of investigations
made so far, certain additlong have
tcen made 1n the assessment for 1962~
83. Further Investigations are still in
Progress.

Post-Matric Scholarships to Scheduled
Tribes Stndenty

710. Shry D. S. Patil:
Shri Tulsi Ram Patil:

Will the Minister of Social Welfare
be pleased to state:

(a) whether the Government of
Maharashtra have asked for financial
assistance from the Central Govern=-
ment with a view to give post-matrie
scholarships to the Scheduled Tribes
students living outside the scheduled
area jn Maharashira;

(b) whether any scheme hag been
submitted to the Central Government
in this regard; and

(c) 1f so, Government’s reaction
thereto?

The Minister of State in the Depart-
ment of Social Weifare (Shrimati
Phulrenu Guha): (a) Yes.

(b) The State Government had pro-
posed that the scheme of Post-mnatric
scholarships should be extended to
these tribes in anticipation of their
being included in the schedule.

(c) The question of revision of
Schedules relating to certain tribes in
Vidarbha is under comsideration and
till these tribes are included in the
fchedules, the question of awarding
post-matric s-holarships to them, as
admi-sible to Scheduled Tribes, does
Dot arise.
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Palai Cenira] Bank

712, Shri Viswambharan: Wil] the
Minister of Fibanae be pleased to
sate:

(a) the dividend so far paid to the
lup::ibon of the Palai Centra]l Bank
since its liquidation;

(b) whether any dividand has been
paid in the last two years; and

(c) the steps Government propose
to take to expedite settlement of the
claimg of the depositorst
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Desal): (a) Three dividends assregate
ing Rs. 558.42 lakhs or about 65 per
cent of the amounts due to the deposi«
tors, have g0 far been paid by the
official liguidator.

(b) No.

(e) The hquidation proceedings are
heing conducted by the official lLiquid-
ator under the supervision and direo-
liong of the Kerala High Court. The
hquidator has filed claims under Sec-
lion 45D of the Regulation
&ct,analrmﬂldm'alndll
making every effort to expedite the
recovery of the loans, However, 'n
cases where the Court has granted
stay-order or has extended the time
for repayment of the debts, it is not
possible to expedite further the re-
tovery of the dues.
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Thermal Flant in Kerala

714. Shri K, K Nayanar:
Shri 0. K. Obakrapani:
Shrimati Suseela Gopalan;

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Kerala State Eleotricity Board has
submitted a report to the Central
Ciovernment for establishing a thermasl
plant in Kerala;

(by if so, whether Government have
considered the report and what is
their reaction to the said report;

(c) the tota] estimated cost of the
project; and

(d) when the work of the project
Is likely to begin®

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Originally, a scheme for establishing
a 30 MW thermal power station &t
Cochin was sanctioned. But subse-
guently, it was decided that a 55 MW
unit be installed instead of a 30 MW
unit sanctioned for installstion. The
Government of Kerala were accord-
ingly requested to submit the modified
project report with estimates ete, This
report has been received last month
and is under examination.

(c) The project ig estimated to cost
Rs. 825 lakhs

{d) Preparatory works are in pro-
gress,

Barak Dam in Cachar District (Assam)
915. Shri N. R. Laskar: Will the

Written Antwers 3153

(b) if so, thelr nature; and

(c) the total amount that will be
required for completion of the project
and the time by which the project is
likely to be completed?

The Minister of Drigation and
Power (Dr. K. L. Ras): (a) and (b).
The details of the Barak Dam Projct
are being finalised.

{(¢) These will be known after the
project report has been scrutinised.
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Financial Assistance to Assam for
Flood Control

717. Shrl B. N. Shastel: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of
Aseam have asked for central financial
assistance for taking effective flood
control measures in the State;

@}ﬂﬂhwwmhﬁhw
gard has also been submitted by the
Government of Assam; and

(e) if so, Governments
thereto?

The Minister of Isrigation and
Power (Dr. K. L. Bao): (a) Yes

roaction
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(b) Yes; the Btete Government had
wubmitted broad details of flood con-
&ro! works to be catried out during

the Fourth Five Year Plan, at a cost
Rs. 20 crores.
S

{¢) The proposals of the
ernment were examined by the work-
ing Group of the Planning

Commis-
sion, A tentative outlay of Rs 17
croreg has been recommended in the

Smuoggling of Contraband Opium
from Rajasthan to Assam

718, Shri B, N. Shastri: Will the
Minister of Finance be pleased to
state;

(a) whether Government are gware
that an inter-State gang of opium
smugglers is active in smuggling con-
traband opium from Rajesthan to
Assam; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy FPrime Minister and
Minigter of Fimance (Shri Momrjt
Desa): (a) and (b) Bnquiries made
s0 far do not show that an inter-
State gang of opium smuggiers is ac-
tive in smuggling contraband opium
from Rajasthan to Assam. However,
necessary vigilancce 1s being exercised
by the staff of the Narcotics Depart-
ment ag well as the concerned State
Government agency.

Junior Male Nurses of Anduman
Medical Department

719. Bhri K. R. Ganesh: Will the
Minister of Health and Family Plan-
aing be pleased to state:

(a) whether it is a fact that the
Junior Male Nurses in the Andaman
tedical Department have been agi-
tating for a lon<t time for the revision
of their pay-scales;

(b) whether it is also a fact that
151] v~ recently thev were W
Jn “the place of staff murses and 4re
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£ven now holding independerit charge
of out-station Dispensaries; and

() il s0, whether Government pro-
pose to revise their pay-scales or
btring their pay-scales on par with
that of staff nurses?

The Minister of Hoalth and PFamily

Flanning (Dr. §. Ohandvasekhar):
(a) Yes.

(b) Due to paucity of staff some
of the Junior Nurses were posted to
hold independent charge of out-
station dispensaries but they were
not expected to perform duties of
staff nurses or compounders. They
worked independently in charge of
dispensaries but their duties were
restricted to rendering first-aid, dis-
pensing simple mixtures and mak-
ing arrangements for evacuation of
patients to hospitals, when required.

(¢) There are different scales of
pay opresently in force for staff
Nurses and Junior male nurses, res-
pectively, in the Medical Depart-
ment of the Andaman Administra-
tion.

The question of revision of pay of
the Junior male nurses will be con-
sidered after they pass a qualifying
examination, equivalent to that for
the senior grade nursing certificate.

Tralning of Junior Male Nurses of
Andaman Medical Department

728. ghrl K. R. Ganesh: Will the
Minister of Heallh and Family Pln.
ning be pleased o state:

(a) whether the proposals to tréin
the Junior Male Nurses in the Anda-
man Medical Department locally
have been implemented;

(b) if so, the progress made so far;
and

(c) if not, the ressons therefor?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar):
(2) Wo.
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{b) Does uit arise.

(c) The Andsman Admimstrauon
had made a proposal to the State
Nursing Council, Madras, to recog-
nise the training proposed to be im-
parted to Nursing personnel. The
State Nursing Council did not agree
to this, The Andaman Administra-
tion therefore, approached the Indian
Nursing Council for the recognition
of the proposed course. The Indan
Nursing Council have advised that
the Administration should set up
thelr own Examination Board and
submit a formmal request for its recog-
nition by the Council along with the
syllabus. Accordingly the syllabus is
being formulated by the Andaman
Administration on the basis of the

Ralense of Fereign Exodbangy o
Studests Abrosd

781. Shri Baburao Patel: Will the

Minuster of Finanoce be pleased to
state:

(a) the amount of foreign exchange
released every year for the purposes
of giving education in Eng'and to the
two sons of the Prime Minister;

(b) whether similar facility is pro-
vided to other students in the coun-
iry ang to what extent; and

(c) i not, the reasons therefor?

The Deputy Prime Minister and:
Ministeyr of Finance (Shri Morarjl
Desal): (a) Foreign exchange, as indi-
cated below, was released to the two

suggestions of the Indian Nursing sons of the Prime Minister for the
Council. purposes of education in England:—
Elder som: ST
Acadermic year Exchange released |
1961-62 . £ 673  inclading £ 75 for iniual equipment
1962-63 . £ 650 including for fees
1063-64 . £ 6635 Do.
1964-65 . L 658 Do.
1965-66 . £ 600 Do.
He returned to Ind:a at the end of this period.
Younger San
1964- . P
gﬁé:ﬁ " {L‘ 300 per annum to supplement his stipend.

(He is doing a five year apprentieship course).

H{b) Yes Sir; to the same extent,
(c) Does not arise,

Will the Minister of Heulth and
Family Planning be pleased to state:

fa) whether Gar-eramant ara yware
widesprerd Wrpaach of law n
respect of minimum age of marriage
in Indis;

(b) in view of its direct effect on-
the population pressure, what steps
are under contemplation, if any. to
strictly enforce the law: ang

{c) whether expeditious gteps are
being taken to ralse the wminimum
marriageable age of bove and girls in
view of its utmost desirability in the
pregent circumstances?

The Minister of Health and Family

(Dr. S. Chandrasekbar):

(a) ang (b). The relevant laws are
administered

by the State Govern-
ments. It is, however. learnt that In

most of the cases where thy breach
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of the laws is reported, prosscations
are launched,

{¢) Yes. The proposal to raise the
minimum age of consent and marri-
age for boys and girls is under consi-
deration.

Unit Trusts

723, Shri Sarjoo Pandey:
Shri Eswara Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether it 15 a fact that the
holders of the Income Dastribution
warrant for the ycar ending 30th
June, 1966 under “Unit Trust of
India” are required to discharge the
warrant within six months of the
date of issue; and

(b) it so, the steps Government
propose to iake tp extend the time-
Umit of six months for those who
have not cashed the warrant by
depositing in the bank?

The Deputy Prime Minister and
Ministey of Finance (Shrl Morarj!
Desal); (a) Yes

(b) The dividend warrant will be
revalidated for payment for a [ur-
ther period of six months a5 a
matter of course, by the Unit Trust
of India on presentation by the unit
holder. No action is, therefore, call-
ed for from the Government in this
regard,

Dearness Allowance for the Employees
of the Hindwriun Housing Factory,
New Delhi

724. Shri Bal Raj Madhok: Will the
‘Minister of Works, Honsing and
-BSupply be pleased to state:

(a) whether it ig a fact that Gov-

that the workers
“Housing Factory, New Delhi will get
the same facilities in respect of pay
e'c. which are permimible to the em-
ployees of the Central Government;

and
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(b) if 50, the rensona for not giving
them the benefit of latest Dearness
Allowante increase given to the Cen-
iral Government Employeest

(Shri Iqbal Singh): (a) No.
(b) Does not arise,
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Foreign Investment in Fertilizer
Industry

728. Shri D. C. Sharma: Wil the
Minister of Petrolenm ang Chemicals
be pleased to state:

(a) whether the target for required
foreign investment in the fertilizer
industry wunder the liberalization
scheme has been achieved;

(b) if so, the details thereof; and

(c) the projects for which it is to
be used?

The Minister of Siate in the Minis-
try of Petroleum ang Chemicaly and
of Planning ond Social Welfare (Shri
Raghuramalah): (a) No target has
been fixed for foreign investment in
the fertilizer Industry

(b) and (¢) Do not arise.

Rehabilitation of persons cured from
Leprosy

729. Shrei D. C. Sharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the steps so far taken for the
rehabilitation of persong cured from
leprosy; and

(b) the success achleved in the
matter so far?

mmummmn‘r
Pmaning (Dr. 8. Ohandrasekhar):
() and (b). Trainng in various
crafts is given st a large number of
centres for the treatment of leprosy
However, no scheme for the tota!
rehabilitation of persong cured from
leprnlyhnbmundomhnlom.
A proposal in this regarg is under
consideration.
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Unused External Amsistance

730. Shrt D. C. Shaswma: Will the
Minister of Finance be .pleased 1o

g

(a) whether the unused carry over
external assistance at the end of
Third Five Year Plan amounted
. 1,820 crorey in post-devaluation

(b) if so, the reasons therefor; and

(c) the steps taken to make use of
i

The Deputy Prime Minister and
Minister of Finance (Shri Morar)i
Desal): (a) The unused carry over
of external assistance at the end of
the Third Plan (1e, on 31st March,

I

1968) amounted to about Rs, 1B30
crorey (excluding P.L.-480 :upee
loans).

(b) and (c). Part of the unutilised
assistance is aid earmarked for the
Fourth Plan. Some part alsp relates
to aig for those projects and pro-
grammes which were started in the
concluding years of the Third Plan
and would spill over into the Fourth
Plan period. Part of the wunused
assistance is mlso attributable to
delay in utilisation of ald owing 1o
such factors as protracted negotia-
tiong and slower progress of work.
Bvery attempt is made to improve
the utilisation of aid on the lines
recommended by the Committee on
Utilisation of External Assistance.

LJIC EmploYees

731 shri D C. Sharma: Will the
Minister of Finanoe be pleased to
‘tiﬁe;

(a) whether the All-India National
Life Insurance Employees Federation
have put forth a charter of demands
for Class JII ang IV employees
recently;

(b) whether these above demands
have been considered; ang

(c) H{ so, the decision taken in the
matter?

The Deputy Prime Minister and
Ministar of Fimanoe (Shri Morasit

Written Amswers AFRIL, 8 1007 Weitten Minseders

Demb): (a) Yes, Sir. A Charler of

said Union to the LIC. in January,
1987,

(b) The L.I.C. does not propose to
take any action on the said Charter
as the said Union is not recognised
under the Code of Discipline,

(¢) Does not arise.
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Eastorn Districts of UP

734. Shri Rajdey Singh
Shri Shambhu Nath,
Shri Nageshwar

Wil the Minister of Finance be
pleased to state

(a) the amount of help given for
the development work for Azam-
garh, Ghazipur Jaunpur and Deorla
Districts of Uttar Pradesh so far,
and

(b) the amount proposed to be
spent in the next financial year?

The Deputy Prime MNinistor wnad
Minister of Finaney (Phri Morach
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Dosal): (a) and (b), Barmarked Cen-
tral assistance to the extent of
Rs. 850 crores was given in the
years 1064-85 and 1085.08. In the
earlier years as well as in the vear
1986-67, no earmarked assistance was
provided for the purpose and the
required outlay were found within
the State Plan. Since the Plan alloca-
tions for 1967-88 have not yet been
finaliged, it is not possible to indicate
at present the amount which will be
available for development work in the
four districts in question,

Pulivendala Channel Scheme, n
Andhma Pradesh

785, Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Puh-
vendala Channel Scheme (Cuddapoh
Dastrict, Andhra Pradesh) wag includ-
ed in the State’s Second Plan as a
new scheme and its foundation stone
was laid in January 1962 by the then
Chief Minister;

(b} whether any project report has
been received since then from the
Andhra Pradesh Government and the
construction work taken up;

(e) if not, the stage at which it
stands at present and when it is ex-
pected to be taken up;

(d) the sa'lent features of the
scheme; ang

(e) the estimated cost of the
sctheme?

The Minister of Irrigation and
Power (Dr. K. L. Ra0): (a) Yes.

(b) No.

(c) The State Government had
suggested its inclusion in the Fourth
Plan., The decision about its inclu-
sion the Plan will be taken after the
project report has been received.

(@) The scheme is to be
taken up in conjunction with the
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Tungabhadra High level Canal It
is intended to provide lrrigation to
85,000 acres and will consist of:—

(1) Excavation of Mid Pennar
South canal up to mi'e 44/%

to carry an extra discharge
to Pulivendala block;

(2) Tumpera cut/excluding lin-
ing:

(3) Chitravathi Anicut; and

(4) Excavation of the Pulivendala
canal for a length of 24 miles.

(e) Rs. 880 lakhs.

Foreign Ala required for Fourth
Plan

786. Shri EKansari Haldar:

Shri Seshiyan:
Will the Minister of Finance be
pleased to state:
(a) the estimated foreign aid

required for the Fourth Five
Pllll;

(b) how much of this aid has been
assured so far;

Year

{(c) the name of the countries
which have so far pledged aid; and

(d) the amount of aid pledged by
each country?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal); (a) According to the Drafg
Outline of the Fourth Five Year Plan,
the gap in foreign exchange resources
to be covered by inflow of capital
from abroad is placeq at Rs. 6300
crores. A part of this is expected to
be met from inflow of private fore-
ign capital and the rest represents
the requirement of foreign aid.

(b) to (d). The sid made available
by warious countries snd institutions
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for the Fourth Plan is indicsted in the statement below:—

Name of the Country/Institution.

1, Austria - .
2. Belgium i ate
3. Canada i .s
4. Federal Republic of
Germany
5. Franve i e
8. Italy - .
7. Japan . .
8. Netherlands .. .
9. UK, . -
10. UB.A, i -
11. USSR . e
12, Yugosiavia
13. .B.RD./ILD.A.
14, Hungary

Total

Aid made available {Rs. crores).

3.52
0 80
55 00

47.25
12.78
49.12
nm"s
8328
67.20
338.63
583 10
60.00
161.25
25 00

1445.72,

Fertllizers and Chemicals Travancore
(Ltd.), Alwaye -

781. 8hri A Sreedbaran: Will the
Minister of Petroleum ang Chemicals
be pleased to state:

(a) whether 1t is a fact that the

and Chemicals Travan-

core Ltd., Alwaye 15 runming at a
loss

(b) it so, the reasons therefor; and

(¢) the amount of loss incurred
during the years 1964 and 19865

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
K. Raghuramaiah): (a) Yes

{b) The reasons for the loss during
1885-88 are given below:—

(i) Shortage of power supply;

() Voltage drops and power
failures; and

(i) Labour unrest from 2nad

Mxy, 1965 leading to a total
strike from 26th August,

1085 to 6th September,
1865

(c) 1964-65—Net loss Rs 48 83,000
1965-66—Net loss Rs 60,85,773.

Internal disorders caused by Loop

738, Shri Joyilrmoy Basu: Will the
Minister of Health und Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
use of loop causes internal disorders;

(b) if so, whether Government
have consulted panel of experts on the
subject; and

(¢) the findings thereof?

The Minister of Health and Family
Phamning (Dr. 8 Chandrasekhar):
(a) No The use of loop does not
cause any internal disorders. In a
few cases minor smde effects like
bleeding and pain have however, heen
reported after the loop insertions.
These are general'y transient in most
of the cases

(b) A reference has been made to
the panel of experts and the Indiems
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Council of Medical Ressarch in re.
gard to the post-insertion, minor sde
effects mentioned in reply to pant
{a) above.

(e) Studies are still being conduci-
-ed to find out the causes for the side
effects. In the meanwhile some
treatment is prescribed and in a few
cases not responding to the treat-
ment the loop is removed.

Searches of Foreign Flrms

739, Shri Jyotirmoy Basu: Will the
‘Minister of Finance be pleased to
atate:

(a) the number of premiseg octu-
pied by foreign firms and their em-
ployees that have been searched hy
the investigating agencies under the
control of his Ministry during the
years 1082, 1983, 1064, 1965 and 1886,
-ang

(b) in how many cases proceedings
have been drawn up?

The Deputy Prime Mimisier and
Minister of Finance (Shri Morarji
Desal): (a) and (b). The required
information is being collected and 1t
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will be laid on the Table of the House
as early as possidle

M/s. Jardine Handersen Lid,
Calcutta

740. Shri Jyolirmoy Basu: Will tne
ﬁ”d’*’rl’f Finance be plemsea 0

(a) whether any directors and offi-
clals of M/s. Jardine Handerson Ltd,,
Calcutta were nominated on the State
Bank of India, the Reserve Bank of
India and the Central Ewxcise Advi-
sory Committeey during 1054—00;

(b) if so, the names of such persons
and the period of their nommnstion;
and

(¢) in how many such Commuittees
the Managing Director of the said

company was nominated during
1960—837
The Deputy PFPrime Minister and

Minister of Finance (Shri Morarjl
Demal): (a) to (¢) No director or offi-
cer of Messys. Jardine Handerson
Ltd., was nominated to the Central
Excise Advisory Committee during
the years 1954—83 The details of
the nominees to the Boards of the
State Bank of India and the Reserve
Bank of India are given below:—

2. Sir George M Mackinlay,
Mg. Director. .

(i) Durector of the Central Board and
Calcurts Locsl Board

() Member of the Calcurts Local Board of the I ¥
Bank of India from October, 1951 to h,

Member of the
of the State Bank of India

from July, 1985 to March, 1957.

a. Sir Ashok Kumar Roy. Direc-
tor.

Mz. ]. D. K. Brown, Acung
* M.IDlncmr

) Member of
- Reserve Bank of India from May, 1959 w0 March

1963.

of the Imperial

Member of the Calcutta Local Board
Bank of India from May, 1951 %o June, 1955.

Member of the Calcutta Local Board of the ' Staue
® Bank of India from March, 1955 to July, 1955.

the Eastern Arca Local Board of the state

whrt weft afiaen

741. W Fewrk ot fgy wioft ag
wart o v w6 fiw -

(w) s ®n & wfafomy fwdy
a9 ¥w & oy mir @ ofEeET ®
fod wgrawy T wr srerew e g ;
sc
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(w) =fe g, &t fow ¥w ¥ WX
fore® ?

Rrart ot fagey 0 (w10 3o
we AW) : (%) st (w). wfe i
aper faare 3 ol orw Yk wfiersr wawter
aft gor &, wnfad wher ofcien av
afrerc o gt & 1w ag e a9 @
ey, avft YA wipfa wic fadht
gy & ww qT fawrz fear o
TET |

Homoesopathy

742. Bhri Baburao Patel: Will the
Minister of Health and Family Plan-
ning be pleased to state-

(a) the amount tentatively esrmark-
ed in the Fourth Five Year Plan for
promoting Homoeopathic education and
treatmenf m the country;

(b) the general details of the scheme
if any, formulated by Government to
encourage the Homoeopathic system
of medacine;

(¢) the number of Homoeopathic
Hospatals which are helped by Gov-
ermment, and

(d) the research undertaken by
Government, if any, in the matter of
manufacture of Homoeopathic drugs
in the country?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
An amount of Rs. 70 lakhs has been
tentatively earmarked for Homoeo-
pathy in the purely Central Sector and
Rs. 40 lakhs i1n the State Sector for
promoting Homoeopathic education,
treatment and research

(b) A statement is laid on the Table

of the House. [Placed in the Library.

See No. LT-284(87]

(c) Medical cave being a State sub-
ject, no financial assistance is given
by the Central Government for Homo-
sopathic Hospitals.

(d) No research on the manuiacture
of Homoeopathic drugs has been
133 Al) LSD--8

undertaken by the Govermment of
Indis,

Housing Cooperative Secleties in Delhi

743, Shri Bal Raj Madhok:
Shri Prakash Vir Shastri:
Shr1 Hardayal Devgun:

Will the Minister of Works, Housing
and Supply be pleased to state,

(a) the total number of Housing Co-
operative Societies 1n the Union Terri-
tory of Delhs and the total area of
land required by them;

(b) how much land has been allotted
to them Cooperative Society-wise;

(e) whether it 1s a fact that some
Cooperative Societies which made full
payment or part payment for the land
sanctioned for them have not been
given possession of any land so far;

(d) if so, whether any dead line has
been fixed for the allotment of such
land; and

(e) whether any interest will be
allowed to such Cooperative Societies
on the money deposited by them®

The Deputy Minister in the Minis.
try of Works, Housing and Bapply
(Shri Igbal Bingh): (a) Out of
284 registered Cooperative House
Building Societies in Delli, 210
have applied for land in Delhs. The
total ares of land assessed for allot-
ment 1n their case is 3,600 acres.

(b) A statement 13 laxd on the
Table of the Sabha ([Placed in the
Table of the House See No LT-288/
87)

(e; Out of 54 Cooperative House
Bunading Bocietles, who have made
full payment of the amount so far
demandej towards the cost of land
offered to them, possession of land has
been given to 37 societies.
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(a) whether the Central Govern-
ment during the last few years made
an ad-hoc grants-in-sid of Ra 40
lakhs only per year for the hill districts
of Assam;

(b) whether this grant was based on
any dependable calculation of the need
of the area as contcmplated by Article
275 of the Constitution,

(c) whether Government a.e aware
that this meagre contribution against
the spirit of Article 275 of th2 Consti-
tution contributed largely towardg the
continuous stiain on the States' finan-
ce; and

{d) 1f so, what r1cmedial measures
are now thought of?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Demi): (a) Giants-in-aid amounting
to Rs, 40 lakhs are being provided to
the Government of Assam every year
in accordance with sub-clause (a) of
the Second Proviso to Aiticle 275 of
the Constitution.

(b) Yes, Sir.

{c) and (d) The grant has been de-
termined n accordanc: with the pro-
vision in the Constitution The strains
on the State's finances, if any, are not
atiributable to the quantum of this
grant. *

Treaiment of T.B.

45, Shri P. K Deo: Will the Minis-
ter of Health and Family Planning be
pieased tp state:

(a) whether 1t 15 a fact that four out
of every ten TB patients in the world
are in India;

(b) it so, the steps so far taken by
Government to curb this disease

(¢) whether it is also a fact that a
new drug by the name of Morphazina-
mide has been discovered for the
treatment of T.B.; and

(d) it so, its efficacy?

The Minister of Heulth and Family
Planning (Dr. 8. Chandrasekhar): (a)
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No information to this effect is avail-
able with the Government of Indis.

(b} A National TB Control Pro-
gramme hag been in operation from the
First Plan period. T.B, Clinics, Train-
ing and Demonstration Centres, Mobile
X-Ray Units, B.C.G, Veccination and
free supply of anti-TB drugs are the
major facets of the National TBR
Control Programme being implemented
in the country. This programme Is
being given special emphasis in the
Fourth Plan.

(¢) and (d). Morphazinamide iy a
derivative of the drug Pyrazinamide
which i{s known to the world for the
fast 14 years, This is a second line
drug and is used in combination with
drugs like Ethionomide Cycloserine
when the standard drugs have failed
to act. It cannot be said with any
certainty that Morphazinamide is bet-
ter than Pyrazinamide.

Forged Bank Draft Racket

746. Shri P. K. Deo: Will the Minis.
ter of Finance be pleased to state:

(a) whether lately there has been
a large-scale sale of forged bank drafts
to the tourists in Delhi;

(b) if so, whether the matter has
been enqguired into; and

(¢) if so, the resalts of the inquiry
and the action taken in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarii
Desal): (a) Three bank drafts drawn
on a London Bank and aggregating
£3880 (Rs. 81.480) which were
seized by officers of the Enforcement
Directorate in December 1968, were on
verification found to be forged. Apart
from thils case there Is no material
before the Government to conclude
that there has been a large-scale sale
g.f;rnd'bmkdnm to the tourists in

1hi.

(b) and (c). The case of the three
forgad bank drafts is under investiga-
mwmmmdmmu-

on
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Nagarpnaasagar Dum

747. Shri Eswara RelMdy: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) the additional amount reqguested
by the Andhra Pradesh Government
for Nagarjunasagar project for 1966-67
over and above the Plan allocation,

(b) the amount of money sanctioned;

(c) whether there was any slacken-
ing in the work of the project due to
lack of finances; and

(d) if so, to what extent the work
has suffered?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) A maxi-
mum of Rs. 11:5 crores and & mini-
mum of Rs B crores

(b) Rs. 8 crores

(¢) There was some slackerung in
the tempo of works on the canal sys-
tems.

(d) A set back in the c(reation of
wrigation potential to the extent of
28 lakh acres in 1967-68

Tungabhadra High Level Canal

748. Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

{a) whether the Andhra Prudesh
Government have submitted the
detaileg estimateg of the Tunga-
bhadra High level Canal Project;

(b) if so, when the estimates were
submitted;

{c) the salient feautres of the
scheme; and

(d) whether the whole ayacut under
Mylavaram  reservoir Thas been
guaranteed the supply of Tunga-
bhadra water or any other reserve
arrangement has instead been made?

The Minister of [Irrigation and
Power (Dr, K. L. Rao): (a) Yes,

(b) Ist April, 1988.

(¢} (i) Widening and lining of the
High Level main canal from
mile 69 to mile 116, which He
in Andhra Pradesh;

(if) Guntakal Branch canal taking

off at mile 118 tg irrigate
62,425 acres;
(i) Mylavargm dan: across the

river Pannar near Mylavaram
village;
(1v) Cuddapah South Canal ¢a
urigate 23,000 acres;

(v) Cuddapah North Canal ®
irrigate 50,000 acres;

tvi) Lining of Uravakonda Cut;

(viz) Mid Pennar Dam 2nd Stage
and

(via) Mid Pennar South Canal 2nd
Stage.

(d) Supplies from Tungabhadra
Heservoir will be supplemented by the
flows tn Pennar between the Mid-
Pennar dam ang Mylavaram dam.

Delay in the execution of Russian-
aided projects

749A. Shri D, C. Sharma; Wil the
Minister of Finance be pleased to
state:

(n) Whether theie has deen any
deluy 1n the execution of the projects

being built with Russian collabora-
tion;

{b) Whether a statement will be
laid on the Table showing the projects
with their schedules and delay posi~
tion angd the stuge at which they stand
at present; and

(c) the sieps taken to speed up
their execution®

The Deputy FPrime Minister and
Minister of Finance (Shri Morarji
Desai): (a) to (c). The information
is being collected and will be placed
on the Table of the House, as soon as
possible.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ALLEGED PROPOSAL FOR PURCHASE OF
ISLANDS IN INDIAN Ocszaw sy UK. For
MILITARY BASES

oy oref withow (weaf aferer) -
worw Wy, & wfyesrdig s agey
¥ frefafen faeg & v Rferserd
et w1 e fewr wger W)
srdar war § fs ag ¥w W1 F 0w
R § —

“fgre wETATIR % wger & e o
o gy it ag e
fensii & fag  wivw
wAdR w§ oy & fafew
" & fva & wwrare”’

The Minister of External Affajrs
(Shrl M. C. Chagla): Sir, this subject
was discussed in the Rajya Sabha on
November 18 and in the Lok Sabha
on November 23, 1885. The Deputly
Minister made a statement in the
Rajya Sabha while the then Foreign
Minister made a statement in the Lok
Sabha, We stand by the attitude
taken by the Government of India
on this question in those statements.

With reference to recent reports os
this question Government have made
further enquirics. According to the
British what 15 being done now 18
nothmg more than what was contem-
plated before. According to them,
there is no idea of setting up military
bases or stationing of foreign troops
on these islands. They claim that the
present proposal is no differeat from
their previous proposal and the idea is
to give only transit, and re-
fuelling facilities to British and Ame-
rican military planes going to the Far
East. They further claim that this is
necessary in view of British commit-
ments to Malaysia, Australia and Hong
Xon
the

APRIL % 1007 of Lslside By U, Kt §28

Indion Ocean (C.A) |
vately owned lslands, vie. Farquhar,
Desroches and Aldabra in the Beyche-
lles group and the Chagos Archipalagt
which belonged to Mauritics, for the
provision of transit and refuelling-
cum-communication facilities.

Qovernment of India's position has
beens made clear in the past and there
is no change in our stand. We have
subscribed to the Bandung Declaration
of 1955, We have also signed the
Cairo Declaration of 1964 on the sub-
ject of establishment of bases in the
Indian Ocean and we stand by them.

We have alio subscribed to resolu-
tion No, 1514 of 14th December, 1960
and No. 2088 of 4th Jaunary, 190686,
adopted by the United Nations Geue-
ra] Assembly dealing with thig subject,
Resolution No. 2068 “notes with decp
concern that any step by the adminis-
tering power to detach certain islands
from the territory of Mauritius for
the purpose of establishment of mili-
tary bases would be in contravention
of resolution No. 1514". It further
“invites the administering power 10
take no action which would dis-mem-
ber the territory of Mauritius and
violate its territorial integrity.”

We are opposed to the establishment
of mi'itary bases in the Indian Qcean
area as it might lead to an incress:2
in temnsions in this region. We hope
that, in the larger interest of peace,
the British authorities will bear In
mind our feelings ang the feelings of
other countries in this region smd de-
sist from setting up any military bases
in this area.
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o § 36 ¥ gw o quere o faw §
Wit g o wnn sy sy ¥ark §
& s § fe oo At § qeaTe
N WAT WRy WA ¥ W A g
e s v @ w1 W aoee QAT
wifid wr qafeg g7 98 arverg wigh
fir ey fiwrerrer # wrowere Rt gy
Y geare a1 9T ST ¥ g e

Shri M, C. Chagia: Yes, Sir; apart
from malking inquiries, we have made
representations.

Bhri George Fernandes: Not repre-
sentations, protests,

Bhri M. C. Chagia: Representations
which amount to protests,

Shri Vasudevan Nair (Peermade):
What does that mean?

is independent, it can do what it likes
with any part of its ferritory—it can
dismemaber itself; it can tranafer its
soverdignty or a purt of it to other

Indian Ocean (C.A.)

independent, to dismember that
country is « gainst our stand for anti-
colonialism. Today Mauritius is still
not independent, Seycheiles is still
a British colony, Therefore, any
attempt on the part of the British
Government to dismember either
Mauritius territory or  Seychelles
Islands would really amount to a vio-
lation of the United Nations resolu-
tion. We have pointed this out ia
unmistakable terms to the High Com-
missioner here and I am sure he will
convey our views to his Government.

oft ek wlfiqw : ¥ qt wAmw
w1 warw 7Y forar 1 83 qor ar fis W
W T WY ¥ (@ WATH WY ST W
T FT wara § W AT sve
anfse s A wTHAOTE ¢ !

Shri M. C. Chagia: Certainly, we
will take up this matter in the United
Nations because it is the violation of
the Resolution and we will do what
we can to mobilise public opinion
against what is happening.

Shri R. Barua (Jorhat): Recently,
there was a Defence Sem:rar in which
18 experis from European countries
participated, May I know whether
the counterparts of India used this
opportunity to project our feelings in
regard to the security risks that the
Asian countries may have as a result
of this new transit base?

Shri M, C. Chagla: | am sorry 1 am
not in a position to say whether this
specific question was discussed at this
Seminar

Shri Chintamani Isaigrahl (Bhu-
baneshwar): May I know whether the
Government of India proposes to
launch a joint protest against this
move of the British Government with
all the Asian powers concerned? The
Minister said that they are aot

g

wmmmﬂ&mu
having a foreign base. they pur-
for cultivation
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Shri M., C. Chagla: As I told the
H:»Oull.theychImtlm‘.heide.isto
give only transit, staging and refuel-
ling facilities. They have categori-
cally told us that they do not intend
to use them as military bases,

Shri Chintamani Panigrahi: Is there
any joint protest by Burma and other
countries and, i« .0, 13 our Covern-
ment joining in that protest,

Shri M, C, Chagla: At preseai, we
do not know it because this has just
come to our light. We have taken
action and, if necessary, we will work
together with other countries which
are interested in the Indian Ocean

ot vy fom? (i) v
wgET, ot AERy T M W v @

I F % faer ave 2w

“What the British Government
are proposing ‘0 do now is to
negotiate the purchas: from some
British planters of three priva-
tely-owned islands... *

& oz s wgwm g fr foe
agraTe & feas v 3% § o
foroft fafewan @ ot weardsfin
7 oY war Mfama &1 wav gy -
@ A A frlr & fadr @ 1 e Yfo
wo T wOT 797 § W IA 9T W
farpie wT & ar wawar  faawy
frarger w2 &, w1 Wy wrwar § A
THE O § SROET ST T
foafa goft | Fr @ AWy F A ¥
goRTe ¥ fawre fisar & ot § wmee
fgar s @rd ?

Shri M. C. Chagia: The position is
clear. What the Government can buy
is the free-hold rights. Let us take an
example. If my honfricnd has got
a land in Delhi which is free-hold, he
canziot sell it to Pakistan but he can
sell it to an individual. He cannot
transfer the sovereignty of that land
That land belongs to Indis and it must
belong to India. All that can be sold
or purchased is the land tenure, free.
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Indian Ocean (C.A.)

hold or lease-hold, But we are S0l
by the British Government that there
13 already an agreement between them
and the Governments of Seychelles
and Mauritius by which they have
agreed to pay certain compensstion.
This is what we are objecting to.
You carinot transfer sovereignty of
the colonial country by paying com-
pensation because you are dismem-
bering the colonial country. But as
regards the private transactions that
1s a different matter,
oY wy fewd : AT wow FT Wk

& g€ & gour wgar § fe arbdesht

ST AT 7 w7 Faew § | W

I Fr AR arEfen ®

¥ w7 gedy war ffewa @efr £

sl qo wo wmer - Ffemw g
fr gectwmer & § Ay el
o Jfer ¥ T g 1 ety WY
e §) gwar £ X FTAREr @

ow TR O @ wedy ¥
ot wq @ w oAz WY @
ava & ?

Shri M. C. Chagla: They can only
scll the free-hold rights under the
international law, as I have under-

stood. They cannot possibly sell the
sovereignty

Tle W wAige Wifgm (¥51)
eqw wEYEE, ST T we ® A g |
v & waw 1 § e wrra sl ae
woft o awelrs ¥ wrir o e WY T

wg & w1 wy & § fie W ofr Wit wix
qear JeC 9T I & wewsww §)
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e & W A gen, Yiww av fedt
i w1,—at Wt gy ¥ wrar wg T
T H—IT A AN goMav @
¢ ¥ gy zifyr Sfefedts, wqufan
Hfefrdly v & M ¥ Wi
wore wai wfesy & fad oot s
oY feafey @ aff vl | & X v
g wror Wy /O & T W A
§ fis ag w1 Wt wewr fody ST &
afer o W % Fugw afer
fedwr ¥ o g% arwaae fadw wry
w1 wg @ e wfegd feoag v
ey Wit grore & W AT § TIgT
% fedy wie wr fod =y or wwd 1
fiet wigr 1 oY | ol o ¥aew
oz A AT WET wG WAT WX §
s wrdr G g W go § 1 Ao
o W ¢ ogma qu aEvifhe
o g o @ ¢ 1 ag faegw @S
art wifgy fir fedy it 1<g &1 Srw
WA AEERR & g Tg AT qXAY
giftwz afafadry, aquiaa Sfefadis
wrg i

famy sg g Iy wEw
9% qret § TF A/, afer @ wrofr
¥ NTY w7 ww faw Al s
gr

Shri M, C. Chagla: I did not say
that we have agreed to the measures
taken by the British. I was only
giving information to the House as to
what the British attitude is. I am not
saying that we have accepted this
attitude, Our position is clear and 1
have stated it. I do not know why
my hon. friend must always start his
qQuestion with a certain vituperative
expression. What is it I have said
which is not correct?

e T wige whifgar : cufadr
fe a ww S qw X £ oo
wit s At k0

Indian Ocean (C.AT
Bhri M, C. Chagia: I think the hon.
Member has forgotten to be courte-
ous and polite.

%Mo W wAgT Afgar : & o
w3 wmeelt & arg firelt < ooy Y avn
TE T AEAT 1

8hri M. ¢. Chagla: I object, Sir. It
is most unparliamentary. I would
request you to expunge these re-
marks. Is thic a parliamentary ex-
pression”?

Mr. Speaker: Which one?
Shri M C Chagla: ¥3 WTZHY |

o TH wAYE Aifgm wrv A
T wa gt @ e ofede
&Y X | FHOT wAT T TR g

Mr. Speaker: Whether 1t is parlia-
mentary or not, I wish to say that an
hon, Membe: should not use such a
language apaunst another hon, Mem-
ber. It 15 not proper. After all, we
have to respect

Tro TN ®A:ZY Wilgar - Wit g
T AT 7Y ford foeadelt 7 it ?

Mr. Speaker: After all, we have to
honour and respect each other,

o TW wAgX Sifgar . feewdet
wg I aTEgA X & woenfa ¥
% ¥ wr¥ g AT EW w AT R

Mr, Speaker: It is not proper to use
such a language against another hon.
Member. 1 regret veiy much. I
hope the members will not use such
a language Whether parliamentary
or unparliamentary, they should cer-
tainly not use such a language
against another hon Member.

Shrl H. N, Mukerjee (Calcutta North
East): What about certain things
in regard to the Minister to which he
took objection and which happen to
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[Shri H. N. Mukerjoe]

be on record? Are you going to per-
mit these things to be on record?

Mr. Speaker: My point is this, Even
presuming that it is not unparlia-
mentary, we should not use such a
language. That is what I have said.
It is not a question of going into the
technicalities—legal, technical and all
that. We should avoid using such a
language,

Shri H. N. Mukerjee: Certain words
were used which should not have been
used. It was said that the hon. Minis-
ter always tells an untruth. If that is

on the record, the record should be
corrected.

Mr, Speaker: His protest and my
remarks will alsp be on record.

oo TR wANge 8.0 . fafrex
e #r feewdt wgm  fagmifer
wgar WY fowrg o g A ?

oft wrew fag @ wrordeft (aeroage):
TMimEirrA T FEE AL
we mfore & fge % & | wfore
weit aw el iy & 1 fafew qowc
wfcne ¥ andirar #y faffar fafe
Tt agrl v ot § 1 § g S
wrgan § FF sy STOT K0T O AT
Nt wwvkew & sifer § s,
sardeq ¥ dzw ¥ TN ? aw §
vy fig wgraTrC % o 3w a@ gq &
Furge ¥ forg etwr &, i §, vafear
&, v o ¥ ¥ o o e At
wTeTT ¥ Ty A § W Wy firw w3
fafewr wowre & gy A Tw W
ey ?

Shrl M. C. Chagia: With regard to
the Independence of Mauritius, the
position is this. The British Govern-
ment have agreed that independence
would be granted six months after
the elections are held. The date of

election has been posiponed from time
to time. But ag far as I know elec-
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Beychelles, it is still

United Kingdom, and no further pro-
gress has been made.

With regard to the latter part of
my hon. friend’'s question, we shall
certainly try to mobilise public opi-
nion of like-minded countries to see

1es bordering on the Indian Ocean or
even lead to friction or tension in the
Indign Ocean which we do not want.

Shri P. K. Deo (Kalahandi): In
view of the continued Chinese atomic
blackmail against India and in view
of the fact that no progress is being
made 1 the Disarmament Commijttee
regarding non-proliferation of nuclear
weapons, especially so far as the
mutual obligationg between the
nuclear and non-nuclear countries
are concerned, and in view of our
stand that we are not going in for the
manufacture of nuclear weapons, is it
not proper that the Government of
[ndia ang the Government of the
United Kingdom and the Mauritius
sit together and try to find out a
common atomic shield against this
country whose security is being con-
stantly threatened by the Chinese
blackmail?

Shri M, C. Chagia: This is a ques-
tion regarding policy. I have already
placed before the House a statement
on our nuclear policy. 1 do not
think thet I can usefully add anything
more to what our policy is with re-
gard to proliferation of nuclear
weapons.

Shri P. K, Doo: All the three could
sit together and try to find out a
common defence arrangement

Mr. Speaker: The hon Minister has
already said that he carmot sdd o
what he has slready stated,
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Shrli M. ©. Chagia: We shall take
all steps to see that our security is
safeguarded against Chana, This is
a guggestion for action and we shall
certainly consider it.

Shri M. R, Magani (Rajiot): Thank
you.

Shri Bwell (Autonomous Districts):
In his book, Gandhiji's Emissary, the
late Mr, Sudhir Ghosh reiterated
what he had stated on the floor of the
other House, nameiy that during the
most agonising phase of the Chinese
uggression on our territory, the late
Prime Minister Shri Jawaharlal Nehru
wrote to President Kennedy and re-
quested for 18 squadrong of fighter
vombers. As far as [ know, Govern-
ment have not denied this assertion
of the late Mr, Sudhir Ghosh. In
view of this, what we were led to do
during the mortal hour of our nation,
in view of the growing detente bet-
ween the USA and Russia and in
view of the continuing aggressiveness
of China which now possesses nuclear
weaponry, I would like to know what
good it does to our national interest
to raise this hullabaloo about these
bases in the high oceang about which
we cannot do anything In any case,
and whether it would not serve our
interesgts better to keep silent about
it and get the assurance of protection
of our country agasinst nuclear black-
mail by China.

Mr, Speaker: Shri P. K. Deo also
asked the same question. The Minis-
ter has replied to it.

Shri Vasudevan Nair: An irrelevent
question.

Shri M. B. Masani: A
question,

M. C. Chagia: India has not
in the habit in the past, it is not
the habit now ang it will, I hope,
in the habit in future, of
its protest when injustice
something is done which
to our policy. Our policy
policy of non-alignment; our

relevant

T

1]
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policy has been the policy of anti-
colonialism. What is being done to-
day affects our policy of anti-colonia-
lism. This, according to us, is &
perpetuation of colonialism. Since the
days of Bandung, we have subgcribed
to certain principles. We must stand
by them and if somebody violates
those principles, it is the bounden duty
of India to raise a protest.

Shri Swell: My question is not
about the policy. I asked: what good
doeg it do to the national interest to
raise this protest? He has evaded
that question

Mr, Speaker: Exactly the same
question was asked by Shri Deo. The
Minister has given the same answer.

ot gow W wamT (INA)
ag M O ) wiww N A §
oy ¥ & wrn wigat § fie e
FTPTT WY W ¥ sl Wi sl ¥
A weere q §, IweT wpaw § W afe
§ oY 3 Wl WY s ¥ cwd gy W
qoere o wriark w3 ?

Shri M. C. Chagila: The purchase is
not by America; it is by Britain,
America does not come in. All that
the British say is that they will give
facilities both to their planes and also
to American planes. In the past we
have had experience of this that
British professions have not come up
to their performance. All that we
can do for the time being is to ac-
cept their statement that they do not
propose to use these islands gy mili-
tary bases.

Shri Hanumanthalyas (Bangalore):
Does the hon. Minister . .

Mr. Speaker: No, only thosa who
have given notice can ask questions.

o gerrw feg (dgogT) : woex
¥ va arr wr wge o foray § s ey
a¢ mrlt wolt Wik | ww ot &Y



3219  Proposed purchase APRIL 6, 18T of lilande by UK. =

[t qwr avw ferg]

sfeig ST dac aft €1
T ATH-gETETHE ¥ qrfeel Y s
g wrsr e AT o | ww X
e wex qur frwrar § fw dfre @ ¥
weq ®aw 9T arwy feer gt &, wor
WA T WOFTT 6 GTHT T g Iwer
WL | WX AT 9 X Lo To Ao
o dwi o wifesda § J o wifire

LR A CCR R LRl B
WY FNpE £ A 1| W We fed &

RaGe aff § A FAX WIT ¥ WY Gqgw
LW a9 & v § e s
et # wod wifesde & & Wi ool
wr & I st 7

Shri M. C. Chagla: I strongly repu-
diate thus suggestion that we ale
neutral. We are not neutral; we are
non-aligned, and there is all the
difference 1n the world between belng
neutral and being non-aligned 1 hope
my hon. friend will realise the dis-
tinction,

Shri Vasudevan Nair: The hon,
Minister has just conveyed some in-
formation that he received from the
British Government as far as the
nature of the military bases they wish
io establish 1n these islands i3 con-
cerned. I should hke to know whe-
ther he has some independent infor-
mation about the type of military
bases they are going to establish in
these islands, and if so, what is that?

Mr, Speaker: I think he explained
1n answer to the first question itself.
Anyway, he may repeat it

Shri M. C. Chagla: Our information
so far is po different from what has
been conveyed to us by the High
Commission here, that they propose
to use these islands for the purpose of
tranait facilities, They are giving a
categorical assurance that they do not
want to convert these islands into
military bases.

3204
Indian Ocean (C.A.)

Bhri Indrajify Gupia rose—

Shri D. C. Sharma (Gurdaspur):
Yesterday in the Punjab Assembly....

Mr. Speaker: We are on the call
attention notice now.

Shri Chintamani Panigrahi: The
Pun)ab Assembly has been adjourned
sime die . . .

Shri Indrajit Gupta (Alipore): He
1s an old member. I do not know
what is the matter with hmm.

Mr. Speaker: He did not know that
we are on the call attention notice.
He may ask his guestion,

Shri Indrajit Gupta: The statement
refers 1o British commitments in
Malaysia, Australia and Hong Kong
and American commitments in the
Far East. 1 think this is only a polite
way of saying SEATO commitments.
May 1 know from the hon. Minister
whether, in the course of these diplo-
matic exchanges with the High Com-
missioner of the United Kingdom, it
was pointed out by our side that if
transit staging and refuelling facili-
ties 10 planes are to be given on these
1slands, it will obviously necessitate
the sctting up of air fields, because
servicing facilities cannot be given
without air fields being constructed?
Was it pointeg out that once these
an fieldg are constructed, they can at
any time be utilised as full-fledged air
bares? Also, did they ask how it is
that, apart from violating the United
Nations regolutions, this matter was
never communicated or discussed with
that happy family known as the Com-
'monwealth of Nations, of which we
are such an enthusiastic member?

Shri M. C. Chagia: We have pointed
out that even the uses to which they
want to put these islands would vio-
Jate and infringe the resolution of the
United Nations. The British Govern-
ment did communicate to us thelr deci-
sion as a member of the Common-
wealth and as soon as the deciplon wus
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communicated Lo us, we protested; we
said that even these limited facilities
might lead to sumething wmore, and
even ae it is it constitutes a violation
‘They have no right, we have pointed
aut to them, to purchase islands and
try to dismember Mauritius and
Seychelles which are still not indepen-
dent countries,

Shri Indrajit Gupta: 1 asked a
npecific question. He can say yes o
no. Was it pointed out that provid-
ing these facilities to the VUhnited
Kingdom and United States planes
would require construction of military
air flelds, which can be employed as
air bases at any time. Was this point-
ed out? What reply did they give?

Shri M. C. Chagia: I do not know
whether this specific thing was point-
ed out, but we did point out that it
may ultimately lead to something
more.

Shri Hem Barua (Mangaladai): The
area in which three Islands exist that
U.K. proposes to purchase, is known
as the British Indian Ocean Territory
That is an anachronism, and that
shows how the Indian Ocean has been
membered. Whatever that might be,
may I know, except raising this issue
of the purchase of these islands in the
United Natione organisation platform,
what else our Government can do?
We raise this in the United Nations
because it threatens peace. Besides
that, what can the Government do,
because it is their own territory,
Britain’y own territory, and they are
purchasing these islands from their

Nations,

Indian Ocean (C.A.)

become a specialist now in evasive
answers

Bhri 8. M, Banerjee (Kanpur):
After these bases are established and
we have taken note of it, I want to
know whether any correspondence has
been nddressed to them by the Gov-
arnment of UK *

Shri M. C. Chagla: Yes, Sur. We
have recewved a note, 1 said so, tell-
ing us that they are purchasing these
1slands and they have told us the pur-
pose for which they are purchasing.

Shrimati Tarkeshwarl ginha (Barh):
Is this kind of agreement to allow the
freehold of these islandy to the British
Government, on the plea that these
settlements were made before India
achieved ful]l sovereignty, compatible
with the position of India and Indian
interests? If it conflicts with the
national interestg of India, is there
any via media by which it can be
“esolved?

Shri M. C. Chagla: I think the hon.
Member is under some ‘musapprehen-
sion. This proposal to purchase these
islands was entered into after India
became wndependent. The position is
that Mauritius and Seychelles are not
independent. We are dent.
and our attitude 1s that unless a coun-
try is independent and deliberately
wants to dismember itself, it should
not be done. If we want to give a part
of our country to somebody, it is our
buginess. Our attitude is that Mauritius
1s not independent, Seychelles is not
independent; it -cannot exercise a
right—which it does not possass—of
dismembering itself. That is why we
are objecting and we are saying you
cannot purchase these islands.

ot wiwre ww dear (W)
sty wgrew ¥ W § fw wg W wd
W dgw g dw # & wdd, Wew
w0 WY v e g fis dwe ey
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8hri M. C. Chagla: Well, Bir, we
will certainly press upon the UN. to
take strong action. UK. is a member
of the UN. and I am sure that the

it e (darge) oW s
TP xR 5 W7 A F WA 6
I ogel & @dwdy & oy A W §
W U W ¥ ¥ ?

Shri M. C. Chagla: According to the
note, already agreement has been en-
tered into and compensation has been
fixed. One 15 eheady held as free-
bold by the Crown; with regard to
two they are still negotiating. We
will send the necessary mnote to the
U.N. and point this out and if some-
thing can be done we will do it.

oft wiiwre srve showt @ v et
aeerg?

Shri J Basa (Diamond
Harbour): 1 want to know whether
the Government is inclined to grant
facilities for recruiting Gurkhas for
the British Army. Are there not
Toany recruiting camps and transit
camps in and around India?....(In-
terruptions),

this is not relevant.

Shri M, C. Chagla: If the hon. Mem-
ber puts down a separate question,
will gnswer it. I have
figures now, apart from the fact tha
it does not arise out of this question.

=3

12.38 hrs.
RE. SITUATION IN PUNJAB
Mr. Speaker: Papers laid.

wit eadre fay (OFaeE) : www
ARG T GCEIX § TG WATAAT TR
§ fr aror o ¥ el few wopr
¥ agy W= ot ¥, w0 e wgi o wed-
wT & weide Y fedie v far &
I mAde W feafaw fiear ad
T WY WA g3 fearny wgh §
Mr. Bpeaker: You cannot raise any

question like this. Please give notice
and I will consider it.

Shri Ram Kishen Gupta (Hissar):
The Assembly has been adjourned
sine die this morning.

Mr. Speaker: Every day you will
have dozens of questions raised like
this I am telling you this. It is
dangerous. I do not want to allow it
now.

Shri Triguna Sen.

Shrl Ram Kishen Gupta: 8Sir, a
situation has arisen in Punjab where
the Assembly has adjourned sine dis.

8Shri Buta Singh (Rupar): There is
no government in Punjab.

Several hon. Members rose—

Shri Bata Singh: The constitutional
machinery hag failed in Punjab,

Me. Spesaker: Order, cxder. What

is thig indiscipline? I do not allow
this,
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Syt Chlstamennt Paniprabi rose—

oft waw fagp @ wredd (wwomge):
o, o, & v W wPT wew

Mr. Bpeaker: Why do you compli-
cate the lssus? I have not allowed
them to say a word, to utter a word.

Shri A. B. Vajpayee: 1 do not want
this impression to get round, that
only the Congressmen are interested
in Punjab; we are also interested in
Punjab; we are prepared to discuss
it.

ShH Buia Singh: Please listen to
us also.

Shri Shivajirao § Deshmukh rose—
(Interruption).

Shri D. C. Sharma rose—

Mr. Speaker: Even those Members
who have been in Parliament for two
or three terms get up and apeak; they
are all shouting like this, when I am
standing. Shr: D. C. Sharma is also
standing If one person stands, I can
understand, but what am I to do when
50 many Members rise and raise
points, and the same @point half a
dozen or more times?

An hon. Member: What
ruling?

Mr, Speaker: No ruling, please sit
down.

Shri Chintamani Panigrahi (Bhu-
baneswar): We have given potice.
You said no. We have given.

Mr. Speaker: It does not matter.

An hon, Member: I have also given
notice.

Mr. Speaker: Order, order, It hag to
be considered; you may pose some-
thing there; it does not mean that the
Speaker is ready with the papers. Shri
Panigrehj is an intelligent man; he

is your

Papers Laid 3226

should know that the Spesker is not
exclusively for one hon. Member who
is sitting there. He should not speak
now. Please sit down now.

Shrl Chintamani Panigrahi:
should I, Sir? (Interruption),

Why

Several hon. Members rose—

Shri Nath Pai (Rajapur): Sir, can
any Member go on threatening you
like that?

Mr, Speaker: What can I do?

Shri Nath Pal: You can do a lot; we
are with you; why do you worry?

Shri Shivajirag S, Deshmukp (Par-
bhani): By the time you take it up
for consideration, there may be no-
thing to discuss

Shri Randhir S8ingh: The position in
Punjab must be saved.

Shri Buta Singh rose—

Mr Speaker: I have not given him
permission,

Shri Buta Singh: We must be heard.
Order, order. Shri

Mr. Speaker:
Triguna Sen.

12:48 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THX INDIAN
InstrrUTE OF ‘TECHNOLOGY,
KANPUR,

The Minister of Education (Dr. Trl-
guna Sen): I beg to lay on the Table
a copy of the Annual Report of the
Indian Institute of Technology, Kan~
pur for the year 1984-65. [Placed in
Library, See No, LT-250/67].
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InroRT POLICY rom NEWSPRINTY FOR
1987-868.

The Minister of Information and
Brogdoasting (Shri K, K. Shah): I
beg to lay on the Table a copy of
the Public notice dated the 6th April,
1067, regarding Import policy for
Newsprint for the year 18687-68 in
respect of newspapers and periodicals.
[Placed in Library See Nc. LT-232;
87].

Dzi#1 DEVELOPMENT AUTHORITY
(Commrrree MEETINCS) Rroura-
TIONS.

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): I beg
to lay on the Table a copy of the
Delhi Development Authority (Comn-
mittee Meetings) Regulations, 1866,
published in Notification No. S8.0.
3819 in Gazette of India dated 1the
3rd December, 1966, under section 58
ot the Delhi Development Aect, 1957.
[Placed in Library. See Mo, LT-253/
67].

NoriFrcATioNs UNDER CENTRAL ExCises
AND SALT AcCT, ETC.

The Minister of State in the Minis-
try of Finance (Shri K. C, Pant): !
beg to lay on the Table—

(1) A copy each of the following
Notifications under section 159
of the Customs Act, 1962 gnd
section 38 of the Central Ex-
ciseg and Salt Act, 1944: —

{i} The Customs and Central
Excise Duties Export Draw-
back (General) Eighteenth
Amendment Rules, 1087,
published in Notification
No. GS.R. 43 in Gazette
of India dated the 1st April,
1867.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Nineteenth
Amendment Rules, 1867,
published in Notiflcation

AR, 8, S

(iv)

(v)

(vi)

(vii)

Drawback (General) Twen-
tieth Amendment Rules,
1967, published in Notifica-
tion No. G.S.R. 445 in Gazet-
ie of India dated the 1st
April, 1967.

The Customs and Central
Excises Duties Jixport
Drawback (General) Twen-
ty-first Amendment Rules,
1967, published in Notifica-
tion No. G.8.R. 4468 in Gaz-
ette of India dateg the lst
April, 1967,

The Customs and Central
Excise Duties Export Draw-
back (Generaly Twenty-
second Amendment Rules,
1967, published in Notifica-
tion No. G.S.R. 447 in Gaz-
ette of India dateg the 1st
April, 1967,

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-
third Amendment Rules,
18687, published in Notifica-
tion No. G.S.E. 448 in Gaz-
ette of India dated the 1st
April, 1987T.

G.S.R. 449 published in Gaz-
ette of India dated the lst
April, 1087, containing cor-
rigendum to G.S.R. 110 pub-
lished in Gazette of India
dateg the 28th January,
1887, [Placed in Library.
See No. LT-254/67].

(2) A copy each of the following

Notifications under section 139
of the Customs Act, 1962:—

(i)

G.S.R. 398 published in Gaz-
ette of India dated the 39th
March, 1087.
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() GL.SR, Ne. 450 published in
Ganette of India dated the

st April, 1967

(ili) G.SR 451 published n
Gazette of Indiy dated the
1st April, 1987,

(iv) G.S.R. 452 published 1n
Gazette of India dated the
1st April, 1967.

(v) GS.R. 453 published n
Gazette of India dated the
ist Apnil, 1967.

(vi) GSR. 463 published In
Gazette of India dated the
30th March, 1967.

[Plared n Labrary  See
No LT-255/67)

AnNUAL RerorT OoF THE OjL AND NaTU-
RAL GAs COMMISSION YOR THE YEAR
1965-66, =Tc.

Shri K. C Pant: On behalf of Shri
Raghu Ramaiah, I beg to lay on the
Table— 117

(1) A copy of the Annual Report
of the On]l and Natural Gas
Commussion for the year
1965-668, under sub-section (3)
of section 23 of the Oi] and
Natural Gas Commussion Act,

1950, [Placed n Library, See
No. LT1256/87].

(2) (1) A copy of the Annual
Report of the Hindustan Anti-
biotics Limuted, Pimpri, for
the year 1065-68, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on, under sub-section (1) of
section 619A of the Companies
Act, 1938,

(ii) Review by the Governmant
on the working of the above
Company.

[Placed in Library See
No. LT-257/6T].

(3) (i) A copy of the Annual Re-

the year 1065-88, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956,

(1) Review by the Government

4)

on the working of the above
Corporation.

[Placed 1 Labrery See
No. LT-258/67]

(1) A copy of the Annual Re-
port of the Engineers India
Lrmited, New Delhi, fo, the
year 1985-66 along with the
Audited Accounts and the
comments of the Comptroller
and Audited General thereon,
under sub-section (1) of sec-
tion 819A of the Companies
Act, 1956

(11) Review by the Government

(5

on the working of the sbove
Company.

[Placed 1n Librarn See
No LT-2358/67]

(1) A copy of the Annual
Report of the Pyrites and
Chemicals Development Com-
pany Limited, for the year
1865-66 along with the Audit-
ed Accounts and the comments
of the Comptroller and Audi-
tor General thereon. under
sub-section (1) of section
810A of the Companies Act,
1958,

(1) Review by the Government

(6)

on the working of the
above Company
[Placed tn Lab.ary See
No LT-280/671

A copy of Certrled Accounts
of the Oil and Natural Gas
Commission for the year
1965-86 together wnth the
Audit Report thereon, under
sub-section (4) of section 22
of the Oil and Natura] Gas
Commussion Act, 1939,
[Placed in Library See No.
LT-261/67)
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AwwualL Rzrosr or tax NAYIONAL
Paosucrs CoNstRUcTION CORPORATION

LyMrTEr AND Bupaxr EsTiMAaTES OF THE
Damopar VaALrLxy CORPORATION.

The Minister of and
Power (Dr, K. L, Rao): I beg to lay
on the Table—

(1) (1) A copy of the Annual Re-
port of the National Projects
Construction Corporation
Limited, New Delhi, for the
year 1965-66 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(u) Review by the Government
on the working of the above
Company
[Placed 1n Libiary.
No. LT-262/87].

See

{2) A copy of the Budget Esti-
mates of the Damodar Valley
Corporation for the year
1967-88, under sub-section (3)
of section 44 of the Damodar
Valley Corporation Act, 1948.
[Placed in Library, See No.
LT-263/67).

EsgentialL. CommopiTiEs ACT.

The Minister of Siate in the Minis-
try of Food, Agriculture, Commanity
Development ang Co-operation (Shri
Annasahib Shinde): I beg to lay on
the Table & copy each of the follow-
ing Notifications under sub-sec ion
(8) of section 3 of the Essential Com-
moditles Act 1955:—

(i) The Solvent- Extracted O1l,
De-Oiled Meal and Edible
Flour (Control) Order, 1987,
published 1 Notification
No. GS.R. 410 jn Gazette
of India dated the 1Tth
March, 19067,

APKIL, 8, TNT atshevent, a.
EBxplanation

L T

of Minister

(ii) 5.0. 980 publishag in Gapet-
te of India dated the IGth

March, 1987, extending the
Fertiliser (Control) Order,
1887, to the Union territory
of Dadra and Nigar Havell.
[Piaced in Library, See
No. LT-264/67].

12.50 hrs.

STATEMENT RE. PERSONAL EX-
PLANATION OF MINISTER

0wy fond (§77) : www
TR, 20 A, 1967 ¥ A wTA ¥
ey WA & 2 sifay & oY seane
79T HASAT ¥ W@ PO www @A F
AR ¥ oo T 98 T g vy
#re wrfe we FreT furer-ifier wfvesry
Y sRwA & we e § 9w
g & S o whew g oW
fear mar ow g Tur Ov fowy IR
Farar a7 fis ww I IH NTAWTS
wfas wrefln s afafe & swta
¥ qaw widw ¥ nfafafedy & fndre
=afe & AT 3 qo-are ¥ & fox ot
F TE o Iuv faur I ¥ @@ W
f& st foardr aar fe &= qaw
ww & wAW: Wu™ A9r agretew §
7y ag e aforen el off fedw Feg
€ w1 & wwrafc werunt § | Ay &
Iu W ¥ 7% g fr agi aw que
sty W afafafudi w1 srw §
ot ferw fog a8 ot (wr-ga-wme )
& | wrr ¥ Qrage & aww s fedw fog
¥ dufiere evsdiwor v gu qwW TC
ag wrQw "y fis 8% ag e
fear & fir oft fadwr fag wrofw qus
wiiw & wordy § ote oy quw wikw o
wnor W urfe We ¥ €A AT &T
w1 TN wg fe A O it
e et § 1 S e e ¥
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W “uy qus wiiw & ol oft § 1
WU W WY W6 wYger ¥ 3w ¥ qor
& vy g g IN WEw & AT X
ot g e R 1w § e g v
T W WY quag wor Waa
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tion of Minister
o qfewr ¥ It qwe wite ¥ wrdk-
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Fratt e e wo ¥ mferfefiedt
w1 ¥IY 8w ¥ " werny fear §,
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B3 Mmtepvant N,

[oft g Termd]

W & Y oW R, § & we
% % wrY A fear § « qaw stiw o
‘sfe" mawTagvivd | W ERm Aoy
R E R ar b ow ¥
oft fider fog & anX A vy v

W g wilte gwrg afafy
¥ ww Fungere St fow fag ¥
TG ) 9 o) waa o ¥ gy i
R sy § dfew § wiaw www

wf ®TT W |

wifwwr st (it foww fog)
wreiT wee X 7y fog v W srw
it § fe 8% wwr ¥ gerr wwrsy Rear
ar | B I awrer ot ager aarr ¥
Tt

wivew T® SO IR TR W
st fiwar mar § fe & quw widw ¥
“giewt” § 1 wreroorr: s gy e
O AW gy 'y fad o 9T W
wrafr wf @¥fr 1 qrw wrive v ¥ oW

W | I e & fawg ¥ AR
W LT WY I AT AR
oY fawwrer feafr WY e ft am

#& 20 W4, 1067 %Y WwWr ¥ wew:
wg Y1 § s & quw wrdw Y g
wagw afafy wr wew 1 9y
arwifaw §f ¥ s awg ww 9T gaw
waw & wee fafow amed & g &
T A e o e e
swoifow o @9 T §

wite wsaw & sud
fofer v s wliv R priter

3

APRIL €100 Wirsons ‘BegBNURNAS JUPW
Minliter

vk v werofver it ¥r A ¥
&y ay wrirower 1965 ST W o
iy wfioey wive Tt ¥ ofonit &
gadzr wy st w1 Wnw W wer @
ferg g wilw W) war wrgercnioer
¥aw w dig fimr aar or feaet
frgfinr 31w, 1065 WY Wt oY)
Y% qranr wgr-siet ¥ Frgfer WY €
W wiy afoee w v fear oo
foradt sqe: ww ofcwst & aatew § o

wrrita waer & faw gemiw wr
gerar faar & a7 ¥ 39 amw fox
a6 o | I T 26 www,
196s Mradlw wr | ATk
frr g & ot g @ €
wife og smwr wRT weew &
frdw 115 & wovle worar o g,
weied § wiv ¥, wsrw e, e,
o R § i 43 o ¥ 93¢ v
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qaasy w2t fear g ) afs wwem
I FT I JFTe0 & are § FT 7Y
ager agl fear ar #1¢ a=z ar a1 3
WA & 77 & G705 e1faq $T 49
hT ¥ AL 3T F 949 § F15 TAqaHgH
T a1 9% gL FIT | 94 gd qIAq0
BIAT AT TIT &1 7L W FFqT

S THo THo WA (TAT) : FEqer
walRT, & A7 { CF qrg4T FAT T2qm
g | ¥ OF 791 93€q E, agt A 9 H

Mr. Speaker: What is your subject?

=t THo U®Wo wWmt Y
ez ag 2 fF &% a0 & F7 7>i
A ay sy ¢, femy sw oA
Fifean g9+ Zar & | 979 99 & a3t
ST A AT fgges & ar § gt
o wrEr 41, g3 ot # a@ weAr
qrzAT A—FF F AT qum gy
@ AT Fgd &7 G AT AT T 7T TH
S 31 A, a1 ag H T AT g,
Fa A1 W g1 AR q@f § 9 w7,
agt &31 7—"f& qar gar g, oA
gar 2 7 wifge gwrT Fa=m 4 g,
safsgwa ATHAT ¥ ZH A2’ STAT AR,
Ff@a waawat @47 73Ry &, 3T F
ST T F, A1 g9 2w & fga 7 wgr T8
AT &, FAT ITHT TFATI F AT 01U
oy a1 & 7 afg ag 4dF 2 a1 g9 A
fom for a3 gq € 7

Mr. Speaker: When you have to
raise a point, you have to do it by
following the rules. That is all. No-
body can object to your raising a
point.  But there are certain rules
which we have given to ourseives and
which we have to follow. That is the
only short point. Otherwise, you will
raise one point, another Member a
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second point, a third point and so on
and there will be no end to it.

st gHo THo AN : F AT FAT
354 arer #IRAT AL E | AT A AT
EERIE ETARIRE I E TR (GRS EF -
34 F fod qar7 AT 737 =[RAT & ;I
I9 F qFT |14 & 18 A4 S A2
¥ w3 5 o9 w1 597 Tfgy | w4
T T ag arq wE) Afwa g F1 F:15
s adi fear

Mr. Speaker: Whatever it is, I only
wanted to say that everything should
be done according to the rules. For
instance, a senior and esteemed friend
of mine, Shri Sharma, and some other
hon. Members wanted to raise some-
thing very urgent. I did not allow
them to do that because I wanted to
consider it. Naturally, I would give
them a patient hearing, not here in
the House but certainly in my cham-
ber and I will give my decision. Be-
cause, I have received a number of
Calling Attention Notices which I
have not allowed as I can ailow only
one. Though half a Jozen of the
Caliing Attention Notices may be im-
portant, I can allow only one. So,
Shri Sharma’s Notice could not be
taken up today. Similarly, Shri S.
M. Joshi could also meet me in my
chamber and tell me what he wants
to raise. I will consider them.
Otherwise, without any notice to me,
if hon. IMembers go on raising points
one after the other where will it lead
us? If I had allowed the notice of
Shri Sharma, a very senior colleague
of mine, whom I respect most—I know
him for years—that discussion would
have lasted for more than one hour
because it was on the Punjab affair.
Similarly, T would request Shri Joshi
also not to raise points like that in
the House without potice. Let the
rules be followed in whatever we do
in the House. I am making this
appeal to both sides of the House.
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e T wlge Wiger (wwiw) ¢
oerw W, § faw 357, .

Shri Hem Barus (Mangaldai): Suir,
why do you say that you respect only
Shri Sharma because you know him
well? Why this differentiation?

Mr, Speaker: 1 respect all mem-
bers,

Shri Shivall
(Parabham):

Rap 5. Deshmukh
Sir, on a point of order.

Tre TR NPT @ fgar . wew
FgE, AT W AeaT WO §

w casit fog (<eaw)
g, Twa ¥ feve o W)

Mr. Speaker: Shri Deshmukh wants
ty raise a point of order. What 1s it
about?

Shri Shivajl Rao S, Deshmukh: Sir,
my point of order relates to the posi-
tion which the Speaker ghould
occupy 1 the enforcement of the
rules of procedure of the House. Sir,
you would realise that 1t 15 true that
the House and every member of the
House must obey the dictum of the
rules and where the rules are some-
what vague then we have to refer to
precedents. We, all of us, owe allegi-
ange to the Cunstitution, and that
Constitution is interpreted by various
lawyers on the basis of precedents.
The umportant point which I wish to
rawse before you is that during the
proceedings of parliament many im-
portant issues affecting vitally and
more seriously certain issues and
points of decision are likely to be
taken which are likely to be chal-
lenged by the opposition. So, what
constitutes a substantial issye of policy
is very often raised in this House
also. In this light, I seek your ruling
on the behaviour of the Speaker of
the Punjab Aunbly n mwuy ad-
Journing the session

Mr. Speakes: § will discuss the
same matter with Shri Sharma in sy
chamber. That is exactly what T sadll
Then, I will come t> g decision. Now
we will have to adjourn the House
for lunch.

13 hrs.

The Lok Sabha then adjourned for
Lunch till Fourteen of the Ciock,

The Lok Sabha reassemliled after
Lunch at Fourteen of the Clock.
[Mg, Derury-SPeAkERr in the Chair]

LAND ACQUISITION (
MENT AND VALIDATION) BILL—
Contd,

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the Land Acquisition (Amend-
ment and Validation) Bill. Shri
Mshara) Singh Bharti may continue
his speech

st sgrom far Wt (W)
IoreTyd wEgd. 9fs Wi wrm &
W= A A A ¥ A ey & 39w faw
aNw & gegdw gar # I8 TC w6
axtgerac @ty ¥ 1 A adr
& wrew g gEAANT o o
Ty % fan wfa @ o, waw T
T W7 W qF W AT EAEATEANA
# AA 15-20 AT W @ WX &
arz W gt Fg & arf 1 W DI
g wE ) Az wedy Iz qh AE ¥
wWEE TE 1

fa, e fearl B i ag
wn & A YY T g W IJW 9T N
anfaa ¥ v§, Iq w1 gxady ¥ wf, oAy
wds  gfoar wn] g @Rt wgd
¥ o pEdt ¥ age A war Wi
o W F *@ g 10 A § W@
ot fisc I Zraw @ WAl gl A
Wfocw Yspmr e swag @
o 3fsR oY fwelt Wi oy W Wl o
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vy, ¥ e Nfes qwr T N ay
Wk aefy sa f 1 few wle
¥ ww {w ¥ wfaw fewmeng sy ey
§ st AR e wrefaa w o ¥ fag
wng T fowht 9w o & ow
ol s WY g7 T AwT ok v
TR RATAIZw AT
wgr ¥ forft arfrk wfieray aelt § o
¥ w17 w gfowm, wfoardy, mdw wr
o rda ¥ & vl fyy, foewr of
Tq ¥ R JwA ¥ foag afr frdwm
¥ 30, 40 WYT 50 TIY K AT T
wavmd? freawafrwy fr
Tz XA T %1 w2, e 9w & fraw
g v 39 & wh wfw ool qidy,
agauw xg & o & 1 ¥ e
g ¥ v R go d o AT AR @
a=e g BT ¥ few a0 & dar wm
wex § 7 wie fre 9w & arz Towmy
o freer Ty & i 3w & oorew wv A
feemr mEQ Y qEeTT S 7 @+ fear
oy WY WL A AAGH ¥ AT WfAw
HMEIAT @S | ¥ A A 10,

«tc, BN 342

SRurm N awrad, v & R o
faor &w Y wla oty o ofir
sfemr M AW R | W aw F ww W
v wfay STomft w4 & rowdr
w0 $ &t TN ¥ f figewy e o o

v, TF g ware & oY gaEr
g § W @y ag ¢ e s &
A g Wt wfir ot anft § e oo
feemw aft  wmar arr fie @ 9dT
» g feadt  wfw & www &7
4} fir g7 3 frerey & fag  wfr
/X ¥ o 9T wwar ¥ fiv g Wit i
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folt wgrow Ty wroft])
o, €7 A 9T fx I S qwenwr w
sroawr e § o Bt o ag of
o wg Trf 15-20 Wk wy ¥ W0
e § WY e wrc¥ v wr of §)
g fir Wit 3% o o€ wufing fis wrore
w wrowr wer § ) s
¥ wve o wg ey W oft ok 0 o it
s for ft 7%, vk aTe oy, i
W ot 1§ oY ure Iw Ffr § sroay
¥y g e & vy I I § vl
wTTUTY ¥ widw faelt @ ¥
@ferer we fear | 3w & vy ey sy
s Tt Y avar o Fadefy Wt
Ty *TwW WAgd ¥y P ar awr
g Y freft aqur o1 woow ol g AT
¥fe w wryvn aff ) oo w fad
FUFTT X AR 1 et Y wwwT

welr wwt IO & fad wfigd o qoere
¥ 3w Wy wwwr A, Gy X g w
Rw ¥ oY & e 7T W€ qud wrer
aft § e wegw I ¥ ferft bt
wroaeew )

¥o wpn v § e oF 3 WA
T TTE AT A © v At o vy
W T, W ot xe g & ¥y wrd et
o O w2 e aoeTe WY wolt fiedd

e an o

¥ ) ETwre 70 ST wwcwront srole
srrver sy wr Qur arar & oy SRR,
whx Wt ¥ wrr & e off fiear o
a1 ofe e et ¥ W 9
faa by ¥t Wt werwrr fsar o, S
¥ O WS BT sqyT TYWT W7 9%
fe Ty wWE W twd gu, wraaw
¥ doTw W 7w g, Frewrr  aw
T ) WA g Y arefrr iy e Y
garad

W AR & €y § g faw W A}
wfafe w1 & A fawrfon wow §

Land
(Amendment) Bill which is now before
the House, If I mgy be permiited to
say so, is not really to the satistaction
of the people themselves because the
land acquisition proceedings for the
last s0 many years have become =&

Acquisition

and whose lands are being acquired,
are suftering a great deal at the hands

|

j
z
i
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were acquired without any palnning,
without any systematic master plan
as to how to acquire those lands and
for what purpose; thousands of acres
of cultivable Jand are lying fallow and
no crops could be grown ail these
years because of delay in acquisition
proceedings and delay in payment of
compensation. When I went i0 diffe-
rent places, I came across people who
had been affected by the land ac-
quisition proceedings. 1 have come&
to know that for every hundred
rupees which a farmer is entitled to
get by way of compensation for his
1and, he has to spend at least Rs, 50
for running at lcast fifty times to
the land gcquisitisn officers, and when
he gets the moncy he has to give.
Rs. 20 to the cofficials concerned by
way of bribery; in other words, for
every hundred pupees of compensa-
tion paid, the farmer acutually gets
after five or ten or fifteen years only
Rs. 30 which comes to just 30 per
«cent,

Therefore, I would urge that the
hon, Minister shoulg not bring such
piece-meal amendments. The land
-acquisition proceedings should be
«completed within 5 limiteq period,
say, within three months or six
months., I have also told the farmers
whose lands have been taken away
that they should not give possession
of their lands till the compensation is
paid then and there, because otherwise
-what happens is that once the ad-
‘ministration gets hold of the land and
-acquires it they do not pay compen-
'sation in time and the people are put
‘to great harassment.

While moving this Bil] for consi-
deration, the hon, Minister has said
that he proposes to bring forward a
consolidated Bill 1ater and he also pro-
poses to take the Members of this
House into a committee so that they
could look into all the difficulties in
the land acquisition proceedings due
to which the peasants are put to a
Jot of hardship. I welcume the idea
of a committee to look into such a

etc. Bill 3246

comprehensive Bill, There shoulq be
a consolidated Act first, and there
should not be any piece-meal amend-
ments because these would not fulfil
the needs or the demands of the people
and would not relieve in any way the
harassed cultivators from their hard-
ships whose lands are being acquired.

I would like to make one more
submission here. Whenever any plan
or project is implemented, there shoulgq
be a well-thought-out plan about
how much land is aciually fo be ac-
quired. Thousands of acres should
not be acquired unnecessarily, put-
ting the cultivators to a lot of harass-
ment. I hope the hon. Ministey will
take into consideration all these diffi-
culties that the farmers are under-
going and see that the land acquisi-
tion proceedings are made very simple
instead of being allowed to be com-
plicated which compels the farmers
to run a hundreq times to the officers
concerned, There should be speedy
justice. and compensation shoulg be
paid when the lang is acquired. The
cultivators should not be kent wait-
ing for so long and should not be
harasseq as they are being harassed
now,

Shri S. C. Samanta (Tamluk): I
am glad that this piece-meal legis-
lation has at last been brought for-
ward before the House. This mea-
sure was long overdue. Govern-
ment should have thought over all
these sections, which are so valuable
to the poor cultivators and others,
long ago.

From the Statement of Objects and
Reasons I find that Government have
been forceq to bring forward this
piece-meal measure. T would ask
Government whether they were sleep-
ing for so long, This had heen
brought to thelr notlcg long ago. !
may remind the House that I had.
introduced a non-official Bill to the
effect that sections 3, 11, 15A and 23
of the parent Act should be amend-
ed, I had introduced it in 1964, You
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e DG

ek
will be surprised to lears that T was Dpoor peopla who samn their Yivelihood

infarmeqd that:

“In connection with the above
Bill given notice of by you, I am
directed to forwargq herewith for
your information a of a
letter dated 22nd February, 1985,
from the Minister of Fooq and
Agriculture saying that the Pre-
sident has withheld his recom-

mendation.”

Generally thisisthe fate of non-offi-
cial Billy. What harm would have
accrued to Government if those
things werg gonsidered in the House?
The House may or may not aecept
them. But these are matters

the country Whi¢lk should have been
looked into.

‘What are the things which I wan=-
ted to put before the House! The
important thing was about the com-
pensation about which many Thon,
Members here have given their wver-
dict. A notification is istued in the
gazette to gay that for public purpose
lands &re to be acquired, We general-
iy find that after four, five or even
.n years, those lands are acquired,
and the priceg that is paig for ac-
quisition ijs the price prevalent at the
time of notification, How is the price
that was prevalent at the notification
taken jnto account? The orice that
wag prevaleng at the time of notifi-
cation and also five years before are
taken into account. But we fing in
every case that the land has appre-
ciated in value: the price increases
even by a hundred times. Why
should the poor people whose lands
are acquired be deprived of the hene-
fit of the incresseg price at the time
of scquisition? What ig the harm?
This shoulg be thought of by Gov-
ernment. They get the compensation
to sdme extent, but what do the poos

the lands be

An hon. Member: The whole Act

have not. When non-official

bers point out these things and also
bring in ® Bill for the purpase of dis-
cusgion and passing. Government
should deal with the matter and give

So I would request the hon. Minis-
ter to see that an exhaustive Bill
coverning not only the points I have
mentioned but also incorporating other
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cominittes was also refered to Is not
mmudu-mtm agmnst

1 would submut before tlus House

thet this has been very harshly prac-
tised, especially in the neighbouring
district of Gurgaon. In Faridabad
what happened® Land was acquired
{or compames and others Only one-
tenth of it was requred for them, the
rest was sold at Rs 40 to Rs 50 a
square yard, while it was acquured at
four annas to one rupee or two rupees
That is what happened? Instead of
Faridabad, people now call it Frauda-
bsd. The common people talk Lke
that. They are selling :t, and man-
sions are erected, instead ol factories
and other things for which the land
was acqured.

Not only this. The Bill jtself would
cause graver hardships Let me give
an example A few months back,
when there was Governor’s rule in
Punjab, a notification was issued, the
lIike of which would not have been
soon by any law-abiding citizén or
law-meaking body, that on such-and-
such date village such-and-such will
be acquired, whereas the notification
under section 4, according to the
decisions of the Privy Council, of the
Supreme Court and High Courts, the
abadi, roads, school bwldings and
other places are to be expected, the
name of the owner has to be given
whose land has to be acquired, the
srea has to be given in the prelumi-
nary notification under section 4, but
they said hadbast so-and-go 1s propos-
ed to be mequired For what pur-
pose? No purpose

|
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I had the misfortune of rabing
ohjection that this notification under
section 4(m) is absolutely void Even
the land of the ex-Speaker, Sardar
Hukam Singh, was gequred He call-
ed on me and sad that he had to
file an objection within 30 days, and
wanted to know what he should do.
1 told hum that I had filed an objee-
tion on behalf of all, we shall see i
the notification 18 valid

My second point 15 constitutional
and legal The lagt resort of any law-
abiding citizen 18 the court, and when
the Supreme Court hag decideg &
thing, if we validate it, we are bring.
ing the highest judiciary into com~
tempt because the other remedy is
open to them? What 15 that? 1 am
requesting them to withdraw thig Bill
now

STEAT R | WIS T g R et
WY wvT &, 9w fF o W agmge
WTEd! WO SEl ¥, weaw wgEg A
gy fraw TAUT YT feSa gaq A W
wgw worft @, @ w7 ¥ #fadre @
T W § §7 Qw0 7o wawr AT nfgy
afew w0 ¥ T Iw Foraw aT O
weawe fear aay § T A ot dfade
T T WY oA 7 afeqw A @O g
& ardar v g fe 9u fraw Y s
Tar A W o guy Wt ST w
* fodt wlt ®r =gr o wamr
Ll
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[Shri Gajraj Singh Raoj
you sell the land to us or your land
would be acquired; this land would
be left and that land would be taken.
The gates of corruption was wide
open. That is how they manouvred
.to get such a notification issued.

oft  wXq gqrIg (TR ¢
AEAE G3td 39 (a9 & 987 { HIAT
JeEqT |
Shri Gajraj Singh Rao: The hon.
Minister has to satisfy the House, I
know it, I have been here for more
years than my friends there; I am
here from 1932, We should not be
taught law. In their opinion, any-
body who wears a turban does not
.know law,

UF AEAANG @@ I @ d1g
A TG A

'Shri Gajraj Singh Rao: So, I am
-suggesting remedies that this Bill be
withdrawn and the outstanding pro-
ceedings to acquire lands may be
.stopped so that they may get the
.price at the market rates today. In
‘the alternative, the Bill may be sent
to the Select Committee and the pros
:and cons could be considered. Or, it
‘may be postponed till the next session
‘so that they may be able to examine
‘what the hon. Members from all sides
"have to say. In my humble legal
-opinion, even this validating measure
“is illegal and void and this would be
challenged in a court and set aside.
"We should have respect for at least
‘the highest judiciary, the Supreme
‘Court. These big capitalists some-
"how manouvred in the lower strata
of the secretariat and they got these
‘things done. Food production has
‘been adversely affected; money has
"been looted. At least one tenth of
the land in those 12 villages were
sold at a low price by telling the vil-
"lagers: your land would be acquired
unless you submit to our demands.
“That is what happened in Gurgaon,
‘Faridabad and Ballabhgarh., Three-
‘fourth of lands in Ballabhgarh was

APRIL 6, 1967

etc. Bill

taken that way. Similar was the
case in Gurgaon also, which is barely
12 miles away I request the hon.
Minister to consider the legal and
constitutional implications as also the
fact that it would create hardship to
the people whose cultivable lands had
been acquired. This has been res-
ponsible for the reduction in food
production. So, I would submit that
considering all these facts, the Minis-
ter would take note of any of these
courses which I have suggested humb-
ly as my humble, legal and constitu-
tional opinion and on facts.

T GERITE 1T [T (gS) : $9T-
28T AgRT, #AAS TS A a7 fewr
FT faeqR & @@ a1 IR 97 9
¥ g9 GBS Fgrae TS TGN
ffeat M waq @2 feg o1 @
¥, 39 Ty wgrwia feawe J faeer
gy & gu ¥ dfar F@
oY :

SH AWA A1 Ag AT d9H | AT 47
FifF Teg qUAT 91 WX FHI W
AAFT WTHT 4T | I 7 IUFH THEIF<
faeett &1 fazar< fear | SfFw w@da
W A F@ER I T=w-fagl )
a7 F< faeelt 1 faeae s, QET
FoOAT HIEA ¥ Afeass & FE &t
A1 W T 8§ | S wfw wfamgr
frdas Sufewq g 2, @ #adAr
AET FT IW QAT AR F A
T FT @I 2|

IATEAE HEIRd, T & HIT gH
g9 &1 ag w1 wifqa T g fF frgw
36 autq feet 1 faame fam 7@
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Hox ¥ far | qwerlw WO wE
ft WAL AT AgE ¥ O AW
Fre wr fawr fe 3 feam oy
¥ 4 T e & 3T o
& oW ¥IET §ur & fad gTH AQ
¥ IwAr o G wa ® g Tawy
fauardr x4t feqr ar ¢ ax AT AR

g T 2

[ yo  aferxr s W
= wargr W AgE & O 7 Qg
¥ax g qwrrar g A wfrww
Y oy wmwT wore, wedy 4 sfy-w
weIgwr | wfew guba qgd fe
Iwua g Frdw oY war, ¥fer et
aw Irody feamt ot qo dar ady
faw wer £

I whw fest W ag whr
& 5 R vl ¥ walt g
wET W AT w7 gHar faw
9% feqrar § ar faw wix v ot
e, wT ag wiw A, AwTw W
waNT IFAT § wre oy Iy fear
oY s I INF T & B
ot ar ot &1 ¥fer 3w T
feamilt %Y ¢a YT wr % wsaow
R Ny gowre A gtef ¥ fely
ANTC DTS T A g

qF TG A TN GRAT TIe
wEt & Wi W SR & g
¥ qfige w ¥ ¥er g ad
% & o ¥7 T o & R WA
¥ faady aq §1 wowrC 3w
fafa & s sfar gphmed &
Frotat ¥ qoarg el faar g wfarter
wog ow Aunt d)

€ fdgs ®Y Iy ¥3 oF
wiraT Wk W 3 ¥ for
gy gim w1 ¥ gg Prely fear W
fie oferariie werdeer Tezw ¥ afcrds
Tt w3 W& § 1 v wE § e
%9 fardhre Wt qre W & aTerC werifTw
e ¥ X ¥ Wk yw wehew ¥ g
gt & Foredt sivc gt WY X frkw
fear ¥ 1 art gwr Aifad fis e
WL % Ty arar Wk safiey Sl WY
st Ta¥ ure-qre o arelt wtr o
afirs § R 99wl iy o oo
erfirer sTar § 1 SwR v A W oY
oot wficerc § fs ag 3w yfir ¥ ferir
o ¥ a1 fiew qured e av (| dfeer
fiewrr ¥ v g femr § e fvwr
Wi 9¢ ag ¥t var § W A g
win qC k& gav MNfrw sfiosc W
oy ar wr & 7 wowe dfimmr #
fifesr warilew Teze ¥ deher ot
sTawdt § | Wi ag vl el
N fouyr ¥ fat cu wiefrar o o
axw # AT ur § 1 wwrlwr ¥ ofewrr
# 105 ¢ ¥ w@ # dawr qiw AT
v gg € 1 fer o ot e
ot o dficerr ¥ wver I feg
gire W wr Freder wore fedt ¥ s
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% gur N v eaw ¥ wAfowr ¥
wfarr ¥ deivaw At feg |« Al
W v i & e s f = g
ity g & folal Y ©w qw
w qffEie ar @ I ® qOIT
g Tl & 1 W A Iy
wff dtaw & A ox W fcdw
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w2 ¥ favigy o Wit I W W
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wew 7€ | xafag ag wraws § e
qg WA WY F I T WAE 6
WOTT %7 w7 forw & s ffa avaeslt
R A A IR W I arlr o
7 farwr< firay o forady firer & a1y
fieelt STT ®T SR T EY AW

€1 w1 & w1y ¥ far aoeft awdr
wray ¥ wgen wgar § e xw wffaer
¥y qifcr w3 & Yoy ST sfafy B
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o sxfeer war ey § wYr few R
Mrovow oy § w ¥ TN
¢ wwe vff | W T WA W oW
wwer $3 42 fawdy 3wt 1

“4ry of Feed, Agriculture, Community

Development and Co-opertlon (Shri
Annasshiy Shinde): I strongly pro-
test against the hon member’s re-
marks. I have been closely fo'lowing
the speeches delivered here and I
have been taking down notes.

Mr, Deputy-Speaker: Shr: Randhir
‘Singh.

st wTw aviw: IITEE WE
7% qon ugr vf ¥ fie agd o o
W 7TE & T & I WY A W
g1 W war gu W T A W
21 oy frw WY RS § I WY A
© ., (cawEm) W IT
TAY FY AT AT

Mr. Deputy-Speaker: Just now I
have received some names from the
opposition The first name I got s
from Jan Sangh

Shri Surendranath Dwivedy (Ken-
drapara): Names were given yesterday
also

Mr. Deputy-Speaker: Yesterday you
~were not present
st wiwe wre wear (fawelt wT)
Jareqe ot R % AT oY FHA WYY
g qw ¥ W ¥ wph § fe agt

qr #fave tv w fafire A @
wfer: % wuwen § fis s % wig
wu W 7 @ A v TS WS
Wnte o t fr @faeh e
% ol Swy wver & Wt qC o 59 W
wrfanly gt § wewre  @fcelt IR
it § s T g8 v &t wo

t
i
:
3
i

Mr. Deputy-Speaker: I have taken
note ¢f the observation made by him
and I am conveying it to the proper

quarters

Wl JOR WA FTAATT T W
w1 faota § xw g w7 1 It Froiw
far ¢ WX 3w WY RE

Shri Kanwarlal Guptia: After all,
there are so many Cabinet Ministers.
Anybody can be present

Shri Annasahib ghinde: In the other
House, Sir, the Food Debate 1 gong

An hon Member: All Munsters are
not called there.

Shri Annagahbib Shinde: Pleasc allow
me to finish What should be the con-
wvention etc, 1t 15 not for me to say, it
is for the Deputy-Speaker to point out,
But as far as this Bill i1s concerned, I
am piloting the Bill, I am in charge
of the Bill and I have been here

Shrl Kanwarial Gapta: B, my
point 1s only this, Only one Minister
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[Shri Kanwarlal Gupta]

but with no result. This is not fair.

Sir, I seek your protection (Interrup-

tion), This is not a question of party,

it is a question of prestige of the’
House.

TF AT q9ed ;o mae faarg
w1 AEY & ar fAfawwie J&t @ e
Sl

Mr. Deputy-Speaker: The hon.
Member’s observationg will be con-
veyeq to the proper quarters. Anyway,
the Minister of Parliamentary Affairs
and Communications has come.

St gFR =7 TgE - fawdra
TH 37 # 57 g g fag ofl 7.3a
a4 q1 Segivt ag faorg fzar a1, w17 39
&1 faaTs oY AT a3, w6 o F#faae
HAT 3H TEA FT TAZATT FLH AGH AT
AT | I &I JeT 1391 491fgq o 7
uF FI A7 fGwsr 1T J1F G9r ¥ 98
fagw 377 a1 fF F T oF geT @@
o7 | fET S AT 9 fE F1E T T
T 48 UF 71413 7 R fag fAa ao
%, a8 a4 1@ & 7@l 9% afdwd 78 W 2
qad Agl TEA |

Mr. Deputy-Speaker: Is he not a
Cabinet Minister?

Shri Sheo Narain
State Minister is equal to
Minister.

(Basti): Every
a Cabinet

=t 9FFET WAAT 0 WO HAGAT
1T 78 2 & 3197 v gwi fag S
&F AT 9T A9+ g Fgl 5 To AW
gww fag #fqee fafree g afFa o
gstar fag ot o & oa | ;9T a1 qe
F1 g™ 48 ¢ A fGe3a Igaa g %
7 38 faam & Adfug fafawzT wrsg
AT & 9ZH F g O g § AT AL
A Fr Ffawz IF 1 fafwee gEr

APRIL 6, 1967

ete. Bill  326p

=ifgw | 71T 7Y ag < fogr sng f5
Sy At faam & s @ a1 o
& Farrg a1 a41 fau stig A9 oF #1
FIW T g1 A AT i 9% 3 |

Mr. Deputy-Speaker: I ful'y share
your feelings.

=t T feg (T2 ) TR
fecdt efyFe aTEa, a8 T, AT TFd -
T @7 AE 1894, 7g oA & fau
A1 7 2 | fFara F foo agata o
172 @ AT fara & a9 39 ¥ wfaq
9T OF gAAT 2 | fFETA F Wg 7A@
sfraans fwar ST @1 & A% 1 faaw
# afrardt g%+ 8, faum d 2o 71 ROF
ATGHT aTET &, CUH 97 aVET 3,
ZICF ST a7 § AT TXF TRT
FaT &, Iau fFara § M7 R-frara
¥ 39 AT FT & F BF GHAT 197 ¢ a0
FIAT Ff AW H, ATKA FT T 7 199
gl im Iz g g sa A o 5
ST fFratg oF gAFT 2 1 ST AT AR
weieag gifes a8t | se AT FRE @
grfas agr s & arar dT-fFary &
gifas & | st Tgq, T TF qUAT,
qAHA AL FERT FF & S HaqT
& Faq ® ava At o w17 e [
dAv-fEma a1 fuzm & fau ara fear
TAT | ST FTAA S ATG TG1 FUS1 0 0
fgrgeaa § qmTA geiva F G5 & 1 79
T JAIZ 2 | Tg ST A1 fFATF
a1 @ 9@, a8 o sfeqara v oA
& H1F 2AT &1, T W4 a8 g1 AfF0
# urq & a2 FgAT Agar g fF 3@ A
fara & ZraTat arat 97 g 19 & 98
7z & & frar o 61T %1 987 Agaq
# foa 13 Fifow 33 A9 FIT IIFT,
faa T afq 3 Fq12 FF ghIAT N
fFaTe o1 § fHGAT AgAd FITT g,
afegt § fFaer ¥gaa Far g, IEE
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¥ fFAT oY AT &, 7 WT 99 F
e g | fEErT oo g== g A
qTT AZ FLAT, ATAT AT F FTAT AT
AET FLAT, AGT ATHT AT F IFAT
1T T F2aT, foraar g6 &, gz q,
QI FIAT 2 | FarT qoe gxfy wr @
TTAT T5AT I FAAT FHAAT $ AT AT
frama & gra & F1E I JECIr
¥, Tt fFara Ia Tt oo f@ars garT
ST FHAAT 2 | UF AT 6T JHA F
foir fFana g F12 A1 g9 FE JF
AT Fa<t F q37 & 1 ST Frfeaer a6
STAT 4T | A I@r g0 fE #eT &
wHe o1 T F arg g €, 9 IHe
F UTaer F GAF g 2 | fHEary @
F @AY F FOAr @I 9T gAer
quFAT R, T WgfET 9% HFAT gAFAT
g | ggior, fedt wie} @igw, & Fg
gt g——# uF fRarw &1 321 g, feana
& 9% 9T 9«1 fear o7 et fFaray
F 9 ¥ T 7997 AT ——F IT FrIA
& Ao afaTd gEF 9%, Fewd 9
gaaT gw=ar g | et o1 w1ed, a3
15 feed), VAT, AWENE, TEEE 4T
FAFAT FT GA1A T3 2, I AT Tt
FTrg fHaTal &Y g59d F1 941 &, TAH!
GEITLN F JA1 | A1 fEarT 7 gag
fFam 1 g1a+) 941 awAT ST @ 1 JIT
fwara # gafazara, gad=T, 709 51T
ZHR W | ITAT 259 @, 43T 9§ ufear
few 71 fgrgeardT #41 awsT oraT 2 7

fedt wfwx ®1Ea, 9 IUETE
FATAT qET, g1 94T Tl BT, 50—60
gt FT ISHEAT qAT, 5iq fgeAT F 0FF-
gog foar waT, @9 @ I9AT Wdl F,
quTH-H1S Tidl &1 a9 fF41 79T, 77
TE AT AT R qg T FP A
UM, FH F FH T 37 41 gRAT B
FIT AT FT gIAT Fl (FATT HT IATEH
& 73 ST & Qo AT 9118y ar faF urfgw

etc, Bill 3264

I HT FT TANT——FAgL a7, Ffgm T
FAMT | WF fFATT FTIAT Y INT FT
Ffqar<r @714t sran g | 3 qed, Tga
wrfas e 1 IaT A3 &, UFo Ao
Hro AT gadr FeafEi #1 a1F FA
3T F g arAl BTAT FY AT FLA B
afeT stgr wrer Ay v foregr
& FA1H &, 4 {747 F a1 ga4T 73
AT w7 < JrAT 8, afFT Prara & fan

|| 715 9a7 ALY & 6 3971 F31 978

3 Sy

Y Y WO IF | FH AT AT AT

g

=1 Toreie fag « fedt e a1am,
IS FRaTT #1, @ra J17 F 7o o F
frarat, fozet st 3a% =19f 7% &
fFarat w1 @9 1857 % MR & 1T IF
F1 I & {7 ot 73 F FST FAT AT
AT——ag 47 IHT AHA &7 ArA18 fFar
STAT | SHEHT THT &t Arere fomar i,
IS IHT K FHH fFa7 AT AT A
FEr F9T AT | F ag FAT g fF
fEarHt @1 IS AT FH ¥ FA TG AT
aEga F fF frarat & far a1 %7 72
g1 | 3T & a7 ¥ IATS W &I Al &
IEFI AIRTAT F IFL GHH @7 g,
FIST-AFIST G797 7@r g | fFarT
ST F9dT &, 98 99 g /T A1 fFarq
FI FHT GOIAM &, T8 TTAIC &, AL
I 9T F1 feoqr grar =1fzy | 57
AT OF AFTT FI AT F A7 F f@77
T8 @dz awa, frd 1 gFT F1, 3%
F1, FTET F IGF qATfAF FT T/ &
FIT TG @R §Fd, 3-8 AU &
arfe®, 93 93 ATEEII F, IFT AT
FT@TAl & A1fasr & IT AT AA( F faan
TR FTAIE K AL T FES, AL F
HETF FT AT o §Od, THE0 & TG
FI Al o dFa, AEAL 1 FIST T
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= 7oriT fag)

g o awd, 1 FRaTE A Far A9
SAMATT T9A T@T §, FIST AT qAA
7gr & fF 2@ F19T FT W0 11 FT 18
F NZT IEFN FHIT ¥ FILEA GH q17,
ST AT T FsAT FL & AT T
g FTE AT AT TH AT A § STT I HIT
HAGAT HAT T |

TF 979 | 48 FgAT Agar g FF a8
AT QF STg F AAT  AGE g AR
g™ &1 a9 € | &% & F9 4§
FA fqaat gaw fE F 797471 2 5 ag
fRamT F wosTded Uggd X ZHAT
2 AT q1T FX IF AT FT AGTAT AT
g d1FH ¥ FH GF FE I AE F,
|1 fr grive spEifome i€t 8 sy
Fx HAT AfgF FF 3@ F R I F
=g wganie frarsma @ g s
ST AT IART JCh (HAT TT 2 I &1
A T qg FgAT Ared1 g fF o al
qg AgRarit £1fF 5@ afsaw qw 71
ATATAT FIAZT 4 ISTAT A | H1E TH
HAFAT T 7T @taar swear & faege
F FFELT AAAT ATEAT &, Thed @reAAT
Fgar 2 = Afaa faq qan
J1gaT & Afawd F AT qEF A
BIE-aE GHd qaE AEAr g I
FI IS & 10 TF A 50 TF FF TH
e &y Afepa af-aw 799 F JgT ST
gfefadt & Fga oF g F I9T 50
T AT o A A & IH T CH-TH
ey Fifeqi F amwi aT faar S
AT I 9T VST ©FIT @ET FT & 1!
JIHA FT FRT TF TT H 10 Fo 50
Fo HIX 100 To I 3T AT & | IEHI
FHF 1 Ffeal F el T F© A4
TAT # TF ®IT ar w97 a7 F faar
STAT & HSHHT 100, 2005 400%.
9 F o fam wdE fear s
AEHAeE T AT @ TE UE F dgd

APRIL 6, 1967

te. Bil
S

FA 42 qEF A T AT AAAT F ;R
fRT a8 (99 @@l A FALT &9
FATET 2 | AfdFd T4 T TEHIRL A8
FATT & @t fvam & Feie S form
SET @ gee-Ars faar Smar 8 sER
qret faar srar 2 1 et strar & fF e
FT HAA 42T g1 T T I 9T qZTHE
TS TTAT SATAT &, GAL AT ATAT 1T
2 | & Fgar Argan g fF o= fFame 9t
FZTAZ AN AT G, gOT ArS
AT AT &, al TEREE 98 W #R
SECIDCARUER CO | | RGO E T il
FAF AR FI@W A 8, SRR
ga1d 2, 3T F IAC WY g2 a9
FT 7 AP AT A1 M 42 Feitee
a1 39 feam & faar sy =rfgy
....... (fm=aa). ...

A gFR TT AT : AT ITLAS
gT g 9 qTH AT ATA |

ot ToreiT fag AL AT gwEs
#r ffomw NfaT | § 708 aEErT
FLAT arean § f fFama & ang @5t
|7 T qAF A1 g7 (g4 | A I
F G ¥ JeT AT g9 & fo
FT 7gl a9 rar & qfeqw 9ww F
A 9T QF S5 F aA19 G631 419 FAA
A i & AT FY 97 FI< F9ET
STAT §——3F TAGS @9 @ Jgd |

Jraqr ard § ag g =ngar g fw
e &1 I 1 FT ST FEA F
qed TAAH T qgd ATMME § ag 99
T FH J FH I foaAr arfed | 7
Fgd & 7 waw wwe deg faee
& <t oF I g W ANANT F AT 6%
RIS T AT A 2 F 0 19 FT
A & fF faama 1 9 a1 F11 greg
gt 2 fram &t 9T A AmT g
F ¥ fhaaT 99T TW@R FET T247T
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Yraw ¥ gy werl e § ow
¥ wre orw wy, ey ¥ arra § o swerwe
*7 W wawr o) galt Tae e
Jarey §. Tw & wrg AX ¥ ¥ v FAT
aw @i T aw W2 ¥ O ywew #
T 107 WIC 151 97 109 W1 110
¥ redr § we fgaw e A wiw
FATT { W TAT Wo % € &7 fafoitaer
% wrdk Y arrar 1) focd efrwT wgw, Wi
X W §, w17 e § e oqw 5 3
£ § & xa Aw & ok e T
s argarg Afer g Rwe § s fearer
' Wt qurrer fawar . 9§ S0
fray ¥ W %= wT Y § 1 ¢xfoy A
[T 7 Y ooy Fear o § g g wwRw
¥ wg W 9a% fad gw a9 B

e AN DT F w77 IEAT E—qF
wear fasfaar &, fF o9y g2t qan
€ s zgA agy wiar & A Q-
T v 17 mawr fama 7 wof &3 T
ATRAT E ) U F &Y § ug FEAT W@t § 0w
feary wr qou geav g% fyear ofgy
qg W1 FT GAT § T WA IT W
EFAZ AN IR P IAH S I wgww
&7 & | 77T ¥ ¥y ok ¥ qufaw
TG w1 31% a7 T W ag o fAafsira
¥ T ArF—QAT €7 ¥ LAITH GAT
gy | 37T AT e § v g
FAT NP W FTAFITREI &
It ¥ qfswe Wit o s ar g
w) fadtaz o3& & gy fegrona | @
qg qooATey § 5 weaardy F H ww
@ ¥ ®savi urafadi & fe=dr Wy
AT § ITT QI HTHA E qwArE
o OF 7T FY 7T § ek o gy
*Y grrar § e WY ¥W I W wrr
{—ax O FIeR-wTOd g w2
AT VAW AT 4T TF AW g7 v
o1 ot ag wepr W oY fs g wow
s § Rz @ ww & )

133 (Al) LSD—1.

etc. Bil 3266

WY A, W S
NN afe foar a1 @
WA HRT AR yafaw Wit
¥ ¥ aw Wi W i @aw witede
& ¥ aw fog gw faw N qude
fear wrr | ww qfw dT wWT a0
&Y st § W Wy QY e wE awr g
2 wefag o ufirs ¥ wg 3 & wura
w&m | AT & ok wfe T
s A A & 35 & g wiT & ATy
SR |
15 hrs.

Mr. Deputy-Speaker: Shri Kanwar-
lal Gupta.

oY wey qnig : IT K QT F
off Toras T O g § b
9T TivE ¥ qArd A7 T AR
gnr ?
Mr. Deputy-Speaker: I have called
Shri Kanwarlal Gupta.

Shri Sarjoo Pandey: Shri Madhok
spoke yesterday Irom that party. What
procedure are you following? 1 want
your ruling on this.

Mr. Depaty-Speaker: I am following
the procedure and you will get an
opportunity.

oY W W WeY ;. IS HENET,

T ST Y a ¥ fe 9 faer W
¥ T TRET § Wt wREAl A S9wT
frdw frT g A ag i YA Frow
faw ) o A I ¥y vg ¥ fag
W A7 {IAE wAE X qTw G W
% www § fv woere o Wl wow
¥AAT I IN T W &
ST T WS vl |

IATEAN WEITA, AW WO B N

o varar wfuwrT &% & at F A
qaTY At T afy FORIT X ¥ W
®T ¥ weraar g aft aoee & wy
wafigr ar 3w ¥ ¥ T ) W
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[ w17 ww o]

afog aang grit 1| Jfer 3w o Wy
or ag ¢ fv ag N TR ¥4E AW
fewitmm woft @, ag-a¥ Tt w3 8,
Wi uifeT Wrw @ ¢ A
a@ & A I T W & wfaer
& Y § Ty oweA & ufgw & e @
#fesr o a0 A1 AAH WTAT & 6@
IW W RN F A gy w0

¥ v aft ¥ v T ag e
% %2 ¢ afer 20 a9 o WA &
wrx WY 58 FCR N I 9w w2 fadam
I EAT ) ST B A g g
CF TAA Wee i vyl fe WY g
g ag oF @ & W aTnAR woAr
wWifrmr wXsr g §1 w1 HFum &
wfeg 39 ¥ wniAT wF e W aRIR
WY T §@ W &7 AL gAdy § & v
ot I feardt # ar W@ 9F 7 war
o ot Y aTdswT Wz B we
COECER B A R
AT | T W9 & w1 it T e
Tt EN T FR AT &
wr & gy wifgy W GF ¥ W
I ACE 20-25 W A 0 A g7 AW
gue awdl § tan A1 @3y o A
g
T IET K aTE § ¥®
o ¥ s fv faeer dyevie
¥ forg wgar ot & W@ wR ¥ feeeht
T WY T W I wASew @ &
W i 3 4 weiew @I e
] wpm ¥ fewlt # W wger wwRr
20 &1 15 T T agr TR ¥ o
® wfew feesh & S Y W=y wraig
¢ wra ow g W afamdz & 8w
¥ ool wdy w1 feelt WY W
7y Afad e 7el g 9T 60,000 TET
Ae TRV TR & Qv 4 F WY
w1 1981 aw €1 W A

ete. BIly 3268

* faeelt o dwww g awdh & wg ow
Y Wl s & ofr ot € w60
T GaY ol v 4 F aoE w T
Mg feadrag g fe w
gl W AT TR W o'Wy § o wet
¥y Y 1 agr @ gwTy W
NI e aiT Ay ¥
W 1957 ¥ g QRN w1 W
E gur WX ury o 6 b I w
60,000 TFT & ¥ TFIF A TR
fear § oY gdwwr & far @ @@ e
25,000 TFgs g AT € &1 25,000
# & ¥ ®18 14 g7 UFT wHE
TWEr A & fag B & 1 @ 14 gETT
A FTAT 5 & fw & 9w F Haw
7,000 TFE FHW Iqaq g% & Wi
T & fay & % 9% A 25,000
T YA ¥ YU TYIT F), 50 ¥
94T IW & I9Y W fET marEtT 50
T 7 ST @ ¥ B 4T . & o Fewy
% WY AETAT ¥ AEERT § IW ¥ W@r
oA & ag o gt &t aETAr e

faesit ¥ /T T AT |TATS €T
qT gy @ Wit WA fesh oY
feafs wrwr § Swe) && &1 §ur Tear
wIT &Y 30,000 $A¥T-w Tafan Ifvew
ATAT w1fge | 20,000 IATY ¥ WY
wit feafer 3 aweiay Ay oY #few
fewelt &1 o WrEET QO AT AT
agr 9T feeet 2qevie Tl aart ok
Q1T TF AT @A w1 faw ¥ anar ag
WS BT, JATE W, AhAET W QI
ATERT FT WA TWT g &7 | fewly
¥ § Afew feorgsr agr ®T TW WX
AT AT ) 99 o areat feelr &
afagt & ag), fsgrarar & st @ w¢
ag o i o wite gk
n€ fyaw =BT & 19 FE AT
a8 1 o w gaTe war § e s
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¥ ot ¥ offc Wil o s ek
Y § @ gTEC oF i ETR
w W § weT oA W frgel fie
areee Aft feqr o @war | uw {5
#F ofcadn Y awar ¥ ar woa ¥
QT W AT A §, arkfaer yEs wn
aeft § Afe ag wiA ARz W@
FATAT FUT ATRET AT TET TZAT AT FHerT
g cwald ¥ Ta W awma o
WA RT@AT IR AATErr K
T qrAAE A4 & wga fo woary
¥ fTe «Z WY 37 AR AT Y AT
W T ATy ey ew ¥ fraw
& ¥ % ayma {5 30,000 i¥zw
uF #wie § a7y wfgy | e & 2w
wrE2A et & fo, daFtnfrrar d ag
it & W9 § #F.d ¥AEHT )
1 W@ 45 AL WFAE] W By
1960 ¥ fasslt & 97 | =TT
o & fgam ¥ 1 W 45
BT WA % &Y Y 9T 1966 &
7 @I a4 ¥ T HIRT SqAT T47
® 9w 2 W@ 70 g dakew W
T R oY) sEAT RANT I §
1 T & v Az IR T oY
wfax gowar | IF F o e Wo
¥ sm fFmr? @o ¥o Te WT LA
frad o arel # e § W & WA
Har wEeg X yaargT f€ 1057-58
& AFT 1967 T | ¥O¥ 30 MW
W4T 99 w1 Rfafrdwa g ww
g &1 1 vy 30 v W feay
fradr sm@ ? X gy g o
TTETX fRg Y ¥gaT vear § fe 1 v
30 At AT tefafr=dwwr 9T W
7 F TI®@ FTAT 180 ¥AEH T
10 8/ ¥ | &7 96 180 WAEW &
T ¥ T oY 94 FY AT U FqEE
WA gOT 1 XA & WRT WIREHY
ot oF on o afF wEr 1 saT
e 10 s@ a® @ w@w

etc, Bill 3270
wor it §, oriw dwefi @Y ver 8, o
aralt g oY &, Wy o after WY @Y
ot 2 ®few o wr deglz
oA fear 7 oy dxealie W AT
qHTRT W N &, o e ww
AN Tadic 1 DA
g wie & w5t
Wy ¥agpmfram wraa@ g ?
it 7Y @ fea 1 ) vaar, 2 W@
¥ ST faee it & weeT Wy 9 Y WY
A 77 € 40 T9F TS, 100 €9 09,
150 ¥99 ¥ WI¥ 200 9% Tq A6 (
150 59 TH O FAT A Sy & 1

§ &fea avere oY 9 778 @4 A%
Al v & SN © Wl wERy %

aq W sEgre gar Wi 7 QY
Foa ¢ fr oy WIT W X9
afereay | afewr ¥ 9 & wgw
wyewr g o xgx @ Tl w
w ¢ fegam & wfaww
feed % @ ag wr war gl
ft wfwwr wr ¥ fr s W

¥ 1 FT T Fgar Hr ) fua ercw

W9 5 ®NT & qrq smag frar sw &
FICATI R AT

vw ¥« #1917 & w9 ¥ o
fearmnr sz g f& feelt & wee
THT 4 & w1 A A AT 1 €
¢ s I wxr TQT 210 WA-
WIS T § W T8 9%
FX SSFRCHEE 1 IT 55 FaC
TS W A ATGT 40 FHRI HATE qT
AAATALHE | T 40 g S
% Fvc wia oy aw far wd¥ €
5 WK AN K THFT AT IT W
et WY vk 3w W & JQ AGA
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[ wax wner o)

w frod ) vl ¥ e ¥ e
wafrge ®r w9 wrew woRe @
T won At § ag o sgtos an
T FORrT AT A g g o
[T W 1w WY muee
Ay Ay awoh ofed dwe
AREX AR F ot qfcade v Y ey
Y ot oy #Y &1 ¥ fodr w7 e ®
feor wt amy w7 I T wfg@®
% ag 7t wuar fF wrw TEEr 9T wwr
war Dfod, & & vew f& Wy aelr
®TE ¥ IH 9T WY WA AN wfwT
for oli & seer wont fad @ Wy gw
ford ald ¥ A fro owwx §
o ¥ go AN IT W fwd wwrc ¥
B A IAI TN AY wiferwr A jw w7
T R W A IY FET Ay

faeelt wifger wfger o &
AE AT W E | W ORT AW TE
oo A i 71 1960 § TET 9T Fww
30 gar wiufsar of W< 1067 &
wgwehaw o wrw & @ o §aniror
wrar qfcart qgr wWiafeat § wd §
«Tq ¥ ¥y qrEhe 9T dfeafoe fsar
Wit wid I wher w3
7 ¥ wwq7 v four e ag &
g wT wWifegl & =t W1 uw
aTE & o yuw At § & v N
AU AT F@T E T T AT qOETL
v §, ¥ I & weaer & fawg g
W A WA WTEAT | OF @I
wxr gor & fe vl T Y AT Ay Y
W TFY T §Y O 9iN Y T g

Land Acguisition APRIY, 6, Yoy

ote. BN 37

B aoeTT e T X aly e
* are et §, agh ¥ worgd, Peawit
e gag ¥ v aw o fow e
wT A gy § 39 Y a0 'y A
1 oy feeht o @ alt o
& o ag fer g B o g
aéhpr oy WX og @l vher i
BT @1 TW & ST A Fw AgF orar
T &7 feeelt gfaar &1 wa @ wEv Aty
Tt s fem % W fr amfos

fawrd £ )

¥ uw < WY FEAT SgEr §
T 4 W AW o & A F ofr
vt wwy fafvaa w1 =nfgd 1w
wiftrg & o ¥ fewelr wr
wrer § oa # 70 favow e
qwarT 4 w7 Aifew gun o

Shrl Annasahib Shinde: May I say
for the information of the hon. Mem-
ber that the present Bill provides for
& specific time-limit between a notifi-
cation under section 4 and a declara-
tion under section 67

Wt wea W T - gl A% &
AR § v A I AT 6 F AR
#AE g Ay zEfaw X oW
wifews Euicag ag fF w4 &
wm NfsEarsdarsgvaw
i wrer ar € AT ¥ JvwA 6 W
few 3t waT g 1 e dwy
4 WX Aww 6 & At ¥ o) awa g
wifge g ot vy fafrea fear o
o & xai  audt AT § O wh

AgeT R e
Shri Annamahibh Shinde: A time-limit

has been provided in the Bill itself.

8hrl Eanwar Lal Gupta: Not for
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e W, oft o ol gar
) ROy Sw e g sw
Yt o W Nfew w7 1922 ¥ e gur
wy fs & wrax &= oy T gor W)
# wTeaRwe w1 AT oY g1 77 Y ¥
ot gw W W ot e
€ awar § fs da awwr W s
o7 A ¥ w1E, ¥feT ag AR
gt e adv ¥ A R
QA G, IEX W WTER wivw
WY At AR sen e ow
% o wfecfeder off 81 W
% ¥ W ¥ w1 @ feTT-
e A iy B gif Avw e sTAr
t, T sw ¥ T ¥ frwared o

g& avr & ag wg g § fe
JvwT 4 A AT TN & Wi aw
fraifer AT w1 Wik ¥R wra ¥
wg o are ¥ weeliz g amAr wifgw o
wfer ot SO T gWr 1 Wit oY
W ST &7 AT T wwrqw wT
wigd & | w7 gk § fis W oW
SRARAWAS AT TR AW WIS {EwT
A% MRETWRX T ot U F v T
H, TRE-TIE WX fe-fw oo aw
Awmw ¢ w1 Afrwaff Dl 1w
&t M 1 se qw AfET T wry WS-
Wewr  @reradior ¥ Tty 2y § aat
st ¥ § o w1 9T oy
wrHWE ) B Ww S ag e
whe At woh wifgg

ghri Ansmsahid Shinde: If the hon.
Member wi'l kindly listen to me
Patiently, on thig point also we have
provided for payment of interest it the
declarstion does not come within three
years for the pending cases.

off dac ww o ¢ wT9 ¥ daw
wepl e Rw i Fogrgin

oe B 327

wra Priveer sifardy e ogir & ff arame
% g, @i are v § e W
wifgy Vv ¢ F wdwdww W ¥
wre g ¥ W g ¢ oY i€ arficfniver
Y § fF Wy frdfy Samady Y el
Wi TeE & wra 9 3§ )

AT O A 3¢ e ez R Wik

fredt W & wgAr wTgw

qaNUTRE sRwd Qg aw &

e ffag 1 e ww Ty wf
qg TR ¥ wtw T € wear ot Wy
gy ¥X w1 aordz § forw w1 gure
st TEveR X fear @ W fore )
x wyn g dad A far d, WY
& WA AT { T g

“It was stated that the Govern-
ment may have difficulty in mak-
ing the plan of its project com-
plete at a ime particularly when
the project is lerge and, therefore,
it is necessary that it should haws
the power to make a number of
declarations under sec. 6. I am
who'ly unabile to accept this args.
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“l cannot imagine a Govern-
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ment which has vast resources not
being able to make a complete plan
of its project at a time. Indeed, I
think when a plan is made, it is a
complete plan. I should suppose
that before the Government starts
acquisition proceedings by the
issue of a notification under sec. 4,
it has made its plan, for otherwise
it cannot state in notification, as
it has to do, that the land is likely
to be needed. Even {f it had not
comp eted its plan, it would have
enouch time before the making of
the declaration under gec. 8 to do
no”,

wwg ¥ sy wfawr sarer qa wWifa )
feestt % forrdy weraTaIEIT HgwAT
gt & 7 ¥aT wXET I TG g
qfaft &t Tz A gk &1 wEw
wifge fie wre feeey #Y grafar wrads
¥t fearfos ik ¥ g9 T §E
¥ W go Fo ¥ AN ¥ IEX ¥ wWA-
wRA a3 W 9 WA R
grefan sdw & Jwdt § 1 g
qgi fawdy T gk } ) OmT wiEw
qrm § 5wty a% WY gratan efim
i § Ad § 1 R ¥ 2 Qe
wafenr oy aa ¥ fafear gt
g gaft s wiwl wt ot qwfi|

Y @ w0 wa T T B oW\

oo ey &+ afeal § geiE

ufedt § wedt o o awt ¥ fa

T AN AT SR

£t =tk Py afmitagt o
wigr § o feely % ware)-

A il
TR ST § O W

3

W, awt @ & e Wi ord ITeY
¥ur oy, I T fr T fRaT ag e
g ot fax § gowl fade w3y
¥ arg W fxar @y )

Shri Nath Pal (Rajapur): May I
make a small enquiry? We have given
the name of Mr. Srinibasa Misra. May
I know when you propose to call him?
‘Suolma indication will be always help-

Mr, Deputy-Speaker: Shortly,

wftaeft ofmr _@ (NgraEAT ) -
IeET  wPag, Wi wzA4 & fya
faa qrwaf a7 oY § 93 Fz oferfynw
Q¥ € QT 4 TT TALHT Aquar Ar
YR\ 90y TR QHIET w1 dar
AT IA FT A 4TT 23 T AL
far % gz P fer 7 8, far &
guragr w7 frgr wrar &1 & Omod
TF IX 97 T AT AT E

“Matters to be considered in de-
termining Compensation:

(1) In determining the amount of
compensation to be awarded
for land acquired under this
Act, the Court shall take into
consideration—

first, the market value of the
land at the date of the pub-
lication of the notification
under tectlon 4, sub-section
(1 ...

e sty T T g e wre o
» el sgw quTR ¥ o
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T W W wr wf § s woere
wt yfv afuge w23 # fover QY
g sfew wwdt swer wire aady fowear
TN AR L, T N
ag Wi ¥ wferw WY N wrer seirard
¥ wr ¥ are feary A &, Ty
IO wlfT w1 QU qurAA AJ#r Ag
gt e St qfy ® oF arcar
4% T S F T™ A8 TR wIE
w AT HTQ ( O TAT T AT Ay
&1 o fram wt o wwr & W@
¥ fa # Wl Y @ vud v
wor  wTger & )

T g WYy fis O e s
4% 3T 1966 ¥ 9EH gU ITH wRrA
fear w) opfi o goelt wrwa wat
7 fidy ? wa fe 6 g WY war 57
sfrwa A¥ fra fear mr s v &
w==T WY g I WY oy T w ofY
¥wa aga ufaw ¥@ ok )

g ag mEmETa AT
wfa ® a0 § u ¥ TW@ aF T
IO 4 %1 792 fear 91T wu aw o
|7 W HTHEF G 6 BT MU FTCh
weur 7l faay, oo W wTO 6 WY
TUZT ST wawr At ¢, A few wwrT
wrr ok w7 gT AT T w9 o
1528 hre,

[Sumx P, K, Dso in the Chair}

& wowry & ey mfaumre ¥
frarw ot e wght § 1 qwk,

etc. Bill 3278

1960 ¥ 35,000 ry yfw wr amr
4 %7 7T falt 1 v w73 fogr mar
wae qur o ¥ gy ff e o
O TIAT AT W GAOH qy€T AT
T oEe XA H ) AR
Wt T mar | 9=y feed a9 B: awl
¥ HTT 6 ¥ TWC W AT AT FIA
® Wt §7 wfw o e ag) e
a1 wWEife §@C 4 Ifea v
w Fm wrgeY @, Wit A gz ) misEng
¥ wral w9y @ Wb feam i e
e feg At agwTT A $1E N WY
@ WX ®E & qg ag v faur e
qg ATC AT & UL 6 & TAL ATAIAA
% | 4R fFE Y a9 €& gie
! a1 {6 T wr 4 %7 AT UAE
T A Iq AT TIE & arle &
afez deg Fram ®Y & ) L
¥ wer a1, fFaw woer & o
To fro ¥ grk ¥ ¥ oix W WAw
% gfm s H| g ar e AT
Tga T AY ¥ qw Y FONIT WA
arry & T 9T wga § e o f oY
g vk xg Wt wfed= o gag A wr
T | T QAT Q@ § gw o wE oy
A AT FUATATH 7IgZW ¥ HoAw &)

gyt wfgama &1 % WY e
§ A wiEg & amA w@h oo
mfwarare ¥ faxra g s fay
¥ wing & a7 o do Wl dnyg
o Qe Yo qX WTAT FLX & | TIRY
mfrarare ¥ dw qf & ¥ W
arr ¥ gedew fowr A wfer
Wil & WTO RAH W KR THo T
To wmmfﬂ'%{iwﬂtﬂ
# & ot oty AT W™ A 0
7y g Ny § N wre & gefafrder
*!o*oiﬁm*mt
w1 fea A ager Qe e,
e wfew @ fo 3o Qe vtz
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[froefy st @)

I G SR O ¥ dfew
woeTd wHat ¥ A gark dly e
go 7t wT o quiy Ok wf dwwr
T R A

o & daw o) vy gt § e
afe femwil & wry agh 6 A fear
may & T xhwar 2w & whnsy & fag
fiaee off @°fY 1 WX W s
gaw At g Wi ot Aifr T
oft ot ATt Wit A A Wy ekt
it wgt wmph o

Mr. Chalrmon: Shri Sarjoo Pandey.
Shri Scoavans (Pandharpur): On a

point of order.

Mr. Chairman: You should quote the

§

Shri Sonavane: Direction No, 115A—
1 am ready with it. I would draw
your attention to rule 115A (2) which
reads as follows: Un'ess a Member
rises in his seat and catches the Spea-
ker’s eye, he shall not be called ypon

by the Speaker to speak..
Mr. Chalrman:

eye
sume your seat?

shri Sonavane: Digd he rise in his

seat?
Mr, Chalrman: This is an

Aspersion
on the Chair. Wil he please sit down?

Shri Bonavane: I am not casting any
aspersion. But the fact is that he did

not stand up in his seat.

Mr, Chalyman: Order, order, 1 have

<alled Shri Sarjoo Pandey.

ff wew qwiw : swfa sy,
weA Furay Al few §, R ey
i & aedm wEwdl X e
fadw fer £ 1 w@W g
sl R g weedt 3 ay am
& fix fiw oy &, g *7pr & oo el

He has glready
. Will you please re-

«c. Bl 3380
e wndt Wit @ iy B ak B

o Sy frara kR R WA
T W st sww @ @R ¥ fE
¥ wiiw & Sofeard rgreE
sror et wg b faw §) Fawvaw
frat & weer wipar fiF 3 &l oY
et wolh e el & Sy g s
wifyd « o et qeet A qw G
w1 fardre frar §, wore & ey § g
§frag o A, O ¥ faaes W@
o gt A s ramar 1

gt wiww ¥w faw YAy W
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foe® , ot wgww tw W Wiz amdh,
sy Xy dfest W oY yo Fewndft §—
W spn & aff wiid, dfer gy
ww ff ag on faelt §—, TwT S
wY A §o IeeT Ay W@ , W W
Taw! aer & Aaw v X § W w e ¥
T 9T WY wEEl ¥ qwsaaa )

WY ORI X AT & fra amr-
Mfer w1 wroamr ATy & @ ey
QRTITTTX HT Wrdangy A, aY g ey
A, e wide ¥ @t & o, It fadw
fear | 99 99T AT qg WA
fear fir Farer &Y #Y oty oY ol
I wiaw § wed KedA fagqr wmanm )
afie wrwr feafr ag & e agi axdior
A gitar dsrgur §, M A e
¥ wNI WY gAT GATHT FIY T AT
£, afieer oilf Sore w2w & it o) oy
a X

T vy axet & weT e e
& g0 wrETR, ¥, fagre, fael,
AT NRu wife wx w2t ¥
ok wix wix wfa ™ wr
oA AT WA prRTITT ardt )
I T 300~400 0 NfT T
Fferm & ¥ It g femir W
wEl F g A & AN gary
w7y & fgaw Fwfv @ oy &
W aAYE §ORTT X wEw ¥ ag faw
var § fe qaw g o, fauy
feuril & witw w3 § ofasred W
ey W feur ot a¥ Wi ag frenat
wihr JWIAZT AT W wiite
) wx N §T qww e gy ) W
wwre ¥ et wreowrafgE @
T W T AWM R wraw &
e fear ) arcaf gwe wran off
ot ek quk gewt o TN W e
fom, &y wifed ix Txw B Fsfy

R g 1w & e Fopr ot Y weftw
'Ift-"ff m&“"“‘ﬁ““
aw W I WY qarear ot
8, wfer ax ot 3w & &
fear omar & 1 ow "TETT
¢ fr wre xu faer # are
, @ T Swew ¥
e gY ot
fasardt & ? s wOETT
ST wman, o % e
www¥ ff, forr ® wroor
fearif & M¥w frar,
oY oy Py e
Iu W wor figedt wifig,
WY Agey WA WY
TR A waT R g FTU AN 0

dfifegraw ¥ dix wiw &
weedt & oY, wiw ¥ §, s gw faw
N e WA Fw v R, ofe
Tl ATy ¥ O A € A o
qg sqaeaT ¥ &1 @ fs g wr gewim
T § aF | FTT ¥ wigerd gEia-
wa wr Afew o7 70% ¥ W ¢ fe forr
) o el o ¥ ot @, I
! W w7 qar aF Aff wqqr & 9%
&8 wigwrd ey frat o wam-
st ot doepfadr ¥ gat wefadt
Femmm T R far iz vy
i sitfew #r anitar g o, forwr & ofie-
v ey feaml Y s fgad & <
wx ¥ 77 TG frerar & 1 W qETC
v wfwwfal ¥ qwifva & et
WTHA W WA W WA aANT

Ll

4344475772
ErteteLll
ﬁigga%ﬁ

i

T,

%4
il

& woft ey & wgn g §
fo g o faw W o & F, wilfs
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[ sex =z ]
arfeds 37 & qro § Wit 3w & wrow
ag *Y¢ g aff ¥ fr g fer wY
wror arw fear arg | afes wa & @
oF A1 wT wATAr wvar wifgd, foaw
¥ aga fmne & &g feral & AR
wfawr) & goem & of gy | fax s
*Y qNF #Y A X, I KT FORT WY
fear o fr & wrod faat & < W<
% | vy feefy a7 & 06 % 1
A TERIET FT A7 w0 # W 9w
¥ wfawl #t agy v goraar e
ey ¥ T ag qaTaar WY g T ¥
war ot § 1 OF  TTAEY w<Ew X weY
w1 fr ma gatd a0 &, dumw
¥ ¥ v aF a8 wfgwrd g @y §
Wiz feamii 2 soey 1 &) § 9w widay
e wgra & ¥gv fw g3 @ro qu-
wE ® KT § FAE & oy, wife
wg & W9 T 9T ¥ wE gz
g & AT ¥ aff a1 ¥ g
FQ § fad w g & 990 AT
TRAT T, A ITRT AL I E )

wa & ¥ fo7 sgar azar g Fo
qEe T far wrare ¥ &
% 987 & q7ql, AT GrT A1 A wRAD
aeet & ag wgr wrgt g fo & 59
&%, aat a7 7HC g4 fumr & arr @R
& a1z gt Arfagt w7 zarydr 91
€F X AVETHFT F1 T T FT QAT
q &y AT | Qe @A ¢, gL A
®t frad w7 §, «rat T WwE v
& e faT it graand § 1 vt wdiew
o fa= #) e 38T A 9% wic
arw &R ¥ W A& ImOF
T wrofen faw ondr, forw ¥ framait
®r oar & ¥% Wi ¥ qafy o aF
o, N A A ¥ IE W aet @
gU &, TS WA A I AF | W
wi & are § g& fam w1 frdw w =

wte. B 384

whierly weang (dew ) ey
e % ga fawr wr fadw wour st
g

S g™ WX Ry : o W o
¥ fodw % ff T

uft wewrw § : @ 1w v H
gy ot g f& g aadT s W
et Forwagalrar T o
Nwmare N % o ¥ foraw
¥ geare 3 g § | ok fafre
agx feaA Fa=x g 1 (r AT 3T WY
west ag I A ¢ fe Framat #Y s
aaeqTd § W1 I ¥ g wq & Ay
FTEETE L

T wd ¥ oag W owAn g
ot ¥ wadr ghmrd & wr Wy
ararAdt @ 1 gt st gfmare et
aqae wifear § o aga qyafew
2 o An-frdw ¥ =Yy § o qeawd
TR — I | A fras Peardt & a=
oA TE A }— ARy
wgAr At § Fr o at gw ol Iy
Z 3fea 97 &Y owdregea @ & o
g 1 xa o 37 ®Y woAw w0 @ an
& war wfig®@ fr gardy amaveer st
"W gait fradl ® s a g
i g9 2@ § B foar &Y @ qAs
arean wrE g & 1 fermm Swy SEw
aw mar § afeT Ia Y gark f gt
g | it v oot H qiw o @ O
v % WA ¥ HAfew A I A v
W g g

gas A # oY ar aey ¥ &
WOA WA & qeAE ¥ wEW Wy
g e 3w sy ot A a@g = A
¥ ¥ fo @l o ff @R
W A Ay a6} §, 3w F Ao o
warer Ya? & o ¢ ol ot &
wox ¥ far afgd « o get et
Forg il 1 wg e Y qw g T
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wd ¥ | Ay ww R W &
qwavdy war vl § 7 agt feeslt A vwx
T % W AT, Wl W OmEd,
gt Ay wft Or€ oo At o e ¥
T & W & fay g g, o
e agt, © ¥ Wik g g | wgd
# e ) ¢y W wE FGT B T
oyt e ¥ X § 1 Frcawaw
wn¥ ¥ e giw qiw g, T W g
NF, TF TF IF% &1 {Y OFT IHIT AT
WT A § o @ Tl @ @ @ h

g

wrt wgt hAv ik, b
g Wit 1w Sl W oATe w3
wix faar o ) wx fory ey oAy
I A X @AW @A 85 ufa-
e fearl &Y aroe w37 faar §i urr
@ S oY faer T @wwYy | fewmA
ATOrE & T X ¥ g fawAa oy

W A% qE AT Aew ak § o ad
R g=ET ang § 1 un

3
i
E
3
i
4

frmrr Wt qulY @Y v, Ag AW §
fr o€ g e Ay & 1 ag o wm-
s i frmim A rdm o
B UF ST ¥y ..
afy, wrgw, ¥ Afy, @ Wrer wwy fear
arw, & ot oF A Wt A W § g
Y F

& wifead @ ofiw wom T
¥, Tfwewe feadidfz xeit & g awd

ot Bill 3286

& ¥g @ a0 sy € | Wiy W feesr
% 1959 ¥ wlrw 35 g CF¥ Wl
ORT 4 & "R Afewnt w1 oy &
€ 1 agi ¥ fivar #1 Fare faay T )
Uy st 5@ § o2 6.2 wiead
AXIIT R IST G, Pe WX E ) Wy
XY 50 sfawa soirr o ot o
TR W I AR TN T R
21 & xaeft 1 uw oF AT W
gard AL a9 & 1 AT AT 1666,
A F AEFT T 19589 Sar fagr
£ 670 1 qr T | AASE W A
22098, 1298 qr o’ A
o uF ara W & vy e g
e wry A § ar 3@ ¥ gur gAv
¢, 3% qt ¥ Tk A v QR
FAX I AT Ao AT §, g7 G w7
wf fgura afy oYy | oF o1 o=
faeeft # oIy @2y § 670 T A )
RN i wdda
WTH TF FTH KT BT ZH8T Wy gt
fowar, w1 e ol faeelt | gaAt
#t iy Wi cw 4 ¥ wfr et i
Ay T I AT AT E
oy waT awTT 3?7 9y #Y A &? ¥
F wrf |Y9 qreET Ay & | ? Wy "
N T WYY grg ST W A §
I AR T AR FFT 1 20 T TFT
a g€t & g€ & 1 ST qiw qtw 5w
ot &Y uwE d=1 Far a1 fee damre
TrRN? Afer wdfY, a7 AT anfr AT
FIFC w & T feam | W &Y aad
o fm @ g 1 T g sa i afY
TATAT 7 THaAT 97 ? fraet s dwTT
@ y?

fox 2fad, 1958 ¥ &Y 670 &vaT
qrfier fegr it WY, 16.3.87 W
Ty 700 wvaT frer ¥ @ & 1 IE0 30
ey surar w faar . 58 ¥ oY fieqy
¢ Sud 9wty AT WY 67 ¥ 30 ¥YAT
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[sfrafy meefy v ]

TR W 700 FTUT g e v fewr )
o g § I wry 7wy wewdt
*T ¥ 7T wiy, ¥ 37 #r A T
aff & 1 <@ far o &t § s
T w & uftr w0ft § fis awmw wiw
®T WA W & gy daT §, WO
o ¥y + erfr war s § ? femray
¥ %w ¥ fipwmr w v qoar ff ot
wY wifee gt 9% fedom ? o usy
s ?

& oF I WX s A §
fafreec o aw 7t T ww aw whr
wgy e @ & wg ww sy
& wpr v w @ §, ¥ o fafreex
w7 wrx & oY TR & g AW 99 F aww
oy & fe wa e o § 11 Wk farfreee
feT g Y wrera | & qoAT wig
wifsed &3 §, wiiead wawy § fis fir-

uw ar Y e & fady wrd § dfer o
Y TR A T | WY Y A waw
& T W HW wigd

Mr. Chnlrman: Please conclude now.

wforelt wwitonf : o wiw & W
Qreree gt ferr weaT a9 X wd
four ? agt wr T & 7 gw inwv

T v Wit Wi w O vt wd
s § 1 aferiie % f52 §, g qw
firre wr € wf g wwar w wmar
£ 1w w7 oo wY e wified,
¥ war w¥ s qgt Pfwewe
< v sqar gw A § 7 AW Aeqw
) Hdiwewce g 2s QR A B
150 w9 %) faremat § 1 & weller vy
g wifesd & fr o=t & walr s WY
gax amr aufgd aft @ fedwr fie g
ar ¥@ WA, g WY W9 W W
wrgh | wfead % g @ o &, ek
ot &1 & 37 & v wght § wft -
fag @ wfgd W1 @ s w3
wifgd | fromadf o= < &+ wfg@
1T SireewT & ST sarer 7 wifgd
fwas S g Q@ , I %) Sar ft
T ? WX g% O T wgAT gy
g 93 Wi it ¥ sv@r § @Y 3w
W g ¥ wifgd ...

Mr. Chairman: FPlease conclude.
Time is over.

8hri Nanja Gowder (Nilgiris): Mr,
Chairman, Sir, the Government thinks
it difficult to make the plan of the
project complete at a time particularly
where the project is large and, there-
fore, thinks it necessary that it should
have the power to make a number of
declarations under section 6. The
Supreme Cout judgment, the relevant
portion of which has been cited by
one hon. Member earlier, I wou'd llke
to read once again for the benefit of
the House. In Civil Appeal No. 1013

of 1083 the hon. Justice has clearly
stated:

*1 cannot imagine a government
which has wvaast resources wnot
being able to make a complete
plan of its project at g time”.

He further states:
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"Indeed, I think when a plan is
prepared it is a complete plan.
should suppose

make its plan, for otherwise it
cannot state in the notification, as
it has to do, that the land is likely
to be needed.

Even if it had not been complet-
ed its plan, it would have enough
time before the making of a de-
claration under section 6 to do so.
I think, therefore, that the diffi-
culty of the Government even if
there is one, does not lead to the
conclusion, that the act contem-
plates the making of 3 number of
declarations under section 6"

In my opinion. the Government
wants to defend the inordinate delay
in the administration. Secondly, the
main aim of the Bill, in my view, is
to facilitate the Government to avoid
the increased payment of compensa-
tion fo- the owner or ownecrs of the
lani after the lapse of a considerab’e
time which is unavoidable under the
present circumstances. Such thinking
on the part of the Government is de-
priving the rightful claim of the
owner or owners, and so not justifi-
able.

In case the price falls, which is
also a possibility, it is clearly stated
in the Supreme Court judgement,
above cited, that as it ix open to the
approprinte Government to issue ano-
ther notification under section 4 with
respect to the same loca'ity, after one
such notification iz exhausted by the
issue of g notification under section 6,
it may proceed to do so where it feecls
that orices have fallen and more land
in that locality is nee-ded and this takes
advantage of the fa'l in the prices in
the matter of acquisition. So it is
cleq- that there is likely to be pre-
judice to the awner of the land whi'e
there will be no prejudice to the Gov-
ernment. if it is rejected, for it can
a'wavs {vevie a frevh potification under
se~tion 4(1) after the previous one= is
exhausted in case prices bave fallen.

stc, Bill 3290

I am, therefore, of the opinion that
the Bill is more intended to deprive
the public of their legitimate demand
for a proper compensation than merely
to legalise what has already been
done. The Government in their deal-
ings with the public should show
exemplary honesty and hence it does
not behove Government to deprive
the landowners of the enhanced price
of land. I, therefore, suggest that the
Bill be circulated for eliciting publie
opinion or be referred to a  Select
Committee,

Mr. Chairman: The hon. Minister.

Shrj Himatsingka (Godda):
wanted to speak on this.

Sir, 1

Mr. Chairman: There is & long list
of speakers and the time is limited.
You can speak during the clause-by-
clause consideration.

Shri Himatsingka: How can 1 speak
on the clauses when I could not speak
during the general discussion?

Mr. Chairman: So many Members
wanted to spcak. I was instructed by
the Deputy-Speaker that the Minister
will be called at g quarter to four. It
is already past a quarter to four.

Shri C. K. Bhattacharyya (Rai-
ganj): The point is this, Up til' now
those who have spoken have all spoken
against the Bill. There might have
been speakers who would have sup-
ported the Bi'l.... (Interruption).

Mr. Chairman: Do you want more
time?

Shri Annasahib Shinde: Sir, the time
is so limited. The hon. Members wha
are expressing their anxiety to speak
may be allowed at the subsequent
stage of the Bill,

Stari V. Erishnamoorthi (Cuddlore):
If you want to send it to the Select
Committee, we can avoid further dis-
cussion.

Shrl Annasahih Shinde: I ghall be
making observations about it.
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Mr. Chairman, Sir, I am thankful
to the House and to the large number
of Members who have participated in
this debate. The large number of
Members have voiced their criticisme
against the Biil nal some of them have
expressed very strongly their feel-
ings. I entirely share their views and
their feelings and as a farmer | know
the difficultics of thz farmers. I may
give you my personal expecience. A
piece of land which I was cultivating
as a tenant was acquired and the

iod betwzen the acquisition and
5:.-1 payment of compensation was
more than 10 years. So, I can quite see
the validity of the criticisms made on
the floor of the House,

Shri D. C. Sharma
Withdraw the Bill.

Shri Annasahib Shinde: Please bear
with me.

I quite see that there are certain
genuine grievances against the Bill.
Bome of the Members have really
highlighteq the need to examine the
entire scheme of the Act. There have
been various shortcomings in the Act
itself. As is well known to the House,
the original Act was enacted in the
yea- 1894 and the times have now
complete'y changed though there have
bren some amendments from time to
time and the Law Commission also
looked into it and a committes of ex-
perts was alsn set un by the Ministry
of Food and Agriculture to look into
the various provisions of the Aect.

Sir, T know, many times the agri-
cultural lands are arquired for mnon-
ar-icu'tural  purnoses, Sometimes,
after acquisitior. the lands a-quired
remain unutilised for no reason and
snometimes there are complaints about
the adequacy of compensation. Even
when the comnen+atim pro~eeding: are
going on, considerab’e delavy take
place. There are hundreds of instances
where comnencation was nat paid in
time. In addition to that. the-e have
bern adminictrative delavs, That is
whv 1 enhmit that there i« the pond
to examine the entire scheme of the

(Gurdaspur):
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Act and, as 1 have assured the House
while making preliminary observations
on the Bill yesterday evening, we
wish to appoint a Parliamentary Com-
mittee to go into the entire scheme of
the Act. Of course, it is a Concurrent
subject and, therefore, the represen-
tatives of the State Governments will
have to be associated with that Parlia-
mentary Committee. Moreover, It
being a legal issue, legal experis wil
have to be associated with it. As and
when the Committee submits its re-
commendations to Parliament, we
shall be bringing a new legislation
before the House. I think, that should
satisfy the hon. Members and also the
persons who are aggrieved, that is,
the farmers,

As far as the present legistation is
concerned, I think, there is consider-
able misunderstandineg about the Bil
that has been brought before the
RHouse. For instance. I mayv bring to
the notice of the House one of the pro-
visions of the Bill. One of thn hon.
Members from Delhi said tout there
was considerable delay betwespn the
time when the notification under sec-
tion 4 is issued and the time when de-
claration under section @ is made. That
is a valid criticism. Now, in ordsr to
overcome that, the present B'l nro-
vides that from the time notification
is issued under section 4 and decla~a-
tion is made under section 8 the maxi.
mum time-limit that should be al'ow-
ed will be three years. I think that
is an improvement on the present
position of the Act and as far a« that
provision is concernad, I do not know
whv the hon. members sh.uld conose
that. That iz a very healthy provision
and that will g0 a 'one wav to '‘ime
prove the present working of the Act.

16 hrs, -

Some hon. members have suggested
some amendments ay far as the time
fa~tor is eon-erned: = me m-embers
have suggested that it should b= three
ma~thg end enma hnue guren-tnd gix
months, like that, May I say that it is
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really a very difficult ang 3 complex
matter? In fact, the Law Commission
itself has looked into this and the Law
Commission itself has suggested this—
not that I am implying thereby that
the House should accept this; I am
only trying to bring to the notice of
the House certazin comp ications in-
volved in the scheme of the Act. When
the Law Commission examined the
scheme of the Act, it suggested wari-
ous time hirmts for various procedures:
for instance, for survey and investi-
gation under Section 4(2), the Law
Commission suggested that three to
s1x months’ time should be provided;
then, for filing of objections under
Section 3A, one month from prelimi-
nary notification under Section 4(1)
should be provided; then. hesring of
objections and report of the Collector
to G~rvernment, 1-1'2 to 2 months
should be provided; order to the Col-
lector to prepare a plan, 1-1{2 months;
preparation of plan, two months; de-
claration under Section 6 that 'and is
needed for & public purpose, one
month from preparation of plan: tak-
ing poessession of land unde- Section
16 after the award is made, two
months which may be extended to
four months, from the date of de=
clarttion under Section 8 that land is
ne~dngd for a public purpose: nntire,
eraniry nnd offer of compeneation by
the Cn'lector. 12 months which may
br exterded to 18 months, in all. from
rr-liminary notification under Section
4(1).

If you take into consideration the
wvarious time limits prescribed by the
Law Commission the total comes to
27 to 28 months Of course, jt is for the
comn’etion of the entire proceedings
ursder the Land Acquisition Act. The
limite? noint that 1 was submitting
was this. The provision which has
been made in the present Bill, namely,
tha+ the time limit betwesn nntification
under Section 4 and dccla-ation under
Section 8 should be Yimited to three
yerzs ix a very helnful provision and
that will perhang reduce g number of
diffi~ulties which cnme in tha way nf
Imn'ementation of the Art I wonld
like to request the hon. House that,

etc, Bill 3204

as for as this provision is concerned,
there should he no objection whatso-
ever. In case the provision is accepted
and the declaration is made after three
years, then the entire proceedings
would be null and void, and if tne
Government wants to proceed again
under Section 4 to acquire the land,
then the enuire proceedings will have
to be started ab initio.

Similarly, there is one more provi-
don about which there appears to be
some musunderstanding. In the origi~
nal Act itself, there are certain pro-
visions in regard to interest, For
instance, Sections 34 and 28 provides
for payment of interest under certain
circumatances. Now we have gone a
litt'e ahead. Many members have
criticised that there has been delay
in making declarition under Section
€ and also in making payment of com-
pensation. The present Bill provides
that, as far as pending cases are con-
cerned, if the delay is beyond three
vears. .

An hon. Member: T'wo years.

Shri Annasahidb  Shinde:
interest, it iz three years

For

Iz the delay js beyond three years,
the owner himself will be ertilled to
have interest at six per cent on the
market wvalue, i.e., the market wvalue
as determined with re'ation to the
date on which notification under Sec-
tion 4 is issued.

So. I do not know why hon. Members
should oppose this provision also.

The rea! difficulty comes in where the
wvalidation part of the Bill is concerned.
There are obviously certain difficulties
and that is why Government have come
forward with this legislation As the
House is aware, an o-dinince has
alreadv breen iasued, and if we do not
pasg this Bill now. the ordinnce wi’l
lapse. The main object of issuing the
ordinanre wasa this. There sre a nnim-
ber of cases pending in the various
States and which vitally ern~ern a
number of projects such as, for ins-
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rance, the Bhilai project, the Bokaro
project, the Deihi Development Autho-
rity and a number of other simailar de-
partmentzl projects.

With regard to cases in which more
than one declaraticn under section 6
hes been issued, [ wou'd like to explain
the various implications of the Supremg
Coust judgment. Take the case  of
the Bhilai steel project. It is true
that the preliminary notification under
section 4 was [ollowed by a numbear of
declarations under section 6. 'The bulk
of tha area has heen acquired and the
steel plant is already in operation. A
bustling town with various civic ameni.
ties like hospitals, roads etc. a'ready
exists, but zrcording to the Supremre
Court iudgment, the acquisition  of
lands covered by all such deciarations
except the first declaration under sec-
ticn 6 are invalid. What is the r2-
medy? we puil down the
buildings and rostore the iand ta the
ariginal cwners® Vil thit Le in the
national interest? bviously, we have
to vaiidate what had bzen done in the
past. Wiile doing so, we are provid-
ing for payment of interest in 211 these
cases where the delay in the issue of
the declaration was more than three
years.

Should

I may mention ancther example in
this context. The Dcthi Administra-
tion issned a preliminary notification
in respect of certain areas in South
Da'hi. Several der'arations under
section 6 have boen issued according
te the phased programme of develon-
ment. Cn some of thes= Lands, the
All Tnidia Tnstitute of Medical Sriences
has been built. If all the dzclarations
subsequent to the first declaration un-
der sectior € ars invalidated, then the
lands on which the hosnital and 'abo-
ratory stand will have to be restored
to the oricinal owners. There lies
the genuine hardship.

In all these cases, the original owners
have nlreidv bacn naid compensation
acrording to l2w. We have nn chnice
but to walidate such declarations.

APRIL 6, 1967
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I hope hon. Members will appreciate
this situation.

Then, there has been some criticism
about iands  acqguired rouad about
Dethii. I de not nmiean to supgest tnat
every acqusitivn proceeding is justi-
fied or there may not have been any
wrong action taken here and there.
Bat the information which is with me
goes to show that the acquisition pro-
ceedings which are contemplated to be
tak>n round about Delhi gre absulutely
in the irterests of the development of
Delhi ifself. May I print out to you
that the Master Plan for Delhi lays
cdown the urbanisable limits of Delhi
up to the yaar 19217 It envisages ur-
barization of a total area of 1,10,487
acres. The present wrbanised acea is
42,700 arres. The estimaled population
of the urkenised arvea in 1981 is 48
lakhs. The major break-up eof this
area ig as feli.ws., I am me-lioning
th': in terms of land use. I am speci-
fically mentioning these figures brcause
there is cons’derable misunderstanding
on this s if fands are acquized cnly
for scme private cocmpanies or  some
p-ivate indusirialists. There might be
inzteneces of acguisition of lands  for
such puiboses a'so. But T may just
quote ths perceniages of the lands
acquired for varicus purnoszs so that
the Housa may be in a better position
to anoreciale the exoct porition. Out
of the total area thsat iz to ha acquirzd,
housing area or residenial area would
b2 429 per eent; major enmmercial
(inclnding warehovsing) and mireral
sid'ngs will constitute 23 per
cent, Indwnstrial area (inclnding min-
ing) would come to 54 ner cent, area
for Government would come to T4
per cent, area for reereation would be
23.7 ver cent, pub’ic and semipublic
facilities would be 8 per cent. agri-
enltural farilities would acconnt for
0.3 per cent. and transnort farilities
excluding railway facilities wonld be
24 per cent Rasde §5:3 ner cent: rail-
wav Jand (insluding stations, wards
and tracks) 2.3 per cent.

These are fiTures whiry g t0
show that as far as industrial con-
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cerns are concernsd, a very insigni-
ficant portion of land is acguired for
them, 15 peyr cent of the plotg in
Delhl’'s Master Plan are ear-marked
for allotment to low income groups,
of which 15 per cent is exclusively
for Harijans, at fixed rates. These
are some of the factg which I have
trieq 40 put before the House.
Teking into consideration the sub-
missiong I have made, I hope hon.
Members will support the Bill and
see that it is passed.

I wil] again reiterate the assurance
1 have given to the House that we

stc, Bill

of the Act. A committes
will be constituted and as
their recommendations are
able, we will see that the entire
framework of the Act is modified
and necessary provisions made a0
that hardship is avoided and comp-
laints against the Act removed,
Mr. Chairman: The guestion is:

That the Bill further to amend
the Land Acquisition Act, 1804,
and to validate certain acqui-
sition of lang under the said
Act, be taken into considera-
tion".

wish to go into the entirg scheme Lok Sabha divided:

Division No. 4] AYES [16.16 hrs.
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Br. Ohalrman: The result of the
Division is: Ayes: 177; Nos : 88.
The motion was adopted.
Mr, Chalrman: We now take clause
muemmmm of the Bill
are some amendments to

Clasuse 2, Are they moved?

Clause 2— (Amendment of section
54).
8hri Bal Raj Madhok (South Delhi)
Sir, T move amendment No 1.

Page 1,—
(i) line 10,—
omit “either”; and
(ii) lines 11 and 12,—

omit “‘or make different reports
in respect of different parcels
of such land", (1)

Shri Eanwarlal Gupta: I move my
amendment No. 5

Page 1, line 12—

for “different” “two’

(N

Shri Chintamani Panigrahi: I move
my amendment No. 14.

substitute

Page 2, line 3,—

after “Government” insert—
“within a period not exceeding
thirty days". (14)

Mr. Chairman: Is Mr. Srinibas
Misra moving his amendment No. 18?7
No. He is not here; so it is not mov-
ed. Bo, amendments Nos. 1, 5 and 14
are before the House,

Shri Annamhib Shinde: At ihia
stage, T would like to submit that
there is a printing error in this clause
and we have communicated it to the
Lok Sabha Secretariat. One ‘s’ is mis-
sing in the word ‘objection’.

Mr. Chairman: It will be corrected.
Shri Madhok.

Shyi Bal Raj Madhok: Sir, I have
already spoken on the Bill. According
to section 4 of the original Act, Gov-
emment can issue a notification and
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objections can be raised under clause
§. Under gection 8 the collector or the
officer appointed on his behalf can
make a declaration and then the land
is acquired. It is provided that he
can make a number of reports in two
or three years' time; he need not ac-
quire all the land at once, Notification
can be made at once but land can be
acquired in parcels but the compen-
sation which is to be paid will be on
the basis of the notification, My am-
endment sets right a defect In this
clause and it is to the effect that he
must make only one declaration and
not separate declarations over so many
vears. I think thig is essential to safe-
guard the interests of the land-owners
whose lands are acquired like that.

st Wt e ey : A oY e
g AR Ay oft 7w T W
st o e g dome:
¥yt T wter ar &Y @™ & WY
fraelt aTT ag Wi avdew v
wZaFd § Wi foaeft are ot & ol
w1 ¥ g § 1 O o qg § fear
AN dwwr 4 ot dvwr 6 ¥ v Fwaw
frer SraT & IWF aga W AR W
ofgw T qrEY A g i@ daw
Y arTwT Y wgr 3 | Fowe o g #
g wew wawge fear ) § wAwor
g fe delt wia oy e w3
o
Shri Chintamani Fanigrahl: Sir,
my sole objective in moving this

amendment is that, because of the
delay in the proceedings, naturally,
the staff employed in the Land Ac-
quisition Department gets time to
manipulate the records, and therefore,

I may here bring to the notice of
the hon. Minister what the Assam
Estimates Committee has recently
commented on the various land gme~
quisition proceedings there; they
have said that different besew of
evaluation were undertaken at differ-
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ent times for different cases within
the same identical village. In one
village, while the same Jand is being
charged at Rs. 1,000 per acre, an-
other land is charged at Rs. 200 per
acre, It is because of this that the
staff is getting time for all these
manipulations

Therefore, my submission is that
beginning from the land acquisition
proceedings to the stage of payment
of ocompensation, only six months
should be there and not more than
that. That is the sole object in my
moving this amendment.

oft wopr wft we (o) ;&
oot gifEdT A 20 ¥ AR F wEAr
Y wEAT gt f

oY Frfaw, a@ mife, I8 yafas sgv
oET AT FT GgA w1 A R 9T )
# wowat g fe faamor R, i 1
¥ gfes s A T d ) Tw ATHEAY
T EE Rram FwEy E AT gEa
ATH WET W¥ST AT PRy & I i
R OAGTETA AT TR ) WWT HT
worcrer fag 1 wamar 2 e fing aoe wiw
domad § & ft W e o
wTeY qwdw W g% § gREaT §T
w1 agA aEsw i aw i
1 AT a7 BAT T ) TAN) oy
owmac st foard | fewfad fegra ?
et & fod o fegm & am 97
foar & 1 SEwT wE o @wr oY
mfr gut & 1 ST W e s & Fd
iy S Y ofY &Y WY @Y whE e
@, ¥ AT F gy ¥ | fowt St
WY A § ITWT WG qF A G qurIAr
T ¥ § Aty fead dr ww e
amd § W TR TeW Wt sy ad
R v oo s dfrege ?
] A oY dluT @ § T @
wr € tar § 6 s @ e femm
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¥ wr o o fisarr woT 7 A AW
Wit | FE T ¥y ara o wgw gefr }
afes foarr ¥ ag fer o & 9w
firar wrar &, <awY a<E e A feat
AT § ) WAL TE AT T sy K W
o A A N WA T A
Afen qmaw SgET g WA @
eyl

fire firw oreg Ty & & 4T @ Forarst
TR R R I gRrag
ot = (USE55) gl pAddlsas 8
O el & 19 g mhedinal by
L,,slnl:;.u,.id.ual
er® ake g oald ge¢ PV ot
=t oS e B oS <y 8]
eyl A8 AUy Oyt UeEan pae
S - ety e K Gila S g0y
Ot B & U S Sy Spd oF Sylo
hisse sl L4 b oy=ye 5
235 siloke] 42 oS sba) ]l B 90
l‘*"ﬁiif.“q!&._qﬁl‘ui‘ o
ta)alings UFf pole S &S 2 LAxe 2
o ualla e 608 K 0\ off S
~a WS )5 s e g K
R I Y s o
wh&d i Ugel gkl - 2 R0 Jeod ¥y
SRl - alS B S - A S
AW p U S Sy NS
ot i Jenial pume ayae Sal
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Shri Dattatraya Eunte (Ko'aba):

that a
to be allowed to lapse before action
is talken. What is the basis on which
the period of thyee yearg has been
laid down? Unfortunately, on no
occasion has the Minister jn change

three years is required, Why the
officers who have got all pieces of
information at their command are
not in a position either to make a

th

efc. Bill 3306
no time limit being prescribed in
the Act, he has been pleased emough

to give & period of three years,
which is as a matter of grace. I do
not want any grace to be shuwn; I
want an honest justification for
period of thre. years being fixed,
and as long as it is not given before
the House, it is very dificult to
discuss this amendment,

Shri Srinibas Misra (Cuttack): Sir,
I beg to move:

Page 1, line 12, —after “reports”
msert * not exceeding two”. (13).

Mr, Chairman, Sir, Clause 2 seeks
to overcomg the mischief or adverse
effect of the Suprem Court’s judg-
ment, according to the statement of
objects and reasons. But we find that
it goes beyond the oObject stated in
the Statement of Objects and Rea-
sons. The object is only to rectify cer-
tain defects created in the proceedings
which have been already started, It
ERYS:

‘Consequently, to overcome
adverse effect of the Supreme

Court judgment..”,

ie. the adverse effect on the procee-
dings that have been completed and
are pending. Minister while
plloting the Bill or in the Statement
of Objects and Reasons has not given
any reason whatsoever why he should
extend the number of noticez which
the Supreme Court has held to be
invalid. He saye that clause 2 covers
any number of reports under section
5A ang declarations under seotion 6.
It goes beyond undoing the mischief
caused by the Supreme Court Judge=-
ment and beyond the Statement of Ob-
jects and Reasons. We can understand
in respect of lands which have been ac-
quired and on which structures have
been built, it is difficult to dismantle
them. But it is very easy to comply
with the judgment and honour it in its
letter and siprit in subsequent acqui-
sitions. Why iz i; that provision has
been made that g Jarge number of re-
ports and g lug number of Aeclara-
will be made? That can be cut
Thet s why my amendment
to provide that it should %e

%

H?
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{Shri Srinibas Misra)

cut down to one year. At thelr own
sweet will, they cannot gay that they
wil]l be lethargic and negligent, This
is a licence given to negligence,

Shri Annazahib Shinde: Most of the
membery while speaking on clause 2
are making observations which do not
pertain to clause 2.

Mr. Chairman: Please conflne your
remarks to clause 2,

Shrl Srinibag Misra: Clause 2 itself
provides for everything. Clauses 2
and 8 both contain the same provision
of three years. They are inter-related,
We cannot take clause 2 without clause
3.

Shrl Annasahib Shinde: Clause 2
deals with amendment of section BA
while clause 3 seeks to amend gection
6.

Shri Srinibas Misra: The two sec-
tlons are so0 inter-related that the
minister cannot divorce clause 2 or
clause 83 or vice versa. Without =
report under section 3A, there can be
no declaration under section 6. There
will be as many reports as there will
be declarations. So, the amendment.
if at all, will affect both clauseg 2 and
3. As it is, section S5A reads thus:

“Submit the case for the deci-
sion of the appropriate Govern-
ment, together with the record of
the proceedings held by him and a
report containing his recommenda-
tions on the objections™

The words “a report” have been inter.
preted by the Lordships of the Sup-
veme Court as one report and not
more than one. Clause 2 seeks to
substitute this portion by the follow-

Land Acquisition APRIL 6, 1087

stc. B 3508

My amendment says, limit it to two
at the maximum. I the Governmaent
15 sincere and if the executive is not
to be given this licence for negligence
and lapses, the number of reports
should not exceed two. That is what
my amendment seeks to do.

Shri Annasgahib Shinde: Mr, Chair-
man, Sir, I think most of the criticism
that has been made now in respect of
clause 2 is irrelevant, As 1 have
already submitted, Government came
forward with this amendment as a
result of the Bupreme Court judge-
ment in the case Government of
Madhya Pradesh vs Vishnu Prasad
Sharma. In the judgment itself
Justice Sirkar while, of course, refer-
ring to section 6 indicated that it must
follow that without a special provision
more than one declaration under sec-
tion 6 was not contemplated. So by
implication, if there was a provision
in the law for more than one report
ur one declaration it would be perfect-
ly legal. Therefore, in order to over-
come the difficuity that there was no
specific provision in the present law ot
making more than cne report, we have
come forward with this legislation
with a specific provision in clause 2.

Mr, Chairman: Shall I put all the
amendments togetherg

Shrl Eanwarlal Gupta: The Minister
may like to accept some amendments.

Mr. Chairman: He iz not accepting
any.

Shri Annasahib Shinde: I have con-
ceded on the major issue of amending
the entire law.

Mr. Chairman: I shall
amendments together.

Amendmentg Nos. 1, 5, 13 and 14 were
put and negatived.

Mr, Chairman: The question is:
“That clause 2 stand part of the
nm.l!

The motion was adopted.
Clause 2 way added to the Bill.

put the
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Olansg 3 (Amendment of Section 6)
Sl V. Krishnamoorthi: Jir, 1 beg
to move:
Page 2, line 11—
jor “three years” substitute “one
year” (2).

Shri Kanwarial Gupta: Siy, T beg
to move;

Page 2,—

omit lineg 8 to 13
Page 2,—

omit lines 23 and 24 (8).

Shri Srinibas Misra: Sir, i beg to
move;

(8.

Page 2, line 8,—

after “'and” insert ", not exceed-
ing two,” (15).
Page 2, line 11,—

for “different” substityge “two”
(10).

shri Chintamani Panigrahj.
Deg to move:

Page 2,—
after line 24, insert—

‘(e) in sube-section (3), after
the words “hereinafter appear-
ing”, the following shall be in-
serted, namely: —

vafter paymenl being made
within a8 period not exceeding

sixty deys".” (18).

Shri Annasahih shinde: Sir I beg
to move:

Page 2, line 12—

after “have been made" insert—
“(wherever required)” (24).

Shyl Abdul Ganj Dur: Sir, I beg to
move;

for “three years” substitute—
“gix months” (80).

Mr. Chatrman: The clause and these
smendments are now open f0r giscus-

Sir, 1

.

ete, Bl 3319

Shri V. Erishnameorthi: Mr, Chaiur-
man, Sir, ] bave given am amenament
saymng that the of time taken
for notification under 4 and 8 ghoula
be reduced to one year instead of three
yeura. Aftec the commencement of
this Ordinance, Mr. Chairman, notifica-
tions have been published and the
Government wants to give three years.
As you are aware, the price of lana
rises every day. When the Govern-
meut acquires some Dproperty of «
citizen it should not distinguish bet-~
ween a citizen who is owning a land
and a citizen owning a house or some
shares in a company. Seo, in
such cases, today the price of
one acre of land may be Rs. 1,000
but within six months, as I have
stated earlier, it will become
Rs. 3000 or Rs. 5,000. Why should
the owner of that land be deprived
of the benefit of the real market
value by extending the period to
three years That is my question
The hon. Minister may come {for-
ward and say that they require some
time for preparation of plan of the
site, measuring the land and so On.
But that can be reduced to the mini-
mum possible. My amendment seeks
to reduce the period between sec-
tion 4 and section 8 to one  year
Within that one year Government
will have enough time to take all the
adequate steps. If the period ex-
ceeds one year then 6 per cent inte-
rest shou'd be calculated from the
date of expiry of one year and paid
to the owner of the land. Three
years is too long a period. We should
not place the owner of land in an
embarrassing position for a long
pesiod of three years. One year is
more than enough. So, T am plead-
ing for the acceptance of my amend-
ment.

Shri Chintamani Panigrahi: I will
not take much time of the Houss, 1
would only suggest that the land
should be acquired only after the
compensation has been paid. Now
land is scquired without immediate
payment of compensation and the
farmers have begun to balieve that
mumwuw
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[Bhri Chintamani Panigrahi)

for them. Though the acquisition is
meant to carry out development
programmes, because they are un-
necessarily being harassed by the
administrative staff, that impression
is being acquired after the payment
of compensation.
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Shri Srinibas Misra: Sir, again
the same question crops up in this

clause, Three years' time has beén
given for doing all sorts of mischief
that the administration can do. What
are they dojng now? In violation of
all the legal provisions as large tract
of land is

‘What this legislation seeks to do is
this. It wants to give them licence
to sleep over the matter, which was
declared illegal, for three years. Ins-
tead of correcting the administra-
tion's weakness and lethargy, thus
legislation has been hastily introduc-
ed to give them licence for this lazi-
ness, lethargy and their  arbitrary
actions, to go on without plans and
then to come up with yreports and
notifications subsequently. This is why
my amendment seeks to restrict it
to ome year only, not three years but
one year. Why can they not per-
fect it? Why can the executive offi~
cers not be compelled to work it out

given time of three
they like and sleep

ghri X. Narayang Rso (Bobbili):
Sir, I have been hearing the
of the Members since yesterday. Of
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{Sbri K. Narayana Rao]

course, on an occasion like this,
everybody is interested in expressing
his opinion on g very wider area. It
is qute good; it is to be done. But
many Members have forgotien the
scope, the ambit, the necessity sad
the urgency of introducing this par-
ticular Bill. The Bjll hag & very hmi-
ted object....

Mr, Chalrman: The hon. Member
should confine his remarks to clauye
3.

Shri K. Narayana BRao: Yes I ani
coming to that. The clauses are inter-
related and most of the provisions
are consequential. The main provision
15 the validation of certain transac-
tions. In go doing, not only they
want to validate certain transactions
that had already taken place in the
light of social justice, in the light of
development, in the light of socialism
and because in the process of all that
they have to take into considaration
certain hardships, they want also to
bring about the time-limit between
the 1ssue of the notification and the
declaration which was very vague and
indifferent earlier. Today, you might
take 10 years or even 15 years. Na-
turally, even when the Supreme Court
had to interpret this particular tech-
nical word, they were perhaps so
much impressed by these delays that
they mught have been constrained to
give a technical meaning to this ex-
pression stating that notification and
declaration is one and the same thing
Once we accept that particular inter-
pretation, the hon. Minister rightly
sud that we have to undo many
things, reopen many issues, with the
result that these things must be vali-
dated,

The social factor is also there. We
should not keep the gap very long.
Now, the present iasue will be whe-
ther it should be one year or three
years or even five years. It is
everybody's guess; it is everybody's
imagination. There are the difficul-
ties. You cannot forget the fact of
litigation. So many other things

Land Acquivition  APRIL 8, 1067
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comes into the picture, It iz good if
it can be completed ong year,
But the fact remains that in most of
the cases, the administrative process
wil] take a longer period. So, let us
err on the wider side rather than say-
ing that it should be completed with-
in one year. If you cannot complete
it wathin one year, you have to muke
& deolaration again with the result
that many of the things will be upset
and a Jot of litigation will take place.
Once we accept the principle, the
need of validation and the need for
relief, there should not be any quar-
rel about the time factor. The quar-
rel is only about the time factor. The
principle is accepted, I do not think
that there is any necessity for hav-
ing a quarrel over that. At least the
provision ig a definite one.

With these words, I support the
original provision of three years as is
mentioned in the Bill.

1654 hrs.
[Mr, DEPUTY-SPEAKER in the Chair]

Shri Annasshjb Shinde: Mr. De-
puty-Speaker, Sir, excepting the last
Member who spoke just mow, much
of the criticism made by various bon.
Members had been wide off the mark.
May I submit that three years time-
limit is the maximum limit. It does
not mean....

Shri Mohammed Imam (Chitra-
durga): Sir, there is my amend-
ment No. 21 on clause 3, I may be al-
lowed to move it.

Mr. Deputy-Speaker: Now, the hon.
Minister is replying to clause 3.

Shri Mohammed Imam: This amvend-
ment 21 is on clause 3.

Mr. Deputy-Speaker: Clause 3.
Amendments 2 and 8 have been moved.
The other amendments, 7, 17, 22 and

others cover the same ground. There-
!nu.ldonmthi.nkﬂat the hon.
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Maember’s amendment need be moved
It has aiready been covered. Does he
want to spekic?

Shrl Mohammed Imam: [ want the
entire clause to be deleted.

Mr. Deputy-Spexker: The hon
Member wanted to say something.

Shri Mohammed Imam: I want to
move My amendment.

Mr. Deputy-Speaker: It is not neces-
sary because it has been covered. The
other amendments cover his. He can
make a speech, if he wants,

Shri Mohammed Imam: By this
amendment, I propose that the entire
clause, lines 8 to 13, be deleted. It
relates to Section 8 wherein jt is con-
templated that there shall be only
one declaration. It has been the prac-
tice of this Government to issue dufer-
ent declarstions and acquire lands
piecemeal. This is not at all contem-
plated and the Supreme Court haz de-
finitely said that this is illegal and has
given its opinion that there should be
only one declaration, and in pursuance
of this declaration when a piece of
land is acquired and if the remaining
land belongs to the same owner and
if they want to acquire any more land
from his area, then they have to issue
a fresh declaration under Section 4
followed by another declaration under
Section 8. So, the retention of this
Clause will be flouting the judgment
of the Supreme Court. The Supreme
Court has ruled that there shall be
only one declaration and with that de-
claration, section 4 exhaustg itself. So,
it iz not proper for this House to flout
the opinion of the Supreme Court and
retain this Clause which is the cause
of po much of misery and so much of
hardship to the ryots whose rights are
expropriated. It has been the practice
these days to nullity the judgment
given by the highest judiciary of the
land. This is one such instance, Any
opinion offered by the highest court
is to be held with utmost sanctity and
it has the same value ag provi-
sion of the Constitution. Eo.‘ge judg-
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ment of the Supreme Court ghould not
be disregarded and it must be given
due respect. But, on the other hand,
here, the highest court iz sought to
be made a subordinate of the exscu-
iive. I any opinion given by the
Supreme Court is against the inclina-
tion of the Government, they at once
rush and pass an ordinance and they
entirely disregard the opinion of the
Supreme Court. After all, in demo-
cracy, there are three organg which
are important, namely, the Legisla-
ture, the Executive and the Judiciary.
The Legislature deals with law-mak-
ing, the Executive is meant to imple-
ment the law, but the Supreme Court
is the guardian of the law, it is the
upholder of the rights and liberties of
the people and if its opinion iz so
lightly regarded and is not given effect
to, then there 1s no safety for the peo-
ple. Here the Supreme Court has
given a d~finite ruling; they have said
that the procedure adopted by the
Government so far is illegal and un-
lawful and it should not be resorted
to They have said that there shall
be only one declaration which should
be followed hereafter. So, in the light
of these obeervations, I submit that
the entire Clause proposed may be de-
leted and the original clause retained.

Shri Annasahib Shinde: As [ was
submitting, the three yesars’ time-limit
ig the maximum time-limit. It does
not mean that in the case of each and
every acquisition proceedings, the
three-year period should be taken. In
fact, we wish that the acquisition pro-
ceedings are completed as early as
possible. But the point is this. In
the previous Act there was no time-
limit prescribed while 1n the new
provision we are prescribing a time-
limit.

As I have already stated in my
earlier obeervations, we are reconsi.
dering the entire scheme of the Act.
At that time, perhaps, a number of
things can be taken into consideration.

But 1 may submit that as far as the
declaration under section is concerned,
till the deciaration comes in, the ori-



Moreover, 1 may bring to the notice
of this House a recent

Shry Dattatraya Kunte: Would the
hon. Minister give the citation?

17 hrs.

Shri Apnasahibh Shinde: I ghall give
the citation presently. Otherwise, they
have said that there is the risk of arti-
ficial boost-up in prices and specula-
tors naturally take advantage of such
a thing

As far as the time-limit is concern-
ed, that is a very reasonable time-limit
because some enquirieg are prescribed
according to the original scheme of
the Act and 1n these enquiries, some-
times, there are a number of owners
and co-owners who come up with con-
flicting claims and hence thege enquir-
ies take some time and it takes some
time for th? authorities to come to
proper conclusions. So, the provision
which has been, made in the Bill is
quite reasonable and it should be ac-
cepted

Shri Dattatraya Xunte: The hon.
Minister promisyed to give the citation
but he has given it. To which
case and to ch judgment is he
referring?

hhﬁmmulm:lsh;ugi\re

8hri Daitatrays Kunte: It should not
go on record like that. It 13 an im-
perfect record otherwise
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Shri Anunasahih Shinde; I shall give
it to him,

Bhrt Dattatraya Kunte: Till thon it
should not form part of the record of
the House.

Shri Annasahib Shinde: The refer-
ence which I have mentioned is Bela
Banerjee case,

Shri Dattatraya Konte: The case
number, the year and everything re-
lating to it should be given. Otherwise,
it would not be a proper citation.

Mr. Deputy-Speaker: Later on, the
hon. Minister may give him all the
particulars.

Shri Aunasahib Shinde: I shall give
him later. If Shri Dattatraya Kunte
is interested, I shall give him all the
particulars together with the copy of
the judgment also.

Shri Dattatraya EKunte: I object to
this remark. The House is interested
in this. This is not the way to treat
the House. . . .

An hon. Member: It is contempt of
the House.

Mr, Deputy-Speaker: There is no
question of contempt. He has said
that all the particulars would be given,
The hon. Member should accept.
Where does the contempt of the House
arise in that?

Shri Dattatraya Kunte: I did not
talk of contempt. He said I Bhri
Dattatraya Kunte ig interested.”. Whe-
ther Shri Kunte is interested or pot,
the House should be given thiz infor-
mation as of right and of duty.

Shinde: May 1 give
It is the State of West
1954,

Shri
the citation?
Bengal vs. Mrs. Bela Banérjee,
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1 shall now put the following amend-,
ments to vote, namely amendmentsj
Nos. 2 (the same as 7, 17 and 22), 6,
(the same as 21), 8, 16, 16, 18 and 30,
There is g Government amendment,
namely amendment No. 24 which I
shall put to vote separately.

Those who are in favour of these
amendments may say ‘Aye’.

Some hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
may say ‘No’. P

Some hon. Members: ‘No',

Mr. Deputy-Speaker: I think the
‘Ayes’ have it, the ‘Ayes’ have it. ..

Shri Dattatraya Kunte: So, the
amendments are passed . . (Inter-
ruptions),

Some hon. Members: No. ..

Mr. Deputy-Speaker: No.

An hon. Member: The amendments
are passed. There can be no division
now. (Interruptioms).

Mr. Deputy-Speaker: May 1 poi;::'

out...

Some hon. Members: We want divi-
slon.

Shri Dattatraya Ennte: The decla-
ration has been made twice. There
cannot be division now.

Shri V. Krishnamoorthi: When the
amendments have been passed, the
Government must tender its resigna-
tion now.

Shri Annasahib Shinde: On a point
of order.

Shri Dattatraya Kunte: There cannot
be any point of order after the ruling
hag been given

Mr. Depmiy-Speaker: That might be
my opinion, but they are claiming di-

. khapatnam):
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Shri Esnwarial Gupta: No, no.

Shri Duttatraya Kunte: No, no divi-
sion was claimed.

Shri V. Krishnamoorthi: On a point
of order,.

Shri Tenneti Viswanatham (Visa-
No davision was claim-
ed at all.

Shri Annasahib Shinde: On a point
of order.

Shrl V. Krishnamoorthi: On a point
of order. After putting our amend-
ments to the vote of the House, the
Deputy-Speaker said: “Those in favour
will say 'Aye’; then he said *Those
against will say ‘No'. After hearing
the response, he hag given his judg-
ment. The Deputy-Speaker has an-
nounced that the amendments are car-
ried (Interruptions). Consequently,
the Government has to tender its re-
signation. When amendments moved
by the Opposition Members have been
passed, it is the duty of the Cabinet
to resign. We have respect for the
Deputy-Speaker; we have respect for
his decision. The Deputy-Speaker has
given his decision. That must be res-
pected by the ruling party also.

Shri Annasahib Shinde: I am also
one of the movers of amendments.

Shri V. Rrishnamoorthi: He had left
his amendment for the time being. It
was only our amendments which have
been put to vote, not the Government
amendment.

Mr. Deputy-Speaker: Shri Kanwar-
la! Gupta.

Shri Dattatraya Kunte: Before you
give your ruling, you ghould hear us.

ot wwrenw q= & gy wg
wTgeT § % og® Wiy witwdie o aw
foqr, wifwiiz & sryowr aw faar,
fir qg WY wiredz § 9@ 9T W AW
ok g% ¥ gT 7% widw W Wi g
¥ wgiwgmwsg ) frwed ey fe
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[ofr ¥ wrer ]
“erdg T T’ 1 g wr @ Twrd §
oy I dw Afad | sy aw
¥ W ¥ wgr e witsdie qre g Tun
AW IE AW IR AT gwT ).
(vawwrr) | = qar @Y a1 fir a7 =@
WG WIT ¥QT GYTAT | AW WA wgw
fis witgdiz ey 7€, #F srgER
UTYE ¥ I HF ATX ST WIQT WY THAY
Y + & wgar wrgar g v wrw dwTE
w Wfag | 3 @ Feforr o w7
W18, AN awg fedorr 7 g awaT
wiife o oF arcfeet wmed, IwT
&, wy faar fs giiwdiz qa Y af o
I felrwa Wi rasar 1 &
wET AT § (wwwnr)

wWew wri war Wwre sl ((we
w gwm fag) : ¥ AT wins WET
TEMT WTRATE |
Shri Kanwarlal Gupia: I would re-

quest the hon. Minister not to inter-
fere.

& ggweaT Trganan fs sfie agwiieae
wx fawr ¥ v ek 2, wigEd
frorag ke & oo wrf ¥ g gy
¥ TR TUw aTHITHR A F wr
fir 4fe o g siiediz RN
fad 77 A wiafeva & ANAaTITRT
weitwr 22 =rfed |

Shri Duttatraya Eunte: I want to
make a few observations before you
come to any conclusion on the mat-

raw

Mr. Deputy-Speaker: On the same
point of order?

Shri Dattatraya Kunte: Yes.

As my predecessor has righily put
it, the shorthand notes asre there; re-
ference may be made to the shorthand
notes or the tape-recording which is
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there, which will indicate that you in
your best judgment did declare it
twice, not once, You said “The Ayes
have it”, waited for a moment for
any one to rise for a division. Nobody
rose,

Dr. Ram 8
is not so.

Singh: No, no. That
(Interruptions).

Shri Dattatraya Eunte: I am not
yie'ding. Let them shout, 1 am not
yielding. I know what shouling is.

An hon, Member: Then, we sghall
also shout.

Shri Datiatraya Eunte: Go ahead.
Ag long I am in possession of the
House, I am not going to yield, let
them shout.

I was submitting that the rccord is
there. T am only suggesting to the
Chair that the record be cunsultea,
the tape-recorder and also the short-
hand notes, I have confidence in the
shorthand reporter also. Therefore, 1
was simp'y saying: let the Chair ex-
amine for itself the records both of
the tape recorder and also the short-
hand Reporter, and if he finds that
the statement which 1 have made js
correct, because the tape-record ought
to record that voice—if I demand a
division, my voice would be recorded
there—if that is the position, it might
be a lapse, even Homer nods, nothing
is lost. I would only point out that I
am not of the same opinion which has
been voiced jus now, as the Govern-
ment has another remedy. This Bill
will go to the Upper House, there the
amendment cou'd be passed, it can
come back to this House. Therefore, it
some lapse has happened...

Dr. Ram Subhag Singh: There is no
lapse.

Shri Datiatraya Kunte: . . .they must
pay the price for it. To bambootle and
to shortcircult the procedure of
House is a wrong practice,

this
and I am
finding that since the first day of the
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Fourth Lok Sabha we are short oir.
- I would not like this to be

J;

do not want the Chaiy to come to
unless it has examined
both of the tape-recorder
shorthang Reporter. It need
advice from me or from
member. If no reference is
made either to the record
recardey or the sh.orthand
I will have to say that harm is
to this august House.

Krishna Xomsy Chatterfl
): The point is this. From the
-Speaker's mouth “The Ayes
have it that is true, (Inter-
). But I will remind you that
at once paused. You stopped, at
that moment we asked for a division,
in between your two “Ayes have it”
we asked for a division.

BREL..
5;9;?23

i
g

0

|

Some hon, Members: No,

Mr. Deputy-Speaker: It is not ne-
cessary to refer to the records. As the
hon. Member has observed and has
also confirmed, it was & alip, bu* on
sccount of that slip you should not
€laim that there is no occasion for a
division, because immediately I had a
ook at him, and the Minister got up
and immediately asked for a division.

(Interruptions).

Shri V. Krishnamoorthi: The Spea-
ker should not commit aa error. You
must safegusrd the interests of the
Chair. .

Shri Jyotirmoy Basa (Diamond Har-
bour): Let Mr. Kunte's suggesiion be
accepted

8bri Kanwarlal Gupta: Thiz is a se-
rlous matter

Shri Tenneti Viswanatham: I have a
submission to make Mr. Deputy-
‘Bpeakar

Shri A, K. Sen (Calcutta North
‘West): On a point of order, Sir. Once
#he Chair has declayed a particular
133 (Al) LED-—$.

ete, Bil

Announcement ag being gue to an accl.
dental slip or error, that is the end of
the maiter and that conel fl

Bhri Tenneti Viswanatham. With
great deference to the learned Mem-
ber here, may I say that it will be a
very dangerous practice .

Dr. Bam Subhag Singh: There 18
nothing dangerous in it.

.

Shri A, K. Sen: It can only be upset
by an adverse vote of the House. (In-
terruptions)

Shrl Tennet! Viswanatham: There is
no question of resignation or anything.
Nobody presses for it. To say that
there was a slip and thercfore to per-
mit a division will be creating a very
bad precedent. Tomorrow it insy be a
more important measure and there-
fore thia House should not b made
to act because it was a slip. You did
not say that it was a slip.

Mr. Deputy-Speaker: I have said it;
I agreed with him ... (Interrup-
tions). There s no necessity to refer
to the tape recorder,

Shri Plloo Mody (Godhra'): 1 appeal
to the Minister in the name of de-
mocracy to accept it sportingly.

off wwr wrw v ;@ @I E
dTor Uy W@y I TeT Ry
frodsie qugr Tl | T T aw
ayr wg g fir gwdr fafawa fosme
fegrar 1 ¥ T ol wY sgE ¥

WY g3 T qg Wi 4% ATGN w0
¢t fe fowrd Qtfﬁﬂ‘ﬂﬁlﬂtiq

foerd Wt @ FaaT w1d | T WTY
v gfefge ff s dhegw
fawiz w

Tgeh v e & wpn g g fe
foerd Wiy foerd o ot 2w
| ezt wor el



Let the Lobbies be
(Interruptions). When the Division
is ordered, nothing will on record.

Several hon. Members rose—

Mr. Deputy-Speaker: Please sit
down. The lobbies have been cleared.

oft gwe o Ty ;I AT,
1Y FATY BT w7 AT W 1 ¥W
WTIHT GTAT T IeqqT T8 F ¢ ATEY
g ¥feT wre e ag FrEd wart
T, N e A @IT F A W@ IwA |
FEATT AT 1 IR AT wfiw Arw
fis wa Fafye Fowerd ) Y 4@ 2ear
oy M 39 g & Wt At Rwr
wgx |

oft wnof wewd (W€ zfaror )
IITEAH AEIAW, TH AL FT O97 WY
ozl & freg oY v o & gra
o gvr wfgd o

oft geoure v (gd feee)
ITEIN HERY, faondt Twwr awwT

qEEY MAT Y | WA TORTTET T
T aar wifgd

Mr. Deputy-Speaker: I shall repeat
what I had slready said It was a
slip, and on that basis—(Interrup-
tion) .—pleate sit down, let me finish
-1 do not think thig august House
can take u decision.
point. Then, I sxid this side has

ote, Bl

333

inherent right to claim a division—
(Interruption).

Beveral hon. Mambery rore—

wft web Wy @ ITTERW WEEw
Y Y ST HT A G )

except the Government amendment.

Sikri P. K. Deo (Kalshandi): Sir,
what I have learnt is that after you
have given your ruling on the subject,
and said that an amendment has been
adopted—*The Ayeg have it, the Ayes
have it they cannot retract and go
back. It was embarrassing for us
even to perticipnte mn the debote any
longer.

Mr. Deputy-SBpeaker: Do you want
to take advantage of that shp?

Mr. Deputy-Speaker; I have called

Mr Scn  (Interruptions).

! Wk e & gze A e
B! 9§ WY HIT ITAXAT AT A

gfa)

Shri Eanwariil Gupta: ‘The matter
has been decided. If you have got
any doubt, please find out from the
tape record.

Mr. Dopuly-Speaker: After admit-
ting the slip, 1 have .. (Interrup-
tions).

ot wk el - IuTen TR
¥a ey w1 oy gfE ) A W
w1 fraw 367 Y Wi faomar sigay
g mdwgrmay:
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@ fmw w avfmw  (2)
waewd:

#(3) The Speaker shall then
say: “l think the Ayes (Qr the
Noes as the case may be) bave
it". 1f the opinion of the Speaker
as to the decision of a question is

not challenged . . .

An hon. Member: It has been chal-
lenged.

Shri George Fernandes:

“ ...he shall say twice: '‘The
Ayes (or the Noes, as the case
may be) have it" and the question
before the House shall be deter-
mined accordingly.”

wa § W9 T g A A www A g
W N e oy @ {99 FOSAA
o ¥ g5 ¥ 7g v LT T Ay
it & ¥a o q fesrwrr s )
¥ oy ¥ 75T WA & |9 T g
g e e # Wi & B T @ feaw
witgtt 1 Fra Tw ww ¥ W aai
# qw frar  I9 7% X@ U6 & A7
W e § wgw ¥ s ¥
TH ACEH & WO ¥ W FA A
aofta w1 wger Tf g g &
WO § AT qaF W AYE AE 9 |
IT IA wY W T wgge & 0 fe
I W AT ) gag & g A0
9 1 @ &, Wifs gard aTE ¥ w5y

&, Bl 3334

T & S oY g W R W
o ¥ Y P wifg@ + Ponl wr
WO FTH W qTHe STaT W
ww & vy Y & doew €
T W9 §omer woar g 1 Frge
W AVET FT TEETT T W R AT
¥ fag ood g ¥ & s oY W
wdar s g

ot Wy owk @ ()
gHEiE & it § anéat &7 (@ ag o W
AT v #fwr oo ag 78 g ar e
QATAT T T W CHTHE ¢ ATy

wgr & vge & gy aow ¥ Fefaary
T @t ff — (gTTwa) ¢

Shri Dattatmaya Kunte: Sir, you
have come to the rescue of persons
who need not be rescued at this stage,
because they need not leave thewr
chairs and go to the other side. This
is not a defeat where the Government
has to resign. The remedy is there;
they can go to the Upper House. If
a 8'ip has been committed, let us find
out by whom it has been committed.
(Interruption), An hon. Member here
wants to convert this into a machili
bazar, He has no right to say that.

Sir, on the first point I said, let us
refer to the tape record and shorthand
notes. The Chair was pleased to say
that the Chair committed a slip.
Before the Chair said that I referred
to ‘Homer also node’ and all that.
Let us find out from the tape record
whether the Chair immediately said
that a slip was committed or there
was a time lag of 15 to 20 minutes,
Then it cannot be a slip. 1 am not
making any statement at all. I am
only pleading with the Chair, that the
Chair should itself look into the tape
record, into the shorthand records
and see whether ten to fifteen minut-
es elapsed before the Chair said that
a slip was committed, If the records
show that it was after a lapse of ten
or fifteen minutes that the Chair said
that a slip wag committed, well, then
let the consequencey be taken. They
are not so heavy. It only mesns some
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[Shrj Dattatraya Kunte]

time, Let mec make it very clear, Sir,
that if such a ruling is given at this

the last few days that I have gzat in
this House, unfortunately, I have seen,
with due respect to the Chair a Mem-
bers of the House, not sufficient res-
pect being paid to the rules of this
House, T do not say that the Chair has
been very co-operative in seeing that
the rules are obeyed—with hum:lity 1
say thet; if I have committed an- mis-
take I apologise to the Chair, Yester-
day a thing happened. The House could
not have taken up two motions and
discussed them. At one time we
pointed it out to the Chair. Today
again we are commitiing another mis-
take. If we are going to commit
mistakes like this and then our rules
are not followed it will lead to a
pandomonium, Therefore, I earnestly
appeal to the Chair and through the
Chair to the Members on the Treasury
Benches to see that we do not convert
this House, this august Parliament of
this country, into this a pande-
monjum—my hon. friend here wants
to name it—I do not want to say so—
a fish market ‘Therefore, I would
humbly request vou do not to do this
thing because this is a small matter,
the matier could be taken to the
Upper House, it could come back here
and then it could be passed

It is a small matter and all this
should not be done just on the pretext
of a slip. I have made a request for
reference to the tape-recorder. If
the Chair is not to concede this small
request of referring to the tape-
record, not to any ststement either by
me or by any other Member, the only
course open to honest men like me 13
to walk out and that is what 1 will
resort to.

Mr. Deputy-Speaker: Shri Fernandes
referred to rule 387 and polinted out:

“J¢ the opinion of tha Speaker
ax to the decision of a question
is challenged, he shall order that
the Lobby bs cleared”

Land Acquisition APRIL 0, 1507

. Bl 3336

8hri 8. M, Banerjee (Kanpur):
way not challenged. "=

Mr. Deputy-Speaker: But there is
another provision, namely:—

“After the lapse of two minutes
he shall put the Question a second
time and declare whether in his
opinion the “Ayes” or the “Noes”
have it.*

This provision iz intended if by any
slip the opinlon expressed by the
House . . . (Interruption). Then, there
is another provision;—

“If the opinion so declared i
again challenged, he shall direct
that the votes be recorded either
by operating the automatic vots
recorder or by the members going
into the Lobbies:" (Interruptions)

Bbri 8. M. Banerjee: Kindly read the
rules during the inter-session and

then give a ruling on the subject...
(Interruption).

Shri Eanwarial Gupin: Why do you
not listen to the tape-record and
decide?

Mr. Deputy-Bpeaker: Therefore, the
rules lay down that because we want
to ascertain the correct judgment of
the House—not ance or twice but
even thrice. Whatever Shri Kunte
may have observed, we are observing
the rules. Yesterady also the Speaker
observeq the rules, I have got the
lobbies cleared, I will order the divi-
sion . . . (Interruption),

Shri Datiatrays Eunte: We
out.

wa'k

15.38 hrs.

Shr Dattatraya Kunte then left the
House.

Some hon. Members: Shame, ghame.

Several hon, Members then left the
House,

Shri Plleo Mody: Why do you not
consult the recordy?
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ot werwy feg. € wrardey (werrrge):
o werdt amey weht § o g arerelt e
ghar sReaadf gl & ? v
wady widw ord¥ # gé & o I¥ vy
AT AT AET AT AvhEd o

Mr. Deputy-Speaker: It is my slip.

Shri 8. M, Banerfee: There is no

question of there being your slip It
is & ship on their part,

Shri Bal Raj Madhok: There 1s no
slip on your part.
shri 3. M. Banerjee: That is why

we did not want a Congress man to be
there in the Chair.

Shri A. B. Vajpayee, Shri Bal Raj
Madhok, Shri S. M, Banerjee and some
other hon, Members left the House,

hm- Deputy-Speaker: The questlon

-

Page 3, line 21—
for ‘“three years” substitute

(SAKA) ete, Bill 3338

Page 2,—
omit lines 6 to 13. (6)
Page 2,—
omit lines 23 and 24. (8)
Page 2, line 8,—
after “and” insert *, not exceed-
mg two, ". (185).
Page 2, line 11,—
for “dufferent” substitute “two™.
(18).
Page 2,—
after line 24, mmsert—

‘(e) in sub-scction (3), after
the word: “hereinafter appear-
ing"”, the following shall be
ingerted, namely: —

“after payment being made
within a period not exceeding
sixty days”.” (18).

Page 2, Line 21,—-

jor “three years” substitute—
“six months”. (30).

‘one year” (%). The Lok Sabha divided.
s AYES
Division No. 6
Patel, Shﬂog'," Hajarnawis, Shr Pandit. Shrimati Vijaya
Igbal Singh, Shrl Lokshml
Ahmed, Shri F'. A, Jadhav, Shr1 Tuishidas Pant, Shri K. C.

Bajaj, Shri Kamalnayan Kavade, Shri B.
Shri R. K

R. Parmer, Sh-i Bh'alilbhai

otoki, Shri Liladhar Partap Singh, Shn

Barupal, Ehri P. L. Kinder Lai, Shrl Patel, Shr1 Mambhai J.
Baswant, Shn Lakshmikantamma, Patel, Shri Manubhai
Bhakt Darshan, Shn Shrimati Patil. Shr: C, A,

Bhargava, Shri B. M. Lalit Sen, Shri
Bhattacharyya, Shr4 Laskar, Shri

Tary, Shn 8. B.

N. R. Pat:l Shr1 T. A,

. K. Lutfal Hague, Shri Raj Deo Singh, Shri
Bobra, Shri Onxarla Mahadeva Prasad, Dr. Ram Kishan, Shri
Prakash Shn Mahinda, Shri Narcndra Ram Subhag Singh, Dr.

Brahm

Buta, , Shri Singh

Chatur 'shri R L Malhotra, Shriln
Cluudh.l.rr Shri Nitira) Marandi, sm-i

Ram Sewalk,
dernt Ram Swarup, Shri
Ramesh Chandra, Shri

Singh Masuria Din, Sh~ Rampur Mahadeva pc,
Chavan, Shri Y. B. Mkhn. Shrl Blb‘m.u Ramshekhar
Das, Shri N. T. G Singh. Shri
Rana, Shri M. B.

Desai, Shri Moraréh M
Duhm kh, Shri Shivaji-

Gmuh. Shri K. R, Nayar, Dr
Gm&l‘)evt, Shrimati Pahadia, shrl
Gavit, Bhrl Tukaram Pandey, Shri
Gupta, Shri Rem Kishan Nath

N.ﬁhnoor Sln'i M. N. Rane, Shrl
Nahata ﬁhﬂ Arnrit Roy, Shri Blshw:nnth

1 Uma
Sadhu Ram Shr
Vishwa Saha, Shri 3, K.
Sayyad All, Shri
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Sen, Shri P. G 3 Shri Ti , Shri . N,
Shri P. C, Sinha, Shrimati Tar. TW
Shah, Shri_ aberdra ari Tulmdss, B,
Sheo Narain, Sonavane, Shri Verma, Shri Prem

Shri
Shinde, Shri Annasghib
Shiv Chandika, Shr1

Shri A. T. Sarma (Bhanjangar):
The machine 15 not working.

Mr, Deputy-Speaker: The resuly of
the Division is:
Ayes A |
Noes .. B3
Some hon. Members: The machine
is not working
Mr. Deputy-Speaker:
olease rise in their seats,
Some hon. Members rose—
Mr. Deputy-Speaker: The *“Noes”
have it; the “Noes” have it.
The motion was negatiwed,

Mr, Deputy-Speaker: 1 shall now
out Government amendment No 24
w the vote of the House. The gues-
tion js.

Page 2, line 12,—
&fter “have been made” insert—
“{wherever required)" (24).

They may

The motion was adopted.

Mr. Deputy-Speaker: The question
ts:

“That Clause 3, as amended,
stand part of the Bill."”
The motion was adopted,
Clouse 3, as amended, was added
to the Bill.

Clause 4— (Validation of certain
requistions).

Mr. Deputy-Speaker: Wa snall
take up clwuse 4. In regard tp this
clause, the'e are sorhe amendments:
Nos. 9, 10, ind 20, No. 20 is the same
as No. 16. Then thers are amend-
ments Nos' 19."and 23. ‘Then there
are Goverrment aniewdiments Nos. 25,
28, 17 and 28B. Then there 1s auother

Supakar, Shri Sradhakar
Swaran ‘Binsh. Shri

amendment No. 31  Is any of these

amendments moved?

Shri Annasahib Shinde: I am mov-
ng amendments Nos, 25, 26, 27 and
8. Amendments made;

Page 2, lIine 37—
omit “or”. (26).

Page 3, line 3,—
omit “or", (28).

Page 3, lines 7 and 8,—

omit '"in pursuance of onc or
more reports made under sec-
tion 5A thereof”. (2).
Page 3—

after Lne 23, inseri—

“(3) Where acquisition of any
ar particular land covered by =&
notification under Si-sec-
tion (1) of section 4 of the
principal Act, published before
the commencement of the Land
Acauisition (Amendment and
Validation) 1 of 1967 Ordi-
nance, 1967, 15 or has been
made in pursuance of any dec-
laration under section 6 of the
principal Aca, whether made
before or after such com-
mencement, and such declara-
tion 15 or has been made after
the expiry of three years from
the date of publication of such
notification, thers shall be paid
simple interest, calculated at
the rate of six per centum per
annum on the market value of
such land, as determined under
section 23 of the principal Act,
from the date of expiry of the
sald period of three years to
the date of tender of payment
of compensafion awarded , by
the Collector for the acquisi-
tion of sudh land:

Provided that no yuch intgrest

shall be payabie for any geciod
during which the procesdings
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for the scquisition of any lend
were held up on account of stay
or injunction by order of a
court:

Provided further that nothing
in this sub-section shall apply
to the acguisition of any land
where the amount of compen-
sation has been paid to the
persons interested before the
commencement of this Act”
(28).

(Shri Annasahib Shinde)
Mr. Deputy-Speaker: The question
b H

“That clause 4, as amended,
stand part of the Bill.”

The motion was adopted,

Clause 4, as amended, was added to
the Baill,

Mr. Deputy-Speaker: There are no
amendments to clause 8.

Shri V. Krishmamoorthi: I have
given an amendment io clause 4.

Mr. Deputy-Bpeaker: We Thave
adopted clause 4. You were not
present then, 1 shall put Clauses b
and 1, the Enacting Formula and the
Title to the Bill. The question is:

“That Clauses 5 and 1, the

Enacting Formula and the Title

stand part of the Bill.”

The motion was adopted,

Clauses 5 and 1, the Enacting Formula
and the Title were added to the Bill.

Shri Anmamhib Shinde: Sir, I
move:

“That the Bill, as amended. be
paaged”

Mr. Deputy-Speaker: Motion moved:
“:uu: the Bill, as amended, be

Pased!
- ot fogfe femr  (Sfrgrdy)
[ AR HW ¥ wy wTvT-

1 fear § fr aon s qrinfie ¥
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¥ o qz dedy aty’ ¥
Lo dwr ¥ g fewr WY fox
arwfr | & sy woar § e wg weR
¥ wiwzie wt g et |ty gty
wr Wt fow avg & g fear wwy
¥ 3w ¥ fwwrn O agy awes oY
2 oty 7 ¥ wga @ ophA welr g
& 3T Al & e I W oW
O afray € o awe o ¥few }
A& € 2 91T 3 aeE ¥ g aeely
gt & 3w ¥ ume @ fv ag
XA AT W wedt Ty ¥ ENW wT
e Frad ¥ T A w7 WA Jww §
T e fager $Y &07 |

shri Dattatrayas Kaunte: Sir, we
are at the third reading of the Bill
This 1s unfortunate that we are DAp~
sing such a measure—(InterTuption) =
1 am speaking on the third reading
and a Member has the right to do so.
1 have caught the eye of the Chair.

Mr. Deputy-Speaker: He has got
the right. Let him go on.

Shri Datiatraya Kante: It iz very
unforiunate that in the firsy session
of the Fourth Lok Sabha we are lay-
1ng down a tradition of disregarding
the very eslogquant and very lucid and
learned judgment of the Supreme
Court by pariing such a sort of legis-
lation which really does not help the
Government, and at the same tima,
causes great harm to the peasants
whose interests the party in power has
been claiming to be having utmost in
their hearts (Interruption). When
I found that it was not correct, 1 left.
Now, as I was saying, I expected, this
firs; session of the Fourth Lok Sabha
to lay down different traditions; we
have three different repositories or
power in this country—ihe legislatuve,
the judiciary and the executive who
should respect each other and respect
:heﬂloﬁnhn expressed by each ‘:thu'.
n thig particular case, what we
find? The Supreme Court, on a mat-
ter which came before it—it 4id not do
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it smo motu, and there have been hun-
dreds of thousands of cases where more
than one declaration might have been
pasped and the land might have pas-
sed hands—gave a decision; it ta
not bother about it before the case
came beforeit. When one citizen takes
amatter to the Supreme Court and be-
lieves that he has won in law, we
the supreme legislature of this coun-
try want to deprive him, by passing
this legislation, of the right that he
had earned in a court of law. If we
pass this legislation, which I am
afraid this House by the majority
which the Government commands
would pass, we will be doing a dis-
service to this country, because we
will tell the people that the judicial
decision and the judicial interpreta-
tion of law passed by this legislature
or by its predecessor is not respected
in case it does not suit the wishes of
those in power. Therefore, I will
again appeal before this stage is over.
to the Government that they should
reconsider the matter and withdraw
he Bl rather than pass it and take
it to the other House and convert it
into law.

¥ wregfereirerzer @Y o ¥ wriw
g gt ¥ g Hagwin § ) 1w o

aowTT Wy adt Y firarat off arsfler it ik
9T W g Tew § 1 A wepr
Qa7 g wfgd WY fin o wrgfreieeey
o wghwT Y v ¥ v frereraw
Ty ww ¥ oW fear W 9@ @
aeeTs B | W ¥ ww far S e
wiguger § €8 T 1 w0
wifgy | faw aww ag e W=
QT IN WHY Y T 7T 4T TE _w
mar 1 & welt wRy ¥ g we
e oY a7 faer qTa %Y AN W ATy .
arr v fie Y qfe &t s sw W
¥ ¥ form #Y vfw Y @ 3w W ww
Yeregy o

QW WY HREET 3w qwy AW WA
ST 41 Y ¥ qgAT AT A W@,
afrT g & g v <7 & fad woAy
g feww fafast ¥ 3o softe
Terac AT B 1 Tgr 9X 100 AR AT
100 TFE FT N AGT £ 1| IW A w0
1000 & e wfw Qeamac A & 4
ag frrx qas @it & xw W fea
MY WX § IW H W GEACQT
T AT G Y1 I TE AT
TR A s A g Ment ¥
Ffar @ ) g o 1z g AW @
T oF e mavwy § 1 I WY ey
o wa ¥ e fmr g 9w
Y Faw agr Wit § Afew oy v WY
W ARAR HFAZ 1 W ATH 2T
aean fe@ o & 12 T arady
v AL & wrgan § e qfw
wfawger wfewm w1 Iwanr F@ TRy
FTHTT XH 93T %Y OF unwwed X
fir st oY aETT GEw a=TY W Wi
w2 ¥ T FATH & T 7T S g
F o @ § R a7 s g 3—
& gu ¥ vy e fie ag w oy
ot szt & ATHY Voo w2 fr afe o



woere wiy Wt farft W fer Qe oy
ifrw wot @ dewde wic R
forei Y ool X® T W B T T
¥ fudr SwamaT 7 o T

it g miTraw @ IS WEeY,
& qu iz & AT WY AW WG
oY o & AT i wEA
wrgan § i wrq ot v et ST
T X AT R § A Tor AAAE
e gL wran § e mfaarare
o gordt S ol ot €, AfeT 7
IR T TAFA X W T 0w
§9T | T AT BT WA WY Agr &
feart =1 AWed oY wg N forx
faae § 7 | 7 T W A QT A
et R X aET A ATATR 1 W
W ®Y WX AEIAT &Y awve § Y
wwg SR TETT TAATEY ¢ AT wATA
g feelt ¥ § o syt T gErd 3
gw for & et ¥ wEAT ARAE ..
(swaam) & feary w1 &7, & .
T & *g wwar § wite & fewma ¥
o W rAATE | IEC A why Ay fach
gt woar o § o feamat
Newvwg rx & ford & wowre &
qaive W X FEa wigw f &
€W ATE © ST T KT Y T
Rt @ ww RN gY ar W v
1 T A W WO g I TeATaT
w | W¢ Rfewwr R WA @ aw
W A e WY ) A s
Seft Y€ T A Y, WY K FAh TwAC
wwx g, 100 wRfwY & ¥@ar g
' siYe @ & far s fieRT £ anfe
wyF amiv e 3 e
AT § e A1 &Y, W a1 T fe
oW o7 & fawrs), SR AET kW A &
e ¥ 1w whl A SEEe e
€ 9 &) & s wigET § @R @ fE
wy pufen & & WL W S FA
T e |

2, 9% ag ¥Rk A ot vt § e awy
fear &Y zow ¥ faar ok 1 Afer
ANffEdow @ §m § o we
ow ad AT w e arar § o
& vz wigar g & fow s Wy
foray o et waT w1 T R fear o -

gFA T ag 5 5 wed & MAF
T WY &7 X FEARTT F) ¥ e
t ) e gz & ¥ g
¥feT I FT ST I W W A
fawan 1 xw fad o o orfrT BT
* ufewTe ¥ Y, dv WY g Xy

et a7 5 whw W oy
¥ Xt B, T ) wwwe Wy wwr
w1 XA A W) A wPraaye ¥
I N e §) 3w ¥ fpam & wrva-
I ® o e faeeh wifgd ok ag
0 foaft wIfg@ | e qwite af
e AFY ey wifgd o

srw. wr.  fawrdy (¥Fmar)
NygeMgNrsp e fse &
afe wTn g W \TET ¥ fraka
XAt wrgET g 6w faer i sezarely
7R ) IW M W omE &
oTT Iy faw & femat & awers
o g @ wix w9 gy o
wT qrw fieam™ ¥ st A & ¥
w1k awelrs Qe § 3T A, MA@
T gt wred

ot W Wit © IITSA AT,
o faw &t & fad ot ot @ €
g ¥y o & wi frnft WNa ¥,
WATE AT O, CF AT AEE W
fadw feaT @) cwd wwaE o afe,
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[ FerTrar e )
€9 FR9 qul A TH & oW X A
feqr § &Y Ay T W AFw
v, A w2, freer afvona
arw 2w i< & Far T @ §
g I7 *1 Afaw wafer §§ v
s & Al o Afen & "AT
wrar at & wwmAT g fe o I Jy
wiw faeem ay ag 37 W Mo
WEHT &7 957 9T | A1Z 3 T I *
QAT AT 7ET 4F | IT HT WA
T & FFFT 77 % urenT fwe A =T
g
€@ fag & gt i 9ot w1 anmd
¢, wro & wren waT Araet § A ag
faw w3, W WIq A § R ewfaer
¥ T WTY wemTAL ¥ fearar ¥
FIT , ¥ fas & gro wie oy AY
gfan aews &) g T FG 9T R
& afer wral @WT WY ANT W AT
we O & sdr wEaTfe W
aTT F agES g, W w9R wren
¥ wvarar WY gid, wre Afawar € wrare
wr oY g s e o7 faare s ¥
<& faer wY qrg A §ifod | wg qaTa
ifay, @1 fF7 da7 9y w3159 7 577
¢ fF ag sfawa g5 T ®33 amd ¢,
qifearg=g Ffawa qHE fvar and
IR FOE A D I | Jg & g
wse % ¥ femw arw wTO @
I Tw feaT AW 1 @ W
we o & T o s fs W
wryEA w7 R wd |
Sirl V. Krishnamoerthi: Mr, Deputy-
.Speaker, Sir, since the Bill was intro-
duced in the Lok Sabha, so many
things have happened, some parlia-
mentary and some unparhiamentary.

Whatever it may be, we are now at
the final stage of the Bill.

ImmmMymym
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could not speak. Anyway, I thank
the Government for having st least
antroduced an amendment to safe-
guard the interests of those people
whose lands have been notified right
from 1949 onwards. This is only a
half measure which will satisfy the
people to some extent. My reguest
to the Government 15 that the entire
'and acquisition law must be
thoroughly changed. The hon. Min-
1ster has already made a statement on
the floor of this House that he will
constitute a Parlismentary Committee
to go into the working of all the as-
pects of the Bill, Though the Ordi-
nance gives still three or four months
time, the Government has thought it
fit to pass it immediate'y to safeguard

the interests of the Government
acquisitions
My only request i1s this: let the

Government constitute a Parliamen-
tary Committee to go into the (ues-
tion of Land Acquisition Act imme-
diately, so fhat we can discuse at full
length the aspects of the Land Acquisi-
tion Act.

18 hrs,

Shri Tennetli Viswanatham: We
have taken an oath to observe the
Constitution—not only the letter of
the Constitution but also the spirit of
the Constitution After the Second
Reading was over and after the Third
Reading has begun, we have heard
speeches, also from the Congress side
opposing this Bill practically. There-
fore, the result of the discussion s that
almost the entire House js against it
excepting the Executive which has
given a whip in this matter. If no
whip was given, it was clear that the
clauses also would have been opposed
by most of the C Members.
Therefore, if the Government shoald
observe the spirit of the Constitution,
I think they would do well to with-
draw the Bill even at this stage, There
is absolutely no difficulty, fdr, the
Minister hay already promised ‘thit he
would introduce a comprehensive Bill.
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We have taken an oath that we would
respect the spirit of the Constitution.
The Supreme Court is a part of the
Constitution. The mornent the
Supreme Court interprets your legisla-
tion, immediately you come forward
with a legislation to nullify the inter-
pretation. Is it observing the spirit of
-the Constitution? Let the Government
ponder over this.
off geewrw v SuTenE
wgra, ¥ w faw w9 fadw s
g ot xw aor & srén s g fe ag
wfaw MYwEx vt qraa W)
o ey e FrOefY 1 = foer & qg™
&1 foramal wY ager e o § Wi
9T 9E 9% g1uar Ay g fewm &
feat wY qwrg wT Tm) gwfag oY
gefBrfw e g g sa w
ww W F aygew wfgw: 1894
¥ fafawsr Qw & grar o o farmmay
®) gfaae gr ff ag Wt xw faw &
IO O A @ &1 Ay qoee @
T I I A @ wwr ¥ fr ag
AT T Sq &N AfeT ww oY g
T gframg st Y ag wowT WY

see)l A fadw foar § whte &S
% & firely ¥ oY 3@ & wdy F ant iy
fer 1 xa ¥ qgt feeelt & gy fommr

¥ wérer wea § fe oy & few WY 9@
T wt)

et wwhwg:  goTsoe wgEa,
AT WX I F wedd ¥ A whw
& fF 37 Y aom i wegfew At
Wi I 6 @ ar W A g
tfe W @ W wfer & wrfirat
o T F Ty @ i gErve ¥
fong et wgiET ¥ gara AW ¥, A F
M g A fadg wr @ afer o
AT T @ AAT AW IW &
faordt art & wmg W A wX §)
W qg I gL W7 39 & i F wwe
¥ a® IT #) TR AR | ww W
TeuT I grar & g0 w%er X, v
W wwr ¥ a1 gEd  wwiwew
®i, av wft I Toe W A TR
97 @A #ff wifew ¥R &, IH AR W]
T 9NE W I garew gy €
& Ay T W v & fag g
T Y WL T 9 & WK I
T W AT IR W W A O
T qT WEA §, gETT WA Wy
§ wfw wo & s @ o wTC TR AT
WY ¥ WY ¥ gETGT A I;fw
faege W w7 AT Wy £ WA
HTHTT F7 T §r Ioe T avey §
gafe g I®  FTOw TEAT WEE )
ST RN INT Hof ;AT AT 3w
qaT gaw %A agy § |
AT gRTT I guvex ¥ fag e
§ oafie wrw w1 37 A g 57 Qv
t v ur # e §)

off wo Wt waoll: Iaveww Wy,
fomargfs ag faesr M gard
oy § wrew Tw g Wy ¥
wiw o w0 ) ge agaw ¥
wTETe 9T WIC §8 wrTh Iwet &
STHIT 7Ty AT oY §Y Y v A
% s § iy 3@ ey o o Serende
*1 ATy W AV gt wr st
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fonif fir eI ¥ ¥ W W@
FAAETT WM ¥ T ¥ wwww o @
€@ § TW @ e A, I N i
*Y 3w w3 ¥ frg 3@ WY FER TR
¥ faq seadw ardr fear wmar an)
ww arx § e fird aew forw sarea
# wrr §, 9w ¥ wieft gw awr aifew avgw
¥ Wit ofew sgw & FgR F wER
wg Werw Yafeg st 10t g aegfa
Wt wr s I8 T R e et
¥ fag ae@ @t Wi O TR A
Sferdidt oicseam o W &
wq w9 @Y fs 3w & ¥Ry AW
ma NfeRw AT g ¥ fag sy
wrr ¥fer & wmwen g e g W
¥ oz ¥ I W W g e
Fomizfag gOTHP IR E W
O ¥ 59 w2 § aY & qwan §
go fer # qay grm e it W Y
o€ o ar senie B e awwa
o 3w ¥ aff | oreh gwfag
% oy ¥ Frdeer we wrga g fe v
AT ST ) v A T E faare v
wife s d PR AT w
frar & o ¥ et T g WA 3 §
TR owAE T ar fr Ay A &
o % A § geife $o s ¥
STETT 9T ST S 99 B Ow X A
fear & wfs deqr ® GIAT WA
g g I M AT R 1§ W
& s fe frost scha ag wmeares
faay T a1 T w7 a«iw o TR
o T JTAT ST WX T 4% 147
ot fis @@ aQF ¥ v A} e v
o iy & wead % § fn ag e
fa®(T grk G STar I § W §OIC
¥ g oo wOF St &t ot X femr
o et e § TRy dfade v
g1t ag e g Fe wraaTERd
oy g go T ¥ g yow {1 BT

A TN T IV, LT - -

¢, 352

Wt A § W dug ¥ o wrh
weew § Wienfe wor ow ¥ wwfer
T T AT oF Ay w2 wrewe
WY T @ Ty T g

ot forw wromw ;S aow &)
T AT ¢

ot @o wYo welt : & wr firw
oo oY ¥ v T g e @
1§ wrewr 2 gy @Y Y 3% gfed ) e
g & e wre 0 foely & P W2 X
fear  cafed sy ¥ ary oy 3

ot firw aremaw : ¥ WY gw
L

ot wo wlo wroll: o EY IW W
N wd dFd | W AR A § 3w
Rl A

Mr, Deputy-Speaker: Order order.
May 1 remind the hon. Member...

Shri S. M. Banerjee: Why sghould
they disturb me?

Mr. Deputy-Speaker: May I remnd
him that he is supposed to make some
contribution to the deliberations by
being a little serious. Why is he
bringing in extraneous matters?

Shri 8. M. Banerjee: What is un-
serious about it? What did I sey?
Perhaps, you did not follow Hindi...

Mr. Deputy-Speaker: I have follow-
ed. Let him conclude now.

Shri 8. M. Banerjes: Why are you
allergic to mink coat. I am not talk-
ing of the Prime Minister's mink
cost. You should have taken it in &
sporting spirit.

& g gy wv fie st T W@ A
wy gt e & ez A ko o W
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RraBwrftrow @ ¥
T W Ry g it g ?

& wg i fe o @ wew ¥ ofew
arge farreY fe o o e ¥ gen
o1 3¢ wewf wsmiw wrm wer
T T qERW F WTETT 7T THS QX

¥ AP ¥ WTETT 9T Q@R I ®
dar ¥ fawme

Shrimati Lakshmikantamma (Kham-

mam): Does it add to the prestige of
This House?

Bhri K. N. Tiwary: How much
time has been given, Sir? We were
given only two minutes, (Interrup-
tions)

Shri 8. M. Banerjee: You are the
only person who can stop me. They
sannot stop me.

Mr. Deputy-Speaker:
clude.

Please con-

Shri 8. M. Banerjee: Do you con-
sider all Congressmen to be Marshals
or what? They cannot stop me (In-
terruptions).

Bhrimati Lakshmikantamma: 1
would requ st you to ser that decorum
ts maintained and ce.tain standards
are obscrved in the House (Interrup-
tions). 'This is a shame., (Interrup-
tiong). .

Shrl 8. M. Banetjee: She is ullergic
to me. I do not know why.

Bhrimatl Lakshmikantamimns: What
is allergic about it”?

The whole world is watching what
you are doing.
QwoiﬁOWﬂ::#ﬂwﬂ:r
& xo ®TA & AR F FT ATFCER N
T A O « w2 | 0g aeldr
& 1 gt Frew W W o g arfe
g T T ¢EF At ¥ ¥ 9% | I
a7 wr oy & wre ff o dwer fear

- - e
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g+ wferT Qe ot ot v 80 &
T N g fr wre wee oo
fear arg oY ¥¢ ager owrer ¥ wr av
et #1 qvarr @ wmdwr o

o A8y wg wgn § fe
I FT T GEE A A wwwr & |

Shri Mobamed lmam: There has
been so much of opposition to this Bill
and confusion on either side of the
House that the Government will be
well advised to withdraw this Bill and
bring forward a comprehensive Bill
in some other gession, as has been
suggcsied by various members in this
House. This Bill had been introduced
not in the interest of the country or
the nation but to legalise the illegal
acts commitied so far by Government,
to perpetuate those illegal acts and
to enable Government to repeat
illegal acts in future. This legislation
also aims at nullifying the judgment
of the highest court in the land,

Thas Act, it has been admutted, is an
archiwe une. 1t was passed as long
a> 1694, It requires various modifica-
tions, and Member after Member has
expressed his desire that a compre-
hensive invesligation regarding the
working of this Act be undertaken
and 8 comprchensive Bill brought
forward.

It must be understoad that the Land
Acquisition Act is a confiscatory and
expropriatory measure. It aims at
acquiring lands of individuals, ae-
quiring their private lands, perhaps
their only means of living. The indi-
vidual is asked to undergo this sacrl-
fice in public interest for s public pur-

pose, When he undergoes this
sacrifice, it is quite NEecessary
that steps are taken to

proper
rehabilitate him so that he may
not lose his means of living, so
that he may be assured tbat his posi-
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tion will not be worse than what it
was before.

This Act, as it at present stands,
has a great damaging effect. It s
necessary that the entire Act be re-
vised and so framed that it will not
operate to the prejudice of the per-
son whose land is compulsorily ac-
quired.

I wonder whether this Rill, if it
can be passed,
in order. The Bill as finally passed
must include all the amendments that
have been passed. In my cpinich, the
various amendments that have been
carrieq as declared by the Deputy-
Speaker—the Deputy-Speaker unegui-
vocally declared them passed—should
be incorporated in the Bill in its final
form.

Mr. Deputy-Speaker: The hon.
Member was not here when the divi-
sion took place.

Shri Mohamed Imam: It has been
stated that there was 3 subsequent
division. I must submit with all due
respect that that is illegal and that
it is not authorised by law. When the
Speaker gives his decision definitely
that a certain amendmen: has been
passed, there is no provision either in
the rules of procedure or ju the Con-
stitution to reopen it.

Shri A. T. Sarma: No, it can Dbe
reopened.

Shri Mohamad Imam: With due
respecl, he cannot reopen it. The

decision stards. According to the de-
cision, a 1 those amendments have been
passed and they should be incorporat-
ed in the Bill. So, if the Bill is passed
without incorporating all those amend-
merts, then I am afraid the whole
procedur-e is illegal, the Bill in the final
form cannot operate and cannot be-
come law.

So, on these grounds I coppose the
passing of this Bill and I advise the
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Mover of this Bill in all humility to
withdraw it. No time is lost. There
is still time for the expiry of the ordi-
nance, another four months more. So,
he will do well, in deference to the
wishes of a large number of members,
to withdraw this Bill and bring it
again in the next session of Parlia-
ment, which session is not far off. So,
I oppose this Bill.

Shri Annasahib Shinde; I share the
concern of the House, and all the
hon. Members have expressed concern
over the wvarious provisions of the Bill.
I do not want to enter intou elaborate
arguments at this stage because I have
already explained the purpose for
which the Government had to bring
forward this Bill

Shri Bibhuti Mishra, cne of the
senior members of this House, desir-
ed that Government shoulq give a
firm assurance to the eifect that the
ent re framework of the Act would be
gone into. May I repeat that 1 have
already in my preliminary observations
stated that 3 committee of Members of
Parliament will be constituted, and
since it is a subject falling in the con-
current List representatives of the
State Governments wi'l also have to be
associaed with that committee. As soon
as the report of that commttee is
available, we shall examine the entire
framework of the Act, and Govern-
ment will come forward willh a new
legislation. But for the time being,
due to some technical difficulties we
have to bring forward this legislation.
No disrespect to the judgment of any
court is meant thereby. Therefore,
I commend this Bill to the House.

Shri Himatsingka: May 1 also
suggest that the draftsmen should be
a little more careful, so that ithe
Minister may not have to bring an
amendment immediately after it is in-

troduced. Another fact is the Fin-
ancial Memorandum was also not
attached, it was added lateron. These

things should be looked into by the
office, otherwise, there will be diffi-
culty.
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h‘. Deoputy-Speaker: The question
“That the Bill as amended, be
passed.”
Mr. Deputy-Speaker: Let the Lob-
bies be cleared

The lobbies have been cleared.

Shri Tennetl Viswanatham: On &
point of information, Sir. Are you al-
lowing the members of the Rajya
Sabha to sit in the House at the 1ime
of voting.

Mr. Deputy-Speaker: So long as he
is not voting, if there is any Rajya
Sabha member....

Shri Tenn~tl Viswanatham: The
question js not whether they are vot-
ing or not. They ought not to sit at
the time of the voting. The lobbies
are cleared means those who are not
members of this House should not sit,
This is a very simple rule. In our
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LT
Mr. Deputy-S8peaker: No seats have
been allocated to them. They ¢an
sit here, but they are not voting.. -

Shri V. Krishnamoorthi: How can
we be sure that they are not voting?
They should raise both their handg at
the time of voting ..{(Interruptions).

Mr. Deputy-Speaker: When a Minis-
ter, who is a member of the Rajya
Sabha, pilots a Bill, he sits here. He
has g right to sit.

Shri Dattatraya Kunte: As u matter

of convenience, the rules can be
amended.

Mr. Deputy-Speaker: The question
15:

“That the Bill, as amcnded, be
passed.”

I request hon. members ts use both
the hands simultaneously.

The Lok Sabha d rided.
[18.22 hrs.

Shrimat: Indira

Assembiies, we do not allow.

Division No, 81 AYES
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Pant, Shri K.
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Pratap Singh. Shri
Pltel. Manubhal

C. A..

' Shri Daora

P Shri S. B.
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Patil, Shri 'l'. A
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Singh. Shri
Rana, Shri M.
Randhir Singh, Shrl

Shrll( Narayana
Dr. V. K. R V.
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g?s“;éj?EE
E;'%E
5

ngh. Shri
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Jena, Shri D. D
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-l'oah:. Shri Jagannath
Lo ]

Shri K. M. Kaushik (Chanda): The

machine is not working.
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Salve, Shri N. K.
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Shri Deven
Sen, Shri P. G.
Sethi, 8hri P. C.
Shah Shri Shantilal
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Shri D. C.
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Shashi Ranjan.
i Shri B. N.
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Shukla, S. N.
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Joshi, Shri 8. M,
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Hukam Chand
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Khan, Shri Ghayoor All
Khan Shri Latatat Ali
Khan, Shri Zulfigaur Ali

Kothari, Shri 8. 8.
Krishnamoorthi, Shri V.
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"\rTndy, Shri Pilog

ed Imam, Shri
Molahu, Shri
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1825 hrs

Siddeshwar

Tiwary, Shri D. N.
Tiwary, Bhri K. N,
Tula Shri
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Vajpayee Shri A. B,
Rama-
ch
Yadab Shri N. P.
Yadav, Shri Chandra
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Vansh Narain. Shri
Viswanathan Shri G.
Viswanatham Shri Ten-

BUBINESS OF THE HOUSE

shri S, A, Dange (Bombay Cecntral

South):
ing.

Mr. Deputy-Speaker: The result of
“the division s Ayes 149: Noes 02

The motion was adopted.

The machine is not work=

The Minister of Parliamentary

Affairs and Commauanications (Dr, Ram

Subhag Bingh): Sir, I beg to an-
nounce that the business in the House
for tomorrow, the Tth April, 1967 will

be as follows:
(1) Further consideration and
passing

of the Minersl Pro-
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ducts (Additional Duties of
Excise and Customs) Amend-
ment Bill, if the Bjll is not
finished today.

{2) Consideration and passing
of the Constitution (Twenty-
first Amendment) Bill,

(3) Consideration and passing
of the Finance Bill.

(4) Consideration and passing
of the Essential Commodities
(Amendment) Bill.

If the House agrees, Private Moem-
bers' Bills may be taken up after the
above Government Bills gi¢ disposed
of and if necessary the House may
sit longer tomorrow io complete the
business.

Shri S. A, Dange (Bombay Central
South): Sir, there Iy something
wrong. When I pressed from here
something was registered, but when 1
pressed from here nothing was regis-
tered.

Mr. Deputy-Speaker.; If there is
any defect it will be removed.

Shri 8. M, Banerjee (Kanpur):
Mr. Deputy-Speaker, Sir, according
to the announcement just now made
by the hon. Minister there are many
Bills including the mast  important
Bill, the Essential Commodities Bill,
which are going to be passcd tomor-
row. What will happen is, all the
important Bills, where we want to
take part in the discussions, are going
to be guillotined and, ultimately, the
Private Members' Bills alsa will not
be taken into consideration, Sir, to-
morrow is the last day of th;s gession,
and the hon. Minister wantg {0 rush
through all this business. I would re-
quest him not to do su. They have
already extended the Rajya Sabha
sitting up to the 10th. Let ug also sit
up to 10th to pass these jmportant
legislations with full responsibility,
because all the textile milly are still
facing closure and it is not an easy
job. There are two other siatements
which the hon. Minister promised to
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me. One is about the recent judgment
of the Supreme Court about the
Fundamental Rights. He promised to
speak to the Minister of Law and said
that the Law Minister would make a
statement. Another was about the
closure of Laxmi Rattan Cotton Mills,
About 36 lakhs of people are facing
starvatjon. The hon. Munisier said he
would speak to the Commerce Minis-
ter and he would make a statement
here, Sir, this is a very important
matter. Let ug sit up to the 10th, We
are not going to lose by that. Other-
wise, let him make those two state-
ments also tomorrow.

oft gt wx wEmT (Iwd)
JuTeqe W & wg ST W

fadawi wy arer 7y a5 § 1 i< aoeTd

Shri Umanath (Pudukkottai);: 8Sir,
the proposal just now made is very
very unfair, because the effect of the
proposal will be like this. Tomorrow
is the only day in this entire session
for Private Members’ Bills, and that
they are going to suppress. Secondly,
what is going to happen is, these Bills
like Eessential Commodities Bills, in-
volving lakhs and lakhs of workers,
their wages being deducted, are going
to be hurried through. Bven the time
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[Shr{ Umanath}

limit is going to be given. They
are going to hurry up, guillotine and
get it passed. These two are going to
be the worst affected because of that.
‘They ave going to do it with their
majority. It is a rotten practice, the
most unjust and atrocloug practice of
depriving the House and the Muvmebers
of the Private Members' Business, the
only time when they can move their
Bills, and depriving millionz of
workers of half of their day's wages
without giving an opportumty to dis-
cuss the provisions of those Bills. You
want to hang a person without giving
him an opportunity to have his say.
The temerity with which the Govern-
ment has come here with proposals on
such an important guestion facing the
nation is most atrocious. I oppose it.
Yesterday, with their slender majority
they did it. They are using thesr
slender majority for purposes which
are palpably wrong. They must with-
draw the proposal which they have
now made. The only other course
left to them is to extend the session.
To get over the problem of extending
the session, which they have done be-
fore, they are trying to deprive the
Private Members of their right to in-
troduce Bills and deprive the workers
of their rights. This is very wrong. I
oppose it, I appeal to the members of
the Congress party to persuade their
Ministers not to resort to rotten tactics
like this.

Shri Bal Raj Madhok (South Delhi):
When we fixed the time table with the
Speaker then i1t was assumed that we
are giving four hours to the Land
Acquisition Bill, four hours to the
Essential Commodities (Afmendment)
Bill and three hours to the Finance
Bill. Then yesterday some time was
taken on the Svetlana affairs and
today the Land Acquisition (Amend-
ment) Bill has taken more time than
anticipated. Therefore, now either
some Bills will have to be held over
or the session will have to be extend-
ed. We cannot deny the right of the
Houge to discuss these Bills which are
of vital importance and which affect
millions of people of the country. So

B.O.H.
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I would appeal to the hon.
accept the suggestion that the
be extended by a day or two 80
all these Bills could be discussed
detail.

i

Shri Nambiar (Tiruchirapalli): If
there is any difficulty in extending the
session by another day, we are pre-
pared to sit late giter 7 p.m. tomorrow.
We have no objection to that. But for
no reason whatsoever can we agree to
cutting down the time for the Private
Members' business. During the last
session of the last Lok Sabha once we
sat till 8.30 p.m in the night and then
also the House was adjourned only
for want of quorum. Therefore, I
would request the hon. Minister not
to reduce the time of two and a half
hours allotted for Private Members'
Business After all, 1t is given only
once g week.

Some hon. Members rose—

Mr Deputy-Speaker: Regarding
the time a suggcstion has already
been made. So, only those who want
to make new suggestions need speak.

Shri S. K. Sambandhan (Tiruttani):
The Essential Commodities (Amend-
ment) Bill has been given the fourth
place in tomorrow's business and not
immediately after the Mineral Pro-
ducts (Additional Duties of Excise
and Customs) Amendment Bill. ILet
that Bill be brought up next to the
Mineral Products Bill.

sft quoywo Wt () : ¥
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Bhri 8, Kandapban (Mettur): It
would be very unfair to reduce the
vate Members” busi-

time for the Pri
ness,

Mr. Deputy-Speaker: That point
has already been made.

Shri 8, Kandappan: If the Govern-
ment still insist that they cannot ex-
tend the session and everything should
be finished by tomorrow, then I would
suggest that in view of the importance
of the Essential Commodities (Amend-
ment) Bill, it should be given prece-
dence gver the other Bills.

DPr, Ram Snbhag Singh: I fully
agree with the last hon. Member, be-
cause I have simply effected a little
change in the order of husincss be-
cause we want that the “Tonstitution
(Amendment) Bill, which relates to
Sindhi language, may be tohen up
early tomorrow.

Shri Dattatraya Knnte (Kolaba):
is there any urgency about it?

Dr. Ram Subhag Bingh: There 1is
some urgency abont it. As h» knows,
the other House has adopled it. 1t Is
being postponed for a 1long time.
Therefore, we want that ir should be
adopted by this House tomorrow.

Shri Umanath feels a bit more
agitated regarding workers bhut Y
might be permitted to assure him
that we are as much protectors of
the workers’ rights as anybody else.

Shri Umanath: That is why you
are doing this.

Dr. Ram Subhag Bingh: We shall
do our best 1o see that their interests
are fully protected.

Shr;i Nambiar ha=s struck a balance
between the two hecause he has sug-
wested that we might sit, if necessary,
during the night also tomorrow. JTam
entirly in the hands of the House. If
the House agrees, I have no cbjection
to sitting day after tomorrow, but i
it ts possible to do 0 we can adopt
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all the Bills as well as Private Mem-
bers’ Bills tomorrow.

Shri Joshi suggested that the Busi-
ness Advisory Committee con meet
tomorrow and decide about the en-
tire thing. It is not Government's
decision The decision was taken by
the leaders of the Opposition groups.
Therefore if you sav anything, you
are saying that ageirst your own
leaders and I am accepting your
suggestions.

Shri Bal Raj Madhok: After that
decision was taken, we have taken
extra time on other business and
tterefore the time tahle already de-
cided in the meeting had been upset.

Dr Ram Suobhag Singh: I agree to
21l the suggestinns but not to objecs
tionabhle ones., 1 do nrt agree to Shri
Tunte's suggestion hecause he foels

aritated.

Mr. Deputy-Speaker: Private
Members® business may be taken up
at 4 o'clock and we might sit longer
as Shri Nambiar suggested.

Some hon. Members: No.
Shri Umanath: He agrees to sitting
on Saturday.

Dr. Ram Subhag Singh: If we can
transact all the business tomorrow by
sitting an hour or so

st wo ®Wro =it : l@f@"ﬂ',
A i

Tto o waw few ¢ oY gw wet
w&tﬁﬁwﬁﬂﬁﬁ?ﬂﬂlﬁﬂi
L

If it is not possible, we will sit day
after tomorrow also.
digen e wgrm W @
firr gy Hfwg 71

Shri 8. M. Banerjee: If we sit o0
Saturday, the heavens are not going
te fall.
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Dr. Ram BSubhag Singh: I have
already accepted that. We shall sit
on Saturday if the business is not
finished tomorrow.

Shri Umanath: There should not
be any uncertainty. If the House is
to sit on the 8th, Members will book
their seats accordingly. When he says
that if it is not finished tomorrow, the
tendency will be to finish tomorrow
somehow.

Dr. Ram Subhag Singh: I agree that
we can sit on Saturday also to com-
Plete the business.

Mr. Deputy-Speaker:
Saturday.

So, we sit on

18.38 hrs.

MINERAL PRODUCTS (ADDI-
TIONAL DUTIES OF EXCISE AND
CUSTOMS) AMENDMENT BRill

The Minister of State in the Minis-
ﬁ'! of Finance (Shri K. C. Pant): Sir.
I beg to move:—

*“That the Bill further to amend
the Mineral Products (Additional
Duties of Excise and Customs)
Act, 1958, be taken into considera-
tion"”

The object of the Bill is to replace
the Ordinance that was promulgated
by the President on the 15th Decem-
ber, 1086. A statement explaining in
detail the circumstances which neces-
sitated the promulgation of this Ordi-
nance has already been laid on the
Table of the House gnd I would re-
quest the Members to refer to it.

The House is aware that in terms of
the agreements concluded with the
three major oil companies, namely,
Messrs Burmah Shell, E3SO and Cal-
tex, the ex-reflnery prices in India of
the major petroleum products are
determined on “import parity” basis
which include the following elements
In addition to wharfage/landing
chargey at Indian parts of discharge:—
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(a) f.0.b, cost at Abaden, and

(b) marine freight, marine insur-
ance and ocean loss applicable
from Abadan to the Indian
ports of discharge.

The selling price which is also con-
trolled is, on the other hand, deter-
mined on the basis of ex-reflnery
price plus marketing charges, profit of
marketing companies and recoverable
duties and taxes. On the basis of the
above formula, the ex-refinery prices
increased after devaluation in terms
of rupees because of the changed
value of the Indian currency.
The refineries were accordingly
entitled to fix higher ex-refinery
sel'ing price. It was foung that this
gave the refineries an adventitious
profit because they were able to fix
ex-refinery price on ther own pro-
durts manufactured in India on the
basis of the notional increase of
similar ymported products as a result
of devaluation The iulernal cost of
production had not increased in the
same proportion as the notional im-
port price It is to mop up this
difference that a higher additional
excise dutv is now proposed ta be
levied ‘This, however, cannot be
done in respect of kerosene certain
grades of refined diese]l oils, light
diesel oil and Bitumen without an
amendment of the Mineral Products
(Additional Duties of Excise and
Customs) Act, 1958 because this Act
has fixed ceiling limits in respect of
these products which will be exceed-
ed if the full additional excise duty
which is likely 1o be imposed imme-
diately or in the near future on these
items is actually levied. @ The Bill,
therefore, propose to raise the ceiling
limits in regard to these four pro-
ducts. The hon. Memberg w:ll recall
that an Ordinance was issued on the
15th December, 1088 to enhance the
ceiling limits in regard to these four
items. ‘The present Bill seeks to
replace the Ordinance. In rsgard to
the other petroleum products, the

= eEy——
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celling limits imposed in the Act are
sufficiently high and there is no nced
therefore to enhance these limits also,

A question may be raised as to
whether the imposition of highor
additional duties will not have the
effcet of increasing the price of these
products to the consumers. T woud
like to assure the hon, Mcmbers *hat
this would not be so because under
section 5 of the Mincral Pioducts
(Additional Duties of Excize and
Customs) Act, 1858, the addition.]
duties cannot be passed on to the
consumers. The consumer  price
which is controlied does not take into
account these additional dutie; and
its imposition wi'l, therefure, have no
effect on the consumer price

Sir, 1 move.

Mr. Deputy-Speaker: Motion

moved:

“That the Bill further 1o amend
the Mineral Products (Add.wonal

Duties of Excise and Customs)
Act, 1958, be taken info
considcration.”

Dr. Ranen Sen (Barasatl):

Mr. Depity-Speaker, Sir the State-
ment of the Objects and Reasons of
the Rill states, in a nutsnell, :hat
these for.ign oil companies were
taking advantage of devaluation for
sometime past and they were making
extraordinary profits in addition lo
profits which they were maling
before. Secondly, the object of the
Bill is to mop up these profits. This
ig what the Statement of Objecls and
Reasons of the Bill says,

I would first deal with the fiist
question. It has always been found
that these foreign oil companics,
particularly, the Burmah Shall, the
Esso and the Caltex, have tried to
benefit from our difficulties and from
our troubles. This devaluation was
done in our country, as it is known
today to everybody, at the behest cf
the American Government,
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An hon, Member: The World Bank.

Dr. Ramen Sen: The World Bank
is only a subsidiary to the American
Government. Everybody knows it
These are the companies which are
international cartels and two of them
belong to very big intesnational
cartels under the American patronage,
Before Independence, in the olden
days, one could undeistand that ther
cxploitation knew no bounds. But
even after Independence, these foreign
companies went on doing taings with
impunity. They used to dictaie
terms {o India, I may recull some
of those instances.

Shri R. D. Bhandure (Bombay
Central): Sir, the rules of relevance
must be enforced in this House. He
15 allowed to speak on compuny law
and on what not. (Interruption).

Dr. Ranen Sen: e is ncw to this
House and, therefore, he does not
find relcvan~e in what I say. 1 may
point uvut that the Statement of
Objrets and Reasons of the Bill spici-
fically mentions that after devalua~
tion, these forcign companies &are
cheating India. Therefore, I am rais-
ing this point. It i{s not for the
first time that these foreign American
companieg and British companies are
exploiting India. If that hurts that
gentleman's sentiments, I am sorry I
cannot help it.

As 1 was saying, this is not a new *
thing  But unfortunately, the Gav-
ernment  of India from the very
beginning bowed down to tne black-
mail tactics of the forcign oil com-
panics, namely, the three giant com-
panes. In the past, I remember,
these companies were given the son-
tract to find out whether oil or gas
was available underground ia India.
These are the very two compani(s—
Burmah Shell and Ess»—wiuch
wasted the public money for two
years and gave a wonderful report
that India does not have any gas or
oil underground, But after g few years
with the help of Soviet techniciana,
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[Dr. Ranen Sen]
oil was found In Gujarst and other
places and prospecting is going on.

Secondly, these companies refused
to give us—I may refer to the
Dumle Committee report—the source
of thelr crude oil supply.
written In the Damle Committee
report that these companies refused
to give us the source of their crude
oil supply. Also, about prices I
may refer you to the very recent
report of the Working Group on ol
prices. This Working Group, set up
by the Government of India, 'n their
obsgervations, have stated:

“The arrangements made by
the three private o1l companies .”

namely, those three companies—
Burmah Shell, Caltex and Esso-

“. ..for import of crude oil are
intended to dispose of the o1l
produced by their principals,
affiliates or subsidiaries and do
not permit of price-fixing by free
and full competition and 1t 18
difficult to accept that their prices
are the most favourable 1n the
world market.”

This is from the report submitted by
Talukdar Committee in August 18635.
It shows that even today they want
to dictate the price. Again, in ths
report, there is a specific mention
about the Caltex company. It s
stated: |

“The process margin guaranteed
under the uagreement for the
Cochin refinery , , "

This agreement was entered into
only two years back.

“, ., is higher than the cal-
culated margins of the three
existing coastal refineries. The
price of crude oil reported to
have been negotiated by Philips
for the Cochin Refinery sppears
to be considersbly higher than
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the price for the same erude ofl
offered to the Ministry.”

This exploitation of India went oun
during British days, Even today,
when we are free, when we have a
f ee Government, this Government
a'ts at the behest of these oil com-
panies; they are afraid of fighting
thege companies. I am going to say
how they are fighting the companies,
when I discuss another section,

We should at the same time
remember that this attitude of the
Government of India is quite manifest
in this aspect. Offshore dnlling was
done with the help of Soviet tech-
nicians and they made a positive
report that on the Coromondal coast,
near Kerala, near Bombav and near
some other place in the gulf of
Cambay, there were strata of ofl and
gas, and they are prepared to help
the Government of India with their
knowhow, but the Government of
India has—of late, particularly—
developed a soft corner for these
Americans They, in the name of
getting the latest and the best tech-
nique—I do not know what is meant
by the latest and the best technique
—entered into an agreement with the
American Company, the Ashland
Company, but within a few months,
the Ashland Company backed out;
they wanted Dbetter terms, they
wanted to squeeze India further, and
now we are left high and dry These
are the three companies which are
not only affecting the economy
India but are also affecting the em-~
nloyment potential of our country,
These are the companies which have
created havoc in the employment
position in India, by introducing
clectronic computers to throw out
people, by closing down Tin factories.
by winding up offices such as the
Caltex office in Calcutta and so on.
How are we going to fight these
companijes?

Shri K. C. Pant has said that by
the imposition of these levies the
extra profif is going to be mpped
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up. 8ir, you are an experienced
parlismentarian and you know what
happens whenever the Government
of India or any State Government
impose a levy of even one paisa. The
result has been that the prices have
gone up invariably, Why? They go
up because the Government of India
have no price-fixing machinery,

Shri K. C. Pant: If the hon. Mem-
ber would give me s moment, may
I explain the position? This is not
the ordinary excise duty; this 1s an
additional excise duty which is non-
recoverable and it 1s not passed on
to the consumer. So, there is a dis-
tinction between the two,

Dr. Ranen Sen: I understand that.
I do not mean to say that the provi-
sions that he hag spoken of will not
have any deterrent effect. 1 do not
say that. But what will happen m
the market, in the whole sale
market and in the retail market? It
has been our experience that the
prices generally go up in such cases.
It is the consumers who will have to
pay more; the travelling public will
have to pay extrs bus fare or taxi
fare, It is the peasants in the
villages who will have to suffer for
want of kerosene, So, I would sub-
mit that Government have 1o
exercise some control on the prices.
May I know what control i1s exer-
cised by them on the price of kero-
sene, and on the ordinary fuels which
the villagers use today? Therefore, I
say that some other method should
be found out by the Government of
India to control the prices and at the
same time mop up the extra profit
which the oil companies are making.

Bbrk Jyotirmoy Basz (Diamond
Harbour): We all know the collabo-
Tation of this Government with thelr
in the West, namely private
American capital, I would not go
inig the details

snbaly chapter.
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Kercsene is an ftem which is almost
as important sg food to the common
man. It is g ‘must’ for the millions of
students who have no access to electri.
city which the Government have pro-
mased for long. To a city-dweiler and
to the common man who cannot afford
an electric chimney or heater or some-
thing of that sort, kerosene i» the
only source of fuel which will gene-
rate no smoke. So, if you discoursge
the use of ke there will be
health hazards, I do sincerely hope
that the finance Minister's colleagues,
namely the Education Minister and
the Minister of Health would at least
step in an see that this kerosene flows
into the household of the common man
at a lower price, The hon. Minister is
tallung of giving relief to the common
man. This is an opportunity. Why
should they not sell at least one item
at a lower price?

Last year, we had a student pro-
cession in Basirhat. The students
wanted kerosene for their studies.
They had an annual examination be-
fore them; they could not study after
darkness in the absence of kerosene.
Then, what happened? The trigger-
happy Congress Government of Ben-
gal was ruling at that time. Here was
a young boy who wanted kerosene for
his study and who wanted to pass his
examination by studying in the dark-
negs....

Shri K. C. Pant: There has been
some firing since then too. There haa
been some firing, of late also.

An hon. Member: Is the hon. Minis-
ter very happy over it?

Shri K. C. Pant: I am unhappy. I
am merely pointing it out. The hon.
Member said ‘trigger-happy’. We are
all trigger-happy.

Shri Jyotlrmoy Basu: It was the
Congress Government in Bengal which
did this at Basirhat. Let him resd the
newspapers. This had been enginser-
ed by him. We all know that. These

of that it is 5 very petroleum combines are too big for

this small Government of India. They
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(Shri Jyotirmoy Basu)
will never disclose to them the flrst
landed cost of petroleum products. If
Government say that they give them
these figures, I do not believe it. So
buying petroleum from their sister
concerns in Abadan or Gulf of Mexico
and producing an imeginary invoice on
that, Government conspired because
they could not take the risk of taking
the Parhiament and the people into
confidence, and imposed an overnight
devaluetion, Government have been
throwing salt on the wound of the
countrymen, Now they are playing
into the hands of Lthe foreign investor.

1 would not hke tog say anything
further because the imeis very short.
What 1 say to the Finance Minister
is: give a chance to the common man
to survive; give him the minumum
human musts, and kerusene 15 one
item that the student requires, that the
city-dweller requires I hope he will
take it that way.

Shrl 8. M. Banerjee (XKanpur):
1 support the contcntions of my hon.
friend, Dr. Ranen Sen.

Shri Jyotirmoy Basu: About your
collaboration with the ggitators in
Calcutta, I will discuss 1t with you
later. '

Mr. Deputy-Bpesaker: Order, order.

Shri 8. M. Banerjee: I fully agree
with the hon Mmster when ha said
that this is non-recoverable It is
stated already m the statement of
objects and rcasons. But one thing is
clear: afler devaluation, who is get-
ting more profit> We have been tell-
ing in this house that all these ofl
companies arc making fabulous profits,
and they should have been nationalis-
ed by this ime. This Govenment has
neither the courages nor the convic-
tion to do so because it has to get he'p
from America which is the country
which controls the big oil industry.

I would request the hon Minister to
see¢ that those commodities used by
consumers, specially kerosene oll and
other oils, are made availatble to them
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without any increase in price, We
know that the priceg have incressed
Even after this I can assure you tha
there will be more profits that the
foreign o1l companies will make ana
less benefit to the consumers,

S0 my submussion ig only this, that
the hon. Minister should explain the
position and give an assurance fo this
House that effortg will be made to
bring down the prices of oils, especial.
ly kerosene o1l, because it fs used not
by the big people but by the ordi-
nary common people.

Another thing, They are taking ad-
vantage of the Government’s weak
policy pursued not by the Finance
Mimster, but by the Minister for
Petroleum and Chemicals. These oil
companies have taken advantage of it
and they have thrown hundereds of
employees on the strcets. They have
not accepted the recommendations of
Shri R. L. Mehta and today nearly
500—600 men in Calcutta belonging
to the Cailtex company are on the
streels Some members are hkely to
be retrenched because they are going
to iniroduce computers and automa-
tion.

I mention this point because this is
al] conneccted with those oil companies
who earn more profits, on the one
hand, and retrench our Indian workers
on the other. They are earning these
profits at the cost of our nation.

Shri b C, Shama rose—

Shrli § Kandappan (Mettur): On a
point of order, When an hon. Mem-
ber is on his legs, can the hon. Mem-
ber (Shri D. C Sharma) remain
standing?

Shri 8. M. Banerjee: I do not mind
because whether he ig sitting or stand-
ing, to me it is the same.

I would on'y request the Minister
to kindly consider this matter. We
expect from Shri Pant, the worthy
=mo£aworﬁuyhther to rise ahove

the ordinary Congress politica and
try Ihttt; curb the profits of these mono-
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Siwi D. 0. Bharma (Gurdaspur): I
am glad I bave caught your eye today,
snd I first of ali congratulate on your
elevation to this Chailr.

An hon, Member: Better la'e than
never. s

Shri D. C. Sharnm: it is very difi-
cult to speak about those foreign ofl
companies. If any one does so, he
does so at his own peril. If any one
tries to compete with them, he does
80 with a great deal of danger to

things, political strings are attached.

Mr. Deputy-Speaker: The hon. Mem-
ber may continue tomorrow.
19.02 hrs.

The Lok Babha then adjourned
Fleven of the Clock on Friday,
7, 1987|Chaitra 17, 1880 (Saka).
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